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LOK SABHA

Friday, April 15, 1066/Chaitra 25,
1888 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr. Sreaxer in the Chair]
ORAL. ANSWERS TO QUESTIONS
oWt Wt iRt w1 e

o
*1130. ST ATTAA AT WTAX ¢
st 7o wro fydt :
' %o Wo wowT ¢
& gay gea -
ot go Wo HIHW :
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s 4T F
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Il-ogﬁo

(v) mrag ew § f5 e -
aoETd wr mifes € aEt & sdam
& ¥ WIET FH FEH 9T WY F
wfaw g e v g ?

The Deputy Minister in the Minis-
try of Mines and Metals (Shri 8, A,
Mehdi): (a) Regular production
operations at Ramkheria and Majh-
gawn mines in Panna have not yet
started. There has been some inci-
dental recovery of diamonds in course
of the prospecting work at these mines
on which an expenditure of Rs. 154.17
lakchs has been incurred. The ques-
tion of working out cost of produc-
tion and expenses of management at
this stage does not arise.

(b) 6,228 carats of diamonds valued
at Rs. 21 lakhs approximately have
been recovered during the course of
prospecting and removal of over-
burden.

(¢) The stage for consultation with
experts has not yet arrived.

(d) No comparison is possible
because information regarding cost of
private miners is not available and,
as stated before regular production at
the mines under reference is yet to
start.

Shri Bhagwat Jha Aszad: Though
it is difficult to comprehend all these
‘Noes’, yet, from memory may I ask
why it is that since Government have
taken over it has not been possible
either to think in tferms of costs or
to compare in terms of past produc-
tion and why it has not been possible
to start production itself? What are
the reasons for the several ‘Noes'
mentioned in the main answer?
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Shri 8, A. Mehdi: Since these
mines have been taken over, there
have been regular explorations, and
o project report was prepared in 1961.
It was re-examined, and a Third Plan
project was prepared, which was
again shown to our consultants. There
were some difficulties in exploring the
whole area. So the NMDC had con-
sultants and experts to go into it, and
the project report is still under con-
sideration. The plan has been made
and it is being considered by the
Planning Commission and the Finance
Ministry and it is expected that by
another year or so the sanctions would
be given and about eighteen months
after that the work of mining will
actually start.

Shrl Bhagwat Jha Azad: The pro-
ject report was sent in 1861 and now
it is 1966, and yet we are told by the
hon. Minister that possibly it may
take about a year or even more to
work the mines. May I know whe-
ther all these gre the indicators of the
efliciency of Government, and if not,
the reasons for this long delay by the
Planning Commission and the Finance
Ministry and whether they would take
another one year or couple of years
or else at what stage the matter is
at present?

Shri 8. A. Mehdi: It is very difficult
to say definitely, because it is the
nature of the prospecting and the
exploration of the mines themselves,
which is taking all this time, As I
have said already, whatever equip-
ment or machinery the Indian Bureau
of Mines had and whatever data they
had was considered insufficient. So,
they had to consult experts who are
considered to be top experts in this
line, and they have revised the pro-
jects and these projects are under the
consideration of the Planning Com-
mission and the Government.

Shri Bhagwat Jha Asad: For
years?

Shri Subodh Hansda: The first
phase of the exploratory work on the
Ramkharia mines was completed in
June, 1985, and accordingly a project
report was prepared of the cost, and

six
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the estimate was about Rs. 85.13 lakhs.
May I know in how many phases the
Ramkharia project will be completed?

Shri 8. A, Mehdi: It is expected to
be completed in two phases.

Shri 8. C. Samanta: Is it not a fact
that the hog Minister Shri D. Sanji-
vayya while he was Minister of Mines
and Metals visited this place, and if
50, may I know the reaction he had
and whether any fresh advice has
been given?

The Minister of Mines and Metals
(Shri S. K. Dey): I could not follow
the question.

Shri 8. C. Samanta: While Shri D.
Sanjivayya was the Minister of Mines
and Metals, he visited these mines.
May I know the reaction which he
had?

Shri 8. K. Dey: I cannot say what
Shri Sanjiva Reddy had in his mind..

Shri S. C. Samanta: Shri Sanji-
vayya.

Shri 8. K. Dey: Shri Sanjivayya
was never in charge of this. Shri
Sanjiva Reddy was. What reaction
he had, I cannot say. But it is quite
obvious that if he had not had a
favourable reaction, he would not
have pursued this project and got the
top consultants from abroad to explore
the project and give their opinion and
tell us whether we should go ehead
with it or not.

ot @ @ o ¥ g Faer ST
W G 8, T ¥ WY TR ARG
§\ e oA ¥ oY amE qEETE IO
¥ o o @ & T wE g T
frem oY aFAC Fr A & 1 sEfAQ
& 1 912 O fagw 1 ¥ A oA
oy § o 39 SN OF T
grewe fam 9T & 1 AT WD oW
e 1€ wga frar & 7 wCoww
ag o w9 & fF o ¥ gg FTCOA
gor & aw ¥ qwn ¥ wrews forwem s
@ k2
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Shri 8. K. Dey: I am quite sure the
House will appreciate that whether
in the fleld of gems or in that of other
minerals, we have been doing mining
of a sort for hundreds of years. But
today what is being attempted is to
do it scientifically and not to do it
in the grab and run method.

Shri Bade: Experience is better
than your scientists.

Shri Heda: After the first report
wasg submitted in 1961, what was the
recurring expenditure in the last five
years, and whether in the next one
year—because that report is still
reported to be under consideration—
the same recurring expenditure would
be incurred or it will be added to?

Shri S. K. Dey: The break-up of
the expenditure I have here is as
follows: cost of prospecting Rs. 63.70
lakhs, tools, plants and hi
Rs. 32.99 lakhs, works Rs. 23.99 lakhs,
stores Rs. 11.83 lakhs and establish-
ment Rs. 211}6 lakhs, over a period
of 5 or 6 years. So this is nothing
alarming.

Shri Bhagwat Jha Azad: How
much on the foreign experts?

ot o Wo fourtts & 7g wrmr
wiEgar § fF e X ot ag frd Wy
T & T N TLTET $F TqH!
e o §, ot v e gt o
i &1 9o fuw FET d ar
TET W R AT ! ww T oA
st oA AT selr & w9 F agt ag
o & ¥ fgmma qur a1 Y q@ e
aff TowmT T ) gEfee & ae
argar § f6 aee frw sdwm A w
s R e ¥ ) qOR W 9T
o & wTH AT G ¥ e R
aeAT RO ST ATl &
Shri 8. K. Dey: It is quite obvious
that government officers engaged in
a productive endeavour will have to
be paid and maintained; it is also

equally obvious that no government
in its normal senses can start an eco-
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nomic enterprise merely for main-
taining government servants. The
main purpose is to earn dividend for
government.

oY Ty fog : ol W R W
g g, 1 B FTEAT WS g
g fsdafmar wrdar ¥ 1w
WIE T § FET AT & §1 CF gATC
T &7 T AW g FuT AT
2 T g A g e e
fiear & fr Rafags sz FTag &
fergeam § ot #rw ey Ay ?

Shri 8, K. Dey: As soon as we begin
producing on a scale, the guestion of
cutting the diamonds also will arise
and we will do something about it.

ot aarer fag @ @7 AT A O
qaT § & @ aE 9U F W | e
AT Y af e gt few %
gz aorre foar st @ 7 A oA
g A w s o £ ¢
W 9T ¥ W g U fear
twmawmiHaerrw &
qOFC Ay wweAAr Wy & 7 omr
OO W AN 9T fer R s
A & W WE Qe E w1 aggm
i FHfag dax & woe frm oo
famsw g ?

Shri 5. K. Dey: Government is
always trying to take advantage of
whatever expert serfvices and know-

ledge are available in the country or
abroad.

Shri Eapur Singh: Are Govern-
ment aware that the pattern of pro-
duction and cost hinted in part (d)
of the question is almost a universal
pattern in relation to the public and
private sectors? If so, what arc the
reactions of Government thereto?

Shri 8. K. Dey: I do not wish to
make a general statement om this, but
I can only say about myself. Since I
came into it, the first cogsideration
hag been to see that the enterprises
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under the Ministry of Mines and
Metals can be enabled to run efficient-
ly and we are taking all steps possi-
ble.

Shri Eapur Simgh: He has answered
some other question, not the question
1 put.

Shri 8. K. Dey: Efficiency means
profit, without profit there can be no
efficiency,

Shri Kapur Singh: I said nothing
about efficiency, I said nothing about
profit.

Shri D. C. Sharma: May I know
what safeguards have been taken so
that the diamonds which are expect-
ed do not go surreptitiously into the
pockets of those who dig for them and
also into the pockets of those who are
running this corporation?

Shri 8. K, Dey: I suppose that every
action that need be taken to protect
the interests of Government is taken
in every such enterprise including
gold mining or diamond mining.

Alaminiom Smelting Plant in Gujarat

+
*1131. Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri Bhagwat Jha Asgad:
Shri M. L. Dwivedi:
Shri P. C. Borooah;
Shri Vishwa Nath Pandey:
Shri Man Sinh P. Patel:

Will the Minister of Mines and
Metals be pleased to state:

(a) whether it is proposed to set
up an Aluminjum Smelting Plant in
Gujarat based on the bauxite deposits
of Kutch;

(b) if so, whether this will be done
by the Central or the State Govern-
ment;

(¢) whether the detaile of the pro-
ject have been worked out; and

(d) if so, the estimated cost and
capacity of the plant?

The Depuly Minister in the Minis-
try of Mines and Metals (Shri S, A.
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Mehdi): (a) and (b). An application
for establishing an Alumina plant has
been recelved from the Gujarat Min-
eral Development Corporation, a State
Government undertaking. Another
application from a private party has
been received for the establishment
of an aluminium smelter,

(c) No, Sir.

(d) Firm estimates of costs are not

available. The capacities proposed
are:
(i) 2,00,000 tonnes per &nnum
alumina; and
(ii) 50,000 tonnes per annum

aluminium metal.

Shri Subodh Hansda: I would like
to know when these applications were
received by the Government and
whether in the applications they have
received they have asked for any
consultancy services from the Govern-
ment or from outside?

Shri Mehdi: This application was
received only last year, and it is under
consideration, as I have said, and the
question of consultation will arise
later on.

Shri Bubodh Hansda: As a large
number of aluminium smelting plants
are going to be raised in our country,
I would like to know whether there
is any attempt on the part of the
Government tp develop these consult-
ancy services so that we do not
require consultancy services from
nther countries?

The Minister of Mines and Metals
(Shri S. K. De¥): It will be done, As
the House is aware, there is also a
public sector enterprise known as
Bharat Aluminium which has already
been brought into being, and we are
trying to set up two aluminium smel-
ters, one at Koyna and another at
Korba. Once we begin operations, we
shall have consultancy services of our
own which we shall also make avail-
able to any one who wants consult-
ancy services.
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Shrl 8. C. Samanta: May I know
how many applications from the pri-
vate sector were received and whether
the location mentioned by them coin-
cides with the location by the State
‘Governments?

Shri S. K. Dey: I presume that the
question relates only to the deposits
in Gujarat. 1 would say that there
was an application received from the
JK. Industries who have been given
a letter of intent to set up an alumi-
nium smelter in Kerala. They expect-
ed to base that smelter on the raw
alumina produced in Gujarat or row
bauxite secured from Gujarat for
being converted into alumina and then
into aluminium in Kerala, but there
has been some difficulty because the
Gujarat Government have decided to
operate the alumina plant on their
owWn.

May I also add that there has been
a supplementary application received
from the Power Cable Co., of Bombay
for an aluminimum smelter in Guja-
rat baged on the alumina produced
by the Gujarat Corporation?

Shri Bhagwat Jha Asad: May I
know whether the various applica-
tions and supplementary applications
that have been received indicate any
idea of any survey either undertaken
by these parties or by the Central
Government or by the State Govern-
ment about the quantity of bauxite
deposit of Gujarat or other raw mate-
rials to which the hon. Member has
referred?

Shri 8. K. Dey: There has already
been considerable survey done and
on the basis of the survey it has been
found that the ores located so far can
offer six million tons of bauxite with
57—061 per cent of alumina. That is
enough to supply and serve an alu-
mina plant of about 100,000 tons per
year capacity.

Shri P. C. Borooah: What s the
present gap between the availability
and requirement of aluming in the
country and to what extent will our
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dependence on imports be eliminated
on completion of this plant?

Shri Mehdi: The present production
is about 88,000 tons and after all
these projects are completed, we
expect that there yill be 423,000 tons,
I think that would be more than the
estimated demand.

oft faswora qrvdlg el AT A
T § 5 oqfafae s =t
FTCAHT TqIT FOH & o) GraeT o
o o o g &, & fewrendi §
¥ gg amm wg  fr wat g
wfre deay w7 7% ¥ apf ?

Shri 8. K. Dey: We have to receive
some further information from the
Gujarat government based on further
technical study and as scon as we
receive it we shall take a decision,

Shri Man Sinh P, Patel: In view of
the hon. Minister's reply, looking to
the many other products avail-
able from the raw products of bauxite
and alumina in Gujarat State, what
is the policy of Government—to allow
the raw products to be utilised in the
loca] area by a public undertaking or
to allot it to any outsider and private
enterprise?

8hri 8. K Dey: It will depend upon
the capacity of the Government to
finance and therefore we shall take
an overall view later.

sfterit wwamir g ¢ & g wwT
g ¢ fr iz deex ot ofers
dwze, maditz, *ooE & off giEdwey
orf §, I9% A ¥ GrAw fAviy o
aw fagr I W W T W
®H WY s S §, & Reifew
ot A &1 o\ wwm o
Shri 8. K. Dey: It is difficult at this
point of time to take a final view as
to the financial requirements in the
Fourth Plan. I hope the House will
bear with ug for a few more months
before we get clear as to what we
can hava .
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8hri Shivananjappa: May I know
whether there js any proposal to start
an alumina factory in Gujarat?

Mr. Speaker: We are now dealing
with Gujarat.

Shri Sham Lal Saraf: Keeping in
view the paucity of non-ferrous metal
in the country today and also the
policy that is adopted with regard to
import substitution and the fact that
alumina would be a good substitute
for copper especially for copper con-
ductors which came up in the debate
on demands of the Ministry of Irriga-
tion and Power, what steps are afoot
to make aglumina available in suffi-
cient quantities in order to meet the
demand in the country?

Shri 8. K. Dey: That is exactly what
is being done. There has been con-
eiderable alumina substitution for
copper in electrical undertakings,

Shrimatl Savitri Nigam: May I know
whether proper production planning
‘has been done in order to save alu-
mina for technical purposes instead
of utensils and other purposes which
are not so important?

8hri 8. K. Dey: I think when plan-
ning is done by the Ministry of Indus-
tries and also the Ministry of Supply
and Technical Development, they
take all these into full consideration
as to what should go for essential
services and what should go for what
can be called relatively non-essentlal
services.

st frafa fow : waw W,
A wEer,  swdT smTee g,
% ww %1 gat Ag fear omam
FER qerar fr T ant ¥ o e
wrg &, % AT 3 HEAT ww a6 g |
wh Taw # o e A wg e
gz stz F o feaifes adf &
% 7z S AR § & o e
firdt qvoraT wife & ard § s
wE g f, A IE¥ wmw W AR
X9 AT BT @I Ed g AT gl
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W G & 99 69 @red g v
T FIW A A A e § A
T qE § a1 e IEEy @A 2%
TR HITH K AT T R |

Shri 8. K. Dey: We have not invit-

ed any applications. Applications
continue coming to the centre.

Shri Kapur Singh: I want to know
whether these bauxite deposits are
found in areas of Kutch disputed by
Pakistan as hers?

Shri 8. E. Dey:
knowledge.

Export of Electrical Goods

I have no such

+
*1132, Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Aszad:
Shri 8. C. Samanta:
Shri Subodh Hansda:

Will the Minister of. Industry be
pleased to state:

(a) whether the Indian Electrical
Manufacturers Association in their
Annual General Meeting held in New
Delhj recently, discussed and evolved
a scheme to increase production,
improve quality and boost up exporis
of electrical goods;

(b) if so, the nature of the deci-
gions taken in this regard; and

(¢) what aid, if any, Govermment
was called upon tp render in this
respect?

The Minister of State in the Minis-
try of Industry (8hr1 Bibhudhendra
Misra): (a) Yes, Sir. A number of
points were made by the Chalrman
in his speech at the Annual General
Meeting held at New Delhi in Decem-
ber, 1965.

(b) Government is not aware of
any decisions taken at that meeting.

(c) It was said that the Association

would follow up its proposals with
Government authorities. No suche



10971  Oral Answers
follow up action seems to have been
taken so far.

Shri P. C. Borooah: May I know
how far the country's electrical goods
industry has to depend on imported
raw materials and machinery and
what sleps have been taken in the
fourth Plan to meet this demand
indigenously?

Shri Bibudhendra Misra: Mainly,
it is steel sheets, transformer oil,
copper, zine, that have been imported.
For the substitution of copper by
aluminium, there is already a com-
mittee which has been set up and so
far as the electrical steel sheets are
concerned, apart from Tatas there is
a proposal already to work out the
manufacture of steel sheets indigen-
ously, and for the transformer oil
which is being imported fully, by
now, two plants have been licensed.

Shri P. C. Borooah: May I know
whether the Thacker Committee has
been asked tp go into the question of
electrical goods and, if so, what speci-
fic problems of the industry will be
referred or are going to be referred
to this committee?

8hri Bibudhendra Misra: There is
already a committee, known as the
Nath Committee headed by Shri Nath
of the Planning Commission. He has
submitted a report. The committee
to which I referred was for the sub-
stitution of copper by aluminium.

8hri Bhagwat Jha Azad: May I
know if it is true that Government, in
the form of making available the
credit, in some cases, while arrang-
ing for the import of instruments for
these goods from outside, are not help-
ing the indigenous talent available in
this country, and may I know how
far the production in the present series
is commensurate with the facility that
the Government are providing for
them?

Shri Bibudhendra Misra: This year
there will be a substantial increase
in production due to the allocation
from IDI loans. 8o far as the pro-
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duction of electrical goods is concern-
ed, 1 learn from the speech of the
Chairman that production of electri
cal goods in the country today is 1n
the order of Rs. 250 crores per annum.

Shri 8. C. Samanta: May I know
whether the Indian Electrical Manu-
facturers’ Association includes the
small scale industries also and, if so,
whether any special help is given to
the small scale industries for the
export of electrical goods?

Shri Bibudhendra Misra: It does
not include the small scale industries;
any allocation to the small seale indus-
trial sector is made from the State
Governments,

Shri Subodh Hansda: May 1 know
what concessions are given to the
small scale industries for the export
of their finished goods at the moment
and what are the suggestions they
have made at the last meeting to push
up these exports?

Shri Bibudhendra Mista: Export
promotion schemes are there which
give import entitlements and in some
cases go far as the electrical goods
are concerned, the entitlement comes
to 75 per cent.

Shri Indrajit Gupta: May I know
whether the Government is aware of
the fact that the Indian Electric
Works which is one of the oldest elec-
trical goods manufacturers in this
country is facing the threat of a close-
down and is in a erisis for some years
past now, and in view of the fact that
the Government itself is having a
large financia] stake in the concern
now, may I know what steps are pro-
posed to be tgken to stabilise that
company and see that it carries on
instead of being closeq down?

Shri Bibndhendra Misra: So far as
the details of this particular company
are concerned, I am not in a position
to state here. I know that the Gov-
ernment is taking interm in it, but
if the hon. Member is int ted, 1
will certzinly give him all the facts,




13273 Qral Answers

The Minister of Imdustry (Shri D.
Sanjivayya): So far as this particular
firm referred to by the hon. Member
is concerned, it is in great difficulty
so far as finances are concerned, and
recently the Government have given
them some assistance to give addi-
tional DA to the workers. We are
constantly examining whether it
would be necessary or desirable for
us to teke it over.

Shri Firodla: From which States
are the electrical goods exported in
sizeable quantities at present?

Shri Blbudhendra Misra: That is
difficult to say; obviously it must be
the Gujarat State.

ot gww wxr wogE ¢ fooet &
ard Y W aEw s e § o
W T v fag Afeg & oo
T & 9w ¥ 7t frar § afew samar
frrm ot fasdr & O w7 TR
& 3w o e foan @ aar wEer OwR
¥fau smrwew =R E?

Shri D. Sanjivayya: If instances of

that type are brought to our notice,
we shall certainly take action.

Manufacture of Surgical Instrumentis

*1133. Shri Madhu Limaye: Will the
Minister of Industry be pleased to
state:

(a) the progress made by India in
manufacturing good surgical instru-
ments; and

(b) the steps proposed to be taken
to improve the quality and start pro-
duction of new types of instruments
not manufactured in the country at
present?

The Minister of State in the Miais-
try of Industry (Shri Bibudhendra
Misra): (a) and (b). A statement is
laid on the Table of the House.
{Placed in Library. See No, LT-6048/
€6].

sfrow fowd :  ooow  wEw,
# weft wetew ¥ S W §
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weg  fafeer & fom famr oYerd &t
AEAWEAT T &, W OIART AT
aw ¥ forafa-fer Aot & @t St
Wy ? afz g, & w el
wrETae we 5y amy ¥ 7 afx
g, @ frex 15 ol & 57 smara 9%
TF fradr ey geresigh & ?

Shri Bibudhendra Misra: It is diffi-
cult tp say what forein exchange has

been spent  in the last few years.
This year it has been Rs. 1.1 crores.
In the last two years, it has been

roughly in the region of Rs. 1.58 crores
or something like that.

Mr. Speaker: Is the demand increas-
ing?

Shri Bibudhendra Misra: The de-
mand is estimated to be Rs. § crores
per annum.

Ragfomd:  dh TR ¥
T & &% & v R e ower fafeer
& wrerdd & fafr & art F ;o
& gra a9 ST E & W TR
Wt fafes s faar &, s&% IR
w7 & s s a% B sl § Al
¥ T F9Y @, IAY qUTEET WIS
a1 o o e e afit
oY, Faegit T wrae 3 FT aoE
FE AT wrd F A A W
ffer & at & #rf amfaw gar
% v o 207 # wax WA AE 7
Shri Bibudhendra Misra: The surgi-
cal plant at Madras is part of the
Indian Drugs and Pharmaceuticals
Limited, just as the antibiotics plant
and the synthetic drugs plant at
Hyderabad. We have got a credit from

Soviet Union of Rs 9.52 crores. That
is the foreign exchange component.

Mr. Speaker: He says about West

Germany.
ot me fomr ¢+ off @1 wfieft
T F A
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wugw qEny
w g

Shri Bibndhendra Misra: We are
collaborating with Russia. Two other
firms have been licensed and we hope
it will be gufficient.

& ¥l ot oy

Dr, Banen Sen: In the statement it
is admitted that there are a number
of small firms which are fabricating
surgical instruments for a pretty long
time. Besides giving them some
technical help, have the government
ever considered giving any financial
help to such companies, so that they
can also stand on their own legs, toge-
ther with the help of designs and other
things which the government propose
to give them and, if so, what are the
steps taken by the government in this
regard?

Shri Bibudhendra Misra: So far as
financial aid to small-scale industries
is concerned, it is administered
through the «State Governmentis under
the State Aid to Industrieg Act. Now
it has been suggested by the advisory
committee on medical instruments and
drugs that around a cluster of such
units, there should be some set-up
whereby they can be given technical
assistance also.

st fadmr sww: o faaoo
fear mar &, SEY e & fr 3w
B ®reEE § Iy §, W avr dar

f& wretg et o 7 wamar &, IER
we § f ST @ T g, g
ot gardy el qfr ¥ fag gaier
o gm &g s g f o
gart Ugt N WTT TN § F W
frm & a3 & ST wnfeet vy
s ¥ A ¥R W W=y wR
arErg?

Shri Bibudhendra Misra: I have al-
rcady said that apart fram the public
sector undertakipgs, we are taking
steps to improve the quality of pro-
ducts produced by small producers
also.
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Shri Indrajit Gupta: These modern
surgical instruments require some
special type of steel for manufacture.
May I know what arrangements gov-
ernment has. made to see that this
plant which is funectioning at Madras
will not suffer for lack of supplies of
special steel, which are in short
supply?

Shri Bibudhendra Misra: As I said,
the foreign exchange part of it will
be financed by the Soviet Union.

Financial Help to Mine Owners

+
*1134. Shri Vishwa Nth Pandey:
8hri Ramachandra Ulaka:
8hri Dhuleshwar Meena:
Will the Minister of Mines and
Metaly be pleased to refer to the reply
glven to Starred Question No, 650 on

‘the 3rd December, 1965 and state:

(a) whether Government have pre-
pared a scheme to give financial help
to the mine owners for developing
their mines; and

(b) it so, the main features thereof?

The Deputy Minister In the Ministry
of Mines and Motaly (Shri 5. A.
Mehdl): (a) and (b). The proposal
for giving financial assistance to mine
owners for developing coal mines is
still under consideration of Govern-
ment.

&weT ¢ TuEY oY o &t § gy v
ar @ d 1 uw aw Ay fad e
Fawr gfrr fear o @ & W
A wTm ek fomr Wy A
b wfed ot 3w ook fafans
afy ferar v &1 .
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=t fasaarg qvEw :  guR gEE
LY wafor feate Freft & ar sat ?

g fo Wo AgA : Wit aw A
vt (ot grer H AQ et & oY aars
LU L |

Shri P. R. Chakraverti: Will the
Government  indicate the amount of
loans which had been advanced by the
World Bank and what portion of it
has been utilised by these mine owners
for developing the mines?

The Minister of Mines and Metals
(Shri S, K. Dey): I do not have the
exact flgure. I think we have given
it on the floor of this House earlier.
If I remember aright, about Rs. 16
crores was offered by the World Bank
and about Rs. 13 crores have been uti-
lised by the collieries.

Shri Sham Lal Saraf: Mechanisation
of these mines being a “must” to stand
competition with other exporting
countries in the world, may 1 know
whether the Government has come to
a decision with regard to introducing
mechanisation in some of these mines;
it 80, on what basis it is going to be
done and what is the programme for
that?

Shri 8, A. Mehdl: It is a question of
producing 37 million tons of coal ins-
tead of 17 million tons. From 17 mil-
lion tons to 37 million tons it is a rise
of more than double the present capa-
city. It is still to be examined in
what shape Government is going to
assist this industry.

Shri Sham Lal Saraf: My question
was about mechanisation......

Shri 8. A. Mchdl: Mechanisation and
other ways of assistance are ull under
consideration,

Dr. Ranen Sen: Sometime back it
was the decision of the Government
or, rather, the recommendation of the
Government to the owners of smaller
mines to coalesce, to form a sort of
cumbination or amalgamation, and
Government propose to give them
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financial aid. May I know how far
that scheme or proposal of the Govern-
ment to these mine owners has fructi-
fied and what is the result of that
proposal?

Shri S, K. Dey: Amalgamation is

' taking place at a very slow pace. I

would say there is a considerable
amount of resistance on the part of
small mine owners to get themselves
merged with each other, That is stand-
ing in the way of mechanisation and
rationalisation. As the House will ap-
preciate, we require a certain mini-
mum base before any mechanisation:
can be adopted on any scale.

ftwaa fag: fFed wEl

¥ wifewl F 9T GrEl fY ATEA
w0 & fAQ W g Wi qw W
g7

Shri 8. K. Dey: We have not receiv-
ed any concrete proposals from the
different collieries, but we know al-
ready several big mine owners have
tried to modernise their mines and
others are contemplating programmcs
for modernisation. Qur anticipation is
that it will cost about Hs. 15 crores to
Rs, 20 crores, during the Fourth Five
Year Plan, if they are to introduce
modern methods according to the tar-
get set,

ot g ww www:
ww wifesi ¥ faefrr s aeR
warht § 9 wgaaT W WY aOE
w1 wd w1 o w faere T
g7 ofrgh@rewa Wifm e
wE 9T 9 gy A agmar 4
st ?
Shrl 8§, K..Dey: Sir, I would say, if
the hon. Member will give me some
indulgence, that the heart of Govern-
ment is very warm but the pocket of
Government is very lean; therefore,
it ig very difficult to give a specifie
answer, h

=t
Famt ¥ vax fmrmr d

.fI'I': ¥l Frer AW
waw
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¥ WA W@ F FOC AT W § )
TET  ¥GT AET FT AT WU § AG
¥ s wmx § 1 W oW
<wrew gF arey i &Y @ & e wowe
F qw s Apfead et e Tl
21 TEE e ag grar & i\
N OEFOET W AT T W I
age § wrw qgaw @ 1§ omA
wrgar g 5w s § ol wgew
o E wRE !

Shri 8. K. Dey: 1 thought we were
-discussing the difficulties of the coal
mine owners in the way of modernisa-
tion. I do not wish to step into the
fleld of copper. 1 should be very
happy to answer the quesflon raised
by the hon. Member if he will table a
separate question on the subject.

o fyfie faw: wfw & w19
TG WY 9T A §, FIOC AW AT v
wfr & aar W oAy it wr omeft
4|
Shri Man Siagh P, Patel: Will the
hon. Minister assist the establishment

of co-operatives of mine-owners to
solve this problem?

Mr. Speaker: It is a suggestion,
i & firafer o W ot ge

%1135 ot frafw faw: w
Jod WAl dg AT KT A HGT

(%) = &/t & mmofai 3
FEe NI ux wge fran &, fre & wir
sy k2 fe ooy W & o s
frata #7 9md 99% WiE § Ot e &
amy; W

(w) afz gf, at =@ & TIXF
forg fear mar & 7

T dwem § oeasst (W
g feg) : (%) ok W
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T o &1 g, W e W
e d o s at WYt f
frate & fag feelt ol frwr & fimelt
Wt a=eoTg AW G i o 9w
T QF Tar ST A A gEE g
NTIT ST A |

(@) ag faora gor &, e ag smae
weT Ag o o1 wwa | feg oY,
ug "% fir wrarhie AT oRA §
fag wrwaT ot avet fesw s o §
1 98, 1966 & qEfeC WE ¥
Y % K et vt wewi & e

To T g fey : 73 qF dwr W@
¢ fw ot I darem § FrEey AE AT
t, aw 0\ ¥ garem I qeaw F
it freff s & 1| A wee
i WTE ¥ A F A wA gr o W
¥ gearg F ot ot g, 9w & &%
war femr &
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<t fursafy forwt < aga o 9 @
& fom & wvaa § orgi &% Wi 1 qeay
¢t o fegem @ % S wre fom
awm g, WIE ¥ #1 o< A @AW
fear smar & 1 Y & oame ;W@
AT 'ﬂﬁﬁm'sﬂng?ﬂmz
s Ffag ama & | gy afew
g &fde ffer § sic oo im
T HfAg v Ewm & 1 gux faEm
) ot F Frafa ger @ mﬂ’r
g wpfras W @ @ awh g, W
W w1og apfaga w6 A s W
o g 7

wo 7w gum fay : wifas g, . .

«t faifar frw < ifem g wem
AT ¥ |

wo T g fog : Wk W W
sdt agi 4 g1 ar ardy dfaqe =\ oA,
ag W T TE F A ) I RW G,
wrg Ard fagre & domw g a1 wras

mr ¥ 11 WA, 1966 ¥ 65 M
T wT S5-d1 Ame v fmr m ¢
W 38 ¥ qregd ST A1 ATE AT AT
oz *W g1 T &, 268.40 TH ¥
231. 70, 4T4Y 28 WA W qAX 9T &0
wr w8 freftsfte & fog | agar fadte
T A g W R agfamm A

& feree T ;. AT F fafw
% am § ot wfeATEar § I g7 v
o I FET AT @ R, W wg
¢ ¥ s e g fe oSae Wi
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¥ iy ¥ Fafa 7 W w7 e
sferf Gk 3 eI G
fog vk Y & fraia &1 e 2
sfuvisn sgdawarw & 7

we T gwn fag :  frgfr «r
sreaga at freen & wfzr 0 it
frate & fau w918 @ T
W ¥ SR ¥ a9 K i aq F &
fredragsitaimf & s i
A f A § e AR
e sfawre vt oF 7 & o< sfowma
w ey foar amr 20

it wo Ao fawndt : wwwf , wizam,
werweT oTfe SEl ¥, @ S Tt &
ot <frfy %1 ot @ € 9w T ofF
o7 wgw O forrd s g oWk
fet g0 fto Wk fagre At vt
w7 8 Wi ag & v o ee
TRNTE T § ag & Wl A e §
fod A 2T A foprt | ot wfaw ¥
FET qEAT § AR SO ¥ oy
Iux # fad o ¥ avq  wwHE T
®C gl | ¥ a@l W e S
BU T W WAy o A 9 faan
wom i agt ¥ ST 6 @ o
st wfrdwm & o far o 6
o & fad wrer W faear o

o Tm g fog : T wwER
oft qr e dw #, wW S W
Tora YN AT HigwT Wit § IW
¥ ot farga §r ok § ag ol wEER
Ffar § 1w T e Fagt O
#x qC G & v agi & i & s
T T WAL TFAT AN 1T
TR whedmE #1 gL &
dartg ¥ OFHAE B0
Dr. L. M. Singhvi: May 1 know whe-
ther the Ministry of Commerce has
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sponsored the memorandum or the re-
presentation of a sugar dealers for re-
duction or exemption from freight
and whether the Ministry of Interna-
tional Trade is able to explain to this
House the economics of sugar export
as a whole?

Dr. Ram Suobhag Singh: The entire
question is handling and the rafes are
finalised, particularly export rates, in
eonsultation with the Ministry of Com-
merce and other ministries which
handle the matter are glso consulted.

wt fov AW : § WA AT
& o7 Ferar Awd § ag ST afew
FY qTF WA & Fw qgl ¥ 40 g
R Wi H e § ?

To W gWT g : 9T ¥ ifewn
¥ S W Stgr e W g 9w & fay
dac g

oft e fey : ware g § fie ifie
Az T w1 el w1 W wr W
wavar 3T qaen & W1 afior Wi W
ot ®t W wrEr T v & wifs
@ ¥ag oW § fogon @
ATEZ ¥ IAT W ¥V A S oo
% §1 T g qgh § A vy @,
wiad wr W oo f a@ ¥ w
TR F A | AFem ¥ iy 3w
Faa e fear & FF wrer ww a0 &
&1 $Fr & graew § Y og w0l W
99 ¥ SOTeT qIgT g S

o TR gvm fag : w1 & wEwew
#oft &fram A ¢, dd@ feowd
grar & 1 IW w7 wTET oY e
Fomar & 13w A o 2ofar
faeen ¢ W9 & ot aufon fareem &
waa &0 N et Fanm &
M EA AT A B EE @l
fama =t g s $T o @,
wr o & finfor oy wifeer £
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£
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Hindustan Machine Tools Complex

+
*1136. Shri P. R, Chakraverti:
Bhri P, K. Deo:
Shri P. H. Bheel:

Will the Minister of Industry be
pleased to state:

(a) whether the Hindustan Machine
Tools Complex has decided to enter
into collaboration with U.S. firms for
manufacturing top-design and highly
sophisticated machine tools in its
units;

(b) whether contracts have been
signed and if so, the terms of agree-
ment; and

(c) when such machines are expect-
ed to be manufactured in the plants?

The Minister of State In the Ministry
of Industry (Shri Bibndhendra Misra):
(a) and (b). Yes, Sir. An agree-
ment has been signed by Hindustan
Machine Tools Limited with Jones and
Lamson Division of Messrs Waterbury
Farre] of the U.S.A. for the manufac-
ture of Automatic Lathes. The agree-
ment provides for the supply of techni-
cal know-how, drawings, manufactur-
ing rights etc., in consideration for a
guarantee to purchase machines, com-
ponents, accessories etc.

(c) About two years from now.

Shri P. R, Chakraveril: Will the
Government indicate the financial
involvement in this?

Shri Bibudheadra Misra: Generally,
whenever any foreign collaboration is
entered inio, normally there iz a royal.
ty paid for the technical know-how
and other assistance, but in this case
there will be no royalty; only Rs 50
lakhs worth of machines have to be
bought from them. That is all.

Shri P. R, Chakravertl: What is the
total amount of foreign exchange that
is now used for importing these
machines and what will be the total
output later on so as to save that
foreign exchange?

Shri Bibadhendra Misra: 80 per cent
of these machines are now im|
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Shri P. R, Chakraverti:
to know the total amount.

Shri Bibudhemdra Misra: The
amount I cannot give.

Shri P. R. Bamakrishman: May I
know whether the Hindustan Machine
Tools are planning to produce pro-
gramme control machines?

I wanted

Shri Bibudhendry Misra; No, Sir.

‘Shrimati Sharda Mukerjee: I under-
stand there is already a glut in the
market in respect of machines which
are produced by the HM.T. Has the
Government made any assessment as
to whether the country will have the
absorption capacity to buy all these
new products which are going to be
produced or whether there is going to
be another glut in the market with
this new type of production?

Shri Bibudhendra Misra: There has
been a glut in the market. But, as
1 said last time also, so far as these
special types of machines are concern-
«d, they are required for very high
priority purposes. It was felt neces-
sary o produce these things in the
country.

Shri R. Barua: May I know whether
there is any arrangement with regard
to the equity capital participation
with the American collaborator and,
if so, what is the percentage of it?

Shri Bilbudhendra Misra: There is
no equity capital participation,

Shri Bhagwat Jha Aszad: As a re-
sult of thig collaboration, what would
be the effect on the production sche-
dule and how far will we be in a
position to produce these top-design
and highly sophisticated machines
either intended to be consumeq in the
«country or outside,

Shri Blbudhendra Misra: It will
take roughly about two to three years
time from now.

Shri D. C. Sharma: Sir, the Ques-
tion is worded in a very typical lan-
guage. I do not know what the words
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‘top-design and highly-sophisticated

machine tools' mean. May I know

in what way this new complex which

iz going to be set up in collaboration

with U.S.A, will be different from the

Hindustan Machine Tools Factory that

we have already, whether it will sup-

plement their work or supplant

their work?

Shri Bibudhendra Misra: It will
only supplement their work. In addi-
tion to the machines produced by
them, they will produce these machines
also,

Wit wfwre o dowr ¢ AT T W
Py frdigw o s & W@, WX
i & werar W) fer-fea g
YwiHfayam SR ek o7
9 ¥ wqy o fasr § 0

Shrl Bibudhendry Misra: We are
sending some specialists to find out
what components of these ‘machines
can be produced in India wnd they
are also sending some specialists here.

Mr. Speaker: U.SA. or some other
country!
Shri Bibudbendra Misra: U.S.A.

< Exports by Publle Underiakings

=
*1137, Shri P. R, Chakraverti:
Bhri Linga Reddy:
Shri M. Rampure:

Will the Minister of Commerce be
pleased to state: .

(a) whether the Board of Trade, at
its Bombay meeting recently, decided
to fix export targets for 1066 and 1967
for the Public Undertakings with a
view {o step up foreign exchange
earnings;

{b) if go, the main features thereof;
and

(c) the foreign exchange earned by
the Public Undertakings during 19657

The Minister of Commerce (Shri
Manubbal Shah): (a) Yes, Sir.

(b) A meeting of Chairmen of Public
Sector Undertakings engaged in
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manufacturing process, whose pro-
ducts are being exported or whose
products have export potential was
held in February, 1966. As a resuli
of the discussions, the following tar-
gets of exports in 1966 and 1867 to
begin wich have been agreed to tenta-
tively by these organisations. These
targets along with the export efforts
by the Public Sector Undertakings will
be reviewed by the Board of Trade at
its meeting scheduled for 30th April
1968.

i

(i) Hindustan Steel Ltd. Rs, 6°'00 crores.
(i) Hiafustin Machine:

Tools Rs. I.00 crores
(iii) Indian Teleyhone

ndustries Rs. 0'So crores

Rs. 7.80 crores

Taking into account the realizations
from the export orders which might
be secured by other public sector
undertakings, an overall export target
of Rs. 11 crores for the public under-
takings (including Defence) is consi-
dered feasible.

A target of foreign exchange earn-
ings of about Rs. 2 crores for each of
the next two years has been ugreed to
by the Public Sector Undertakings
under the administrative control of
the Minigtry of Defence,

(c) A sum of Rs. 402 crores was
earned by the Public Sector Under
takings through exports, and repair
«of foreign ships during 1965. Besides,
Rs. 57.82 crores were earned through
.exports by the three trading Corpora-
tions, viz. The Minerals and Metals
Trading Corporation of India, Ltd., the
‘State Trading Corporation of Indla,
Ltd., and the Handlooms and Handi-
crafts Export Corporation of India,
Ltd., under the administrative control
-of the Ministry of Commerce.

Shri P. R, Chakraverti: What are
the specific measures that have been
now agreed upon so as to stimulate
our foreign exchange and what are

224 (Al) LSD—2.
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the expected earnings in terms of
foreign exchange?

Shri Manubhal Shah: | gave the
figure of earnings as Rs. 11 crores in
the current year. As a result of the
discuesion, in addition to the exports
which were about Rs. 4 crores in the
current year, the public sector will
export goods worth another Rs. 7
crores in the current year. We are
also scnding out the General
Managers of these concerns with the
Export Manager from each of the
public sector units, the HM.T., the
Instruments Factory, Kotah, the
Indian Telephone Industries, the
Bharat Electronics and the Hindustan
Steel Ltd. As the House is aware,
we have issued a quota of 6 lakh tons
of steel and pig iron for export.

Shri P. R. Chakravertl: To what
extent has export substilution—now
come up where we can expect greater
earnings?

Shri Manubhai Shah: Even Rs. 11
crores are highly unsatisfactory. I
personally believe that the public
sector can export easily for Rs. 100
crores per year., We will work
towards that the goal in the next §
to T years.

Shrimati Renuka Ray: Has any
study been made as to how far the
foreign exchange that we earn in
consequence of the export incentives
and subsidies that are given to
encourage our exports, is in addition
to total national income and how far
it is merely getting foreign exchange
but not adding to the total income?

Shri Manubhai Shah: On the whole
our cxport earnings in the manufac-
turing sector is about Rs. 200 crores:
of these, the import entitlement is
about Rs. 50 crores and Rs. 150 crores
are thus left out with ws. Out of
Rs. 50 crores of entitlements also,
Rs. 378 crores or so are merely
transfer entry from A.U. licensing.
What they were getting as actual
users before has been stopped and the
same imports have been linked up
with the export performance of
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finished goods. So the results are
obvious,

Shri Indrajit Gupta: For the sake
of achieving this target of Rs. 11
crores, which the Hon. Minister him-
self, as he has said just now, con-
siders to be very unsatisfactory, are
each of the public sector undertak-
ings to be allowed to incur the
expenditure on setting up their own
individual export prganisations and
offices abroad or has the Government
considered that they should use the
existing machinery of the S.T.C. and
other organisations abroad, so that the
unnecessary expenditure is mot
ineurred? :

Shri Manubhaj Shah: There are two
aspects. Where merchandise are to
be sold in bulk like iron ore and
minerals, the public undertakings in
that sector always work through the
S.T.C. or the MMTC, but where
servicing is to be done like machine
tools or antibiotics, the S.T.C. cannot
have all the exports and so it is
better that some of the public sector
organisations project themselves or
create an image of Indian goods of
high quality and proper price delivery
and we assist them through the S.T.C.

Shri R. Barua: In view of the
shortfall in raw materials ecoming
from outside India, may 1 know how
Government expect to maintaip the
target they have now indicated?

Shri Manuobhal Shah: All are linked
up with exports and imports and as
the hon. Member hag earlier asked,
all the requirements of raw materials
are given on a saturation point to
those who export. So there is no
question of their being starved out.

Shrimati Savitrj Nigam: How far is
it correct to say that by opening some
of the repair shops and other work-
shops in warious other countries, our
export can be increased to a large
extent and if the answer is in the
affirmative, what steps have been
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taken to open such workshops and
showrooms in other countries?

Shri Manubhal Shah: Repair work-
shops are different from showrooms
Show-rooms are being openeq and I
have had the privilege of placing
before the House a list of scveral
show-rooms that we have opened. We
have done something in the case of
repairs also. At three ports, for ship
repairs, we have opened workshops.

Shri Joachim Alva: The French
trade delegation was recently here
and they negotiated about the export
of handloom products. May 1 know
what is the target that we have fixed
for export of handloom products to
France?

Shri Maaubhai Shah: To France, it
comes to about Rs. 28 millions. Now
they have complelely nemoved all
ban against the export of handloom
fabrics to France. R

Shri Shinkre: Has the Ministry
thoroughly examined the question of
reducing our imports as the means
to save foreign exchange because
increase in exports may not neces-
sarily bring to us essement or ease In
foreign exchange on account of the
fact that our exports, which are now
in their infancy stage, will be facing
very acule competition in interna-
tional markets? If they have done
such an examination, what are the
practical results to which they have
come?

Shri Manubhal Shah: We have
done a thorough examination and in
spite of removing all imports which
are unnecessary or which can be
substituted by internal production,
due to the buoyancy in the Indian
economy and the developmental pro-
grammes, our import bill is going to
rise continuously even wilth the most
essential products that we get from
outside. Therefore, the real remedy
is that, while reducing the importg to
the extemt it is not necessary, we
have got to increase exports.
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Retrenchment of Steel Plan
Employees

+
*1138. Shri Gokulananda Mohanty:
Bhri P. R. Chakravertl:
Shri P. C. Borooah:
Shri M, L. Dwivedi:
Bhri Bhagwat Jha Aszad:
8hri 5. C. Samanta:
Shri Subodh Hansda:
Shri Linga Reddy:

Will the Minister of Irom and Steel
be pleased to state:

(a) the reasons for the retrench-
ment of a large number of workers
of Durgapur and Rourkela Steel
Plants as reported in the Amrit Bazar
Patrika dated the 9th January, 1066;

(b) whether Government have any
plan to re-employ them; and

(c) if so, the broad featurew there-

The Deputy Minister in the Minis-
try of Iron and Steel (Shri P. C,
Bethi): (a) There has been no re-
trenchment of workers in recent
months either in the Durgapur or in
Rourkela Stee] Plant.

(b) and (e).

Shri Gokolananda Mobamty: May 1
know whether in regard to this re-
trenchment the workers made any
representation to Government or to
the Rourkela authorities?

Bhri P. C. Bethl: I have already
stated that no retrenchment has been
done in all these plants.

Do not arise.

Shri P. R. Chakraverti: May I know
whether Government have made a
proper appraisal of the employment
potential in these three plants, name-
ly Bhilai, Durgapur and Rourkela, and
it so, whether Government have
evolved any scheme for employing
the surplus people, if any, in Bokaro
which is another big plant in the
offing?

Shri P. C. Sethi: There are two
aspects of the question. One is tha
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there are construction workers in all
the three steel plants; as soon as the
construction work which is taken up
departmentally is over they will have
to be retrenched.

Shri Ranga: They may be taken in
in the other plant.

Shri P. C. Sethi: We shall try to
absorb them wherever we can. We
have also approached the Labour and
Employment Ministry to get them
alternative employment. But there
are certain surpluses in all the three
steel plants, and we shall try to absorb
them wherever we can, either in
Bokaro or in the Hindusthan Con-
struction Ltd.

Shri P, C, Borooah: May I know
whether it is a fact that the Hindus-
than Steels Ltd is faced with excess
production and glut resulting in large
accumulation of steel in the plants,
and if so, whether this retrenchment
is also partly consequential to that
over-production?

Shri P. C. Bethl: No, there is no
retrenchment on this account. What-
ever reduction comes about would be
only on the construction side.

St WATRN WY GTATE g a1 §9
& fe fodfor wrd sow 1 o & T
diest wravrs § dfe o g o v
T Y e woerh AW A woaT @
FAT ST FX g A ¥ SR my
vl o sravarm § Wi e
qg I & & oY Wi gwre & fa ag
mwr Y g fE gty e e
¥ wiz a7 OF wiwfEi ¥ 6y e
%1 SAYMA 41 W Q@I THY Gl
Far?

=t 9o & o ¥} :  weaw wWERET,
wrafiy wee PR A wd & | AT &
fo fagre ; fam &nii o) ot oY
n§ ¥ 97 7w ag & e qw F I
w1 owr & wm fay fe fare
Fadm srat ¢ afer fod W @®
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o SAl 7 &tw gres 5o A ffm
T § Wi eqrE S s R O
iz frd SR St A el oy &
araw § 9 W qEra & few
oW |

Shri 8, C. Samanta: The hon. Min-
ister has said that at the completion
of the construction stage there I8
retrenchment. May I know whether
there were retrenchments in Durga-
pur and Rourkela, and if so, whether
some steps were taken to absorb
those employeces?

Shrij P. C. Sethi: The case of Bhilai
is different from that of Durgapur
and Rourkela in this sense that in
Bhilai most of the construction work
is bring done departmentally while
in Rourkela and Durgapur most of
the construction work is being done
by the contractors. But even there,
there are about two thousand
workers in Durgapur and Rourkela on
the construction side, and as soon as
the construction work is over then
that question would arise, but we are
not retrenching anybody today.

Shri Mohammad Ellas: There was a
big agitation in Bhilai against the
retrenchment of a few thousand con-
struction workers. Government hawve
assured them that they will be given
alternative employment in Bokaro
and other places. May I know how
many retrenched workers out of these
few thousands have been given alter-
native employment in Bokaro and
other places?

Shri P. C. Sethi: The main question
relates to Durgapur and Rourkela
only. Howewver, it is true that in
Bhilui there are a large number of
construction workers; out of them we
have tried to employ about 5000 as
yet, but even then a big number has
1o be retrenched.

=it wiwre e dear ;. e, &
ag s agm fe ag St 2000
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wir § ag wurdt § an weardt | af
sl § a7 R T w1 e o
W wrdr @ 9T sraar w9y AE &
w§ ?

st %o W o ¥ : wEw WERE, A
SEAVE § &1 w § I o w@
aAAA Al § e g fm a¥
¥ wiwd A dfew &t s By Afew
¥ prwe w7 fear srar OT ST g
& femr § afer g Tam fosdz w1
RV A ¥ A v % e
< W®E

sl g¥w X FOEE : WAt WEEd
7 sgamar fw feemg & 5000 Fagd
frwm 2faar mr & oam 1,000
wAE 1 o qF FW A fAew @,
G 9 aF ®H A faer & a7 a%
T A& S o 0YF 24 #7149
wdt ¢ ! s awR I 9 ¥
W% 2 & wRTE w9 O Ew
A E A g 7

St Ho Wo #EY : AT TH AG FWA
¥ FH WW, 97 w1 wH far
AT ST AT ag 1T e g1 AT,
T B f@S % faar s

Sgewm wrezma : ¥ S @
A U A3 GUE | T HCHIC T IR
Fuw It Er faae g ?

o To Wo #3) : ﬁﬁa‘l’ g fis
% fodwlz sy fear
oo

Shri S. M, Bamerjee: Is it a fact
that there was a scheme under con-
templation of Government to have a
common pool for unskilled, semi-
skilled and skilled workers retrench-
ed or likely to be retrenched from
the various steel plants after the con-
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struction work is over? If so, what
has happened to it? Is it stiil these?

Shri P. C. Sethi: There was a
scheme to have construction of the
steel plants done through a construc-
tion company. That company has
already come intp being. But the
number of employees in the company
is very limited; the work which it is
doing is also limited

12.00 hrs.
Saorr NoTice QuEsTiONS

wae ¥ gt woy fad

+
S.N.Q, 19 &t 7y fawiy :

(%) wiagealfs Redvus
torr A mrog 37 g s
frell ®, WA HE, AW AR
e scfar g

() wrag WMawgfe ow
o g §GTd 3 WY ST
et el o o oy = & ¥ I
wT fegr mar

() afza, o wod wr s g

(9) o ol o fA & o sgean
s ¥ fag wr dwfers wow fed oy
t?

The Deputy Minister in the Minls-
try of Commerce (Shri Shafl
Qureshi): (a) to (d). The State Bank
has been giving loans to cotton textile
units in Maharashtra taking into
account inter alia the financial posi-
tion of the mills concerned. So far,
only one case, where the State Bank
could mot accommodate a mill in
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Maharashtra in gpite of tha State
Governm:nt's guarantee, has been
reporied. It is understood that the
reluctance of the Stale Bank was due
to the extremely unsatisfactory finan-
cial position of the mill and the fear
that rcpayment of advance out of its
future earnings could not be reason-
ably expected. It is for the mills
themselves to consider the gquestiom
of alternative arrangements.

Oral Answers

st wy fowdr : & 7 oTrm AT
gt e v A mig A 3 ¥
e for @ f5 97 9t faeftw g
oot T 2, @ | EGRC ¥ o
fis  fawmr it frgawr s & W
@ fael ) waom wav g H O
% art ¥ v goow fear @, afe @
¥ I # g ¥ v v AR
faeita saaeqr sy |

oft 9 g : wETOE e 3
g: faei & qofeas sgran 5 o9 e
wer ¥ a1 § amaw A
* efaen & fog g a@mT s g
e f frell & fog &Y ow, =@ O
wo ¥ wag wift T o o ant &
for zw @mw & F9¢ & AR A6 o
qY | IEF OF TW AW WY AT &7
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ot vy fored : wemw wdT , N
ST AT S Ag war § 1 ¥ ¥ qer
afFgfsez /I R w7 W
B Y e fear § o9 A
frelly g/ wodt G &, §F AW
H 2wy & w fad o g
Ry A AT g §
T AT T HC T HIE JIAAT 47

oy o

St g¥h ;. gw Fadw g
wndfe wy oF A<
oA gFR fr I § Wik 9
@ foid wAF ax @ e
qg Sy s § e ga fawr A
rafgm ot afi—sw g 7h

st e @ SEA s ¥
FaAAFaIAEr &

oft @t w6 : 9w & faw gH AR
Hwgec qr wx §, 9 faw Wy
LicEu R & ool S

ot v fomdr : & st wgaw W
T 2z 4% "% I oEE, 1955
) i fomar wgar g, fag & w7
w1 & f wdafas sl & fag, §
¥ FTH T FIT IT FT TLAHF
frmrar@ § 1w AT 18 ¥ @TW
frargar 3 ¢

“In the discharge of jts func-

tions, the State Banks shall be
guided by such directions in
matters of policy involving public
interest as the Central Govern-
ment may, in consultation with
the Governor of the Reserve Bank

and the Chairman of the State
Bank give to it;

(2) All directions given by
the Central Government shall be
given through the Reserve Bank,
and, If any question arises
wnether a direction relates to a
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matter of policy invelving public
interest, the decision of the Cen-
tral Government shall be final"”

% ag ST AR g fF oo gw AT
* vt feel faw w0 oW 3 &
3 Toq AT S T g MR
¥ w7 et H §, 1w ag Al ww
fargr 7t § R TF ardafr age o
TAA | TR A IR Y
R W ag A A A g, A ag
W T & Argd =T ¥ ¥ geg
RrirRNandi ot @
AT ¥ ¥ oF w0 I9 F FE@T 007G,
g AR A =g &g
Wi graw faw o= g § o g
# e frw w7 ToeTe ¥ wed gra
& forn , Ot o Wl @A

The Minister of (Bhri
Manubhal Shah): This is a constitu-
tional question, and we have
examined it wvery thoroughly. BEven
though the power of direction vests
with the Centra]l Government under
the State Bank of India Aet, which
the hon. Member referred to, it will
not be correct for the Central Gov-
ernment to overrule the Board of
Directors of this practically autono-
mous bank and financisl institution.
So, we have becen using our good
offices. Out of the three mills, we
could persuade the Chairman and
Board to give loans against the
guarantee of the Central Government
and State Government to two mills.
One is in difficulty. The other day
the Chief Minister of Maharashtra
was here, and he and I both have met
the Finance Minister, and I hope that
some solution for the third mill
which is in difficulty, and which the
hon. Member has referred to, will be
found. 1.

ot wy fomdt : wenw wRwa, &
W T WO ATEAT §, | A6 ofr &
N T aeed @ A w8, Afew
X T # | fora § e orgr o Aty
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& g # fadw 3§19 9 §, TEwT
wfr daer 3 gE H o &

WO WEITE : X A O 9 I
TR wFAIE | AAATT EEE T WY
frfr s ag ¥ & 1

Mo T APgTwfgm : qeuw
wEEw, w3 1 fael & 0w ox fagrf
Qe & St 3 avg ¥ A W @ g
SR ETqF A arag § fr &
orgdy JWgl ST AR A @I
at F Rt B AT Ay O W aw
w1 SHEE W qw 8, wife o
a% W w T @y I, B # o
gt &t fon an, @ a% ag wwET
B A § % § | W@ ¥ A 4
AN T A% A awE ¥ fear wmar g,
IH Y - AT §, I '
WA g A Al §, a@ T TR
AvTas Bk garadeT AT §, fw &
ot &2 ¥ TGQ AHT aEAfE W
¥ az-GAaTt 517 &, 97 %1 9y A
y g fw, &Y o= fFdt st &1
foft aeam W & A g, ar 99 W
$9 7 6 ga fargr § ?

Shri Manubhal Shah: For the first
part of the question of the hon. Mem=-
ber, we have considered this matler
continuously saveral times, and in the
Nainital Conference of the Indian
Labour Conference session, it was de-
cidad that there would be rationali-
salion without tears, ie, any redun-
dant labour in the textile industry
will have to be reabsorbed by way of
modernisation and expansion. This
process has worked entirely satisfac-
torily.

I will not agree that onc-third of the
mills—the total number of mills runs
between 600 and T00—are in difficult-
wes. but 19 mills are genuinely in
difficulties, and, as my hon. colleague
just now was mentioning, we have
taken several steps to give loans, and
1 may assure the hon. Member, be-
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cause that question remained unciari-
fled, that these are taken over by the
Authorised Controller of the Maha-
rashtra Government undor section 15
of the Act with our permission, but
we do not conslder it wise to 1ssue
dircctions in an off hand manner in a
emal]l issue of this nature, where
other alt:rnativéy are possible,

Regarding punishment of the Gov-
ernment officers not managing it pro-
perly, as the hon, Member pointed
out, they are subject to the sdme
thing as any other private man. As
a matter of fact, more rigorous
punishments are meted out to people
who defalcate money, But in none of
these mills under authorised control
have we lost money, we have earned
some profitd. "

wo W T wifEm owr Oh
R & ST AR AW 9% W i,
far & wepaTe frer oy AT wORTQ
#rd WY, 1 awakt w, q & ol
8 ?

8hrl Manubhal Shah: They are all

subject to the laws of India like &ny
other ecitizen,

o m wAlgT wWfgar : w1 W
¥foeaT oF oo A § | ovw qge
o ge Aae %7 faagw wea
ware far § 1w & ag A ?

Mr, Speaker: He wants to know

whethet punishment has been given in
somc cases.

Shri Manubhal Shat: Under the
normal company law, the average
government offlcer has silll the pro-
tection under the laws of the couniry
to a citizen of this country. He will
be punished if there js any dclalcation
anvwhere; over anj above that ad-
ministrative punishmentg are also
being meled out. So far such a case
has not arisen.

o TW wAIFT wfgar : W el
gfafa gman g TEw frem
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aar &, aeTd AN w fearan
frwmat

oW RT3 w8 o qen
& W ur o e &, W9 e A
T mar g

&t fem gz : oFw A 6§
s 59 faeor 8, 9% FF g e 8,
wETC A w9 grw ¥ fmn, 11 W@
TF SAET WX TAR) O FO A5
& T, fore Iww I & g ey fan
T ER i S99 mfesi Y99 ¥
a1 T, whife gea waver g
q, o wT fx 9w faw # gew age
g g m § ) afz ag wd & o Qe il
& At ¥ T 3 FEw WY wgey 99
®E?

&t A o : A AR A
@ g §, 99 ¥ AT Wy gwadl
& foadr fos ga 7 o Wi g A
@, 97 9 A wraar gw, AT gw
W I wifawl ®r ogww o,
fagi s7my & fear a1 | ¥w fag
wEA & §TAA gW O mEAl 0% 9T
wr A § o g Qo faelt & weee
R et T AT $T T 6%,
QET &I §H T A )

Bhri S. M, Banerjee: Arising out of
the answer given to the question of
Dr. Lohia I would like to know whe-
ther it is a fact that despite all the
assirrarmes given in this House and
even outside, the state bank has not
given the loan to some of the factor-
jes, Apart from Maharashtra, in
Kanpur, Rs. 60 lokhs was promised,
but, only Rs. 10 lakhs was given. Will
the government see that the money is
paid immediately by the bank?

Shri Manuobhal Shah: I am sorry to
bhear this from the hon, Member,
This morning also before I came here
he told me about this. It is very
strange when orders have been pass-
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ed by the central government that the
loan should not be givenn 1 will
personally look into the matter, I had
& talk with the guthorised controller
yesterday in Kanpur and he pever
gave me this information. 1 will
check it up.

Shri Bade: Regarding tWis question
(b), is it also a fact that this refusal
was despite the fact that the loan
was guaranteed by the Union and the
Maharashtra governments, As far as
I know the rules of the bank, when
the guarantee is given by the govern-
ment they only think about the re-
payment of the loan; they are not to
investigate into the affairs of the mill.
When there was a guaruntee already,
why was it refused by the state bank?
is there any partiality or some politi-
cal reasons behind it?

Shri Manubhal Shah; I can assure
the hon. House that there are no
political reasong but the bank being a
financial institution the board's direc-
tors do not merely look to guarantees
even though it comes from the gov-
ernment; they also look to the first
charge on the asset if they have to
Eo to a court of law and a receiver
ig appointed and they have to auction
that particular  property. The
guarantor comes only &s residuary
charge, Therefore, they woiild like to
satisfy themsclves that the assets are
worth being mortgaged for the
amount of loan recommended.

WRITTEN ANSWERS TO
QUESTIONS

Requirements of Neyvelj Lignite
Corporation

*1129, Shri D. N, Tiwary: Will the
Minister of Iron amd Steel be pleased
to state:

(a) whether it is a fact that the
Neyveli Lignite Corporation placed an
order for itg requirements of steel
with the Hindustan Steel Ltd., in 1980
which was accepted by the Hindustan
Steel Ltd,, in 1061;
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(b) whether later on
IISCO expressed their
comply with the order;

(c) whether the Hindustan Steel
Ltd., wanted indefinite time to comply
with the order and the Neyveli
Lignite Corporation was compelled to
import the same; and

TISCO and
inability to

(d) the foreign exchange involved
in that imporf, and the latest position
in regard thereto?

The Minister of Iron ang Steel (S5hri
T. N. Singh): (a) Yes, Sir.

(b) TISCO expressed their inability
to comply with part of the order
planned on them, while IISCO was
not able to comply with any part of
the order planned on them,

(e) As the nuriber of specifications
contained in the order were very
large, and the quantities required in
some specifications were very small,
Hindustan Stet]l Limitod could not
agree to a definite delivery schedule.

(d) Foreign exchange sanctioned
for import was Rs. 25.39 lakhs. The
import was completed in January,
1963.

Manufacture of Electric Motors

*1139. Shri B. 8. Pandey: Will the
Minister of Industry be pleased to
state:

(a) whether Government have de-
vised certain measures to increase
indigenous manufacture of electric
motors and pumping sets to meet the
needs of agriculturists in order to
increase the production;

(b) whether any seminars have also
been conducted to achieve this objec-
tive; and

(c) if so, the broad features thereof?

The Miniser of Industry (Shri D.
Sanfivayya): (a) Government have
accorded high priority for the manu-
facture and gupply of pumping sets to
meet the need of agriculturists and
the position is being constantly re-
viewed,
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(b) and (c).
information,

Government have no

lmport of Textile Machinery

*1140. Shri Ram Sewak Yadav:
Shri Bagri:
Shri Kajrolkar:

Will the Minister of Commerce be
pleased to state:

(a) whether Government huve im-
posed a ban on the import of textile
machinery;

(b) if so, the reasons therefor; and

(¢) whether Government have made
internal arrangements to meet the de-
mand of textile industry?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) to (c). In order to give a further
impetus to our indigenous wmachinery
industry, the import of certain items
of textile machinery, in respect of
which indigenous manufacturing capa-
city has been developed, has been res-
tricted or banned.

Export of Railway Wagons

*1141. Shri Yashpal Singh:
Shri P. C. Borooah:
Shri Maheswar Nalk:
Shri Onkar Lal Berwa:

Will the Minister of Commeroe be
pleased to state:

(a) whether it is a fact that India
is exporting railway wagons to some
countries;

(b) if so, the names of the coun-
tries to which railway wagons will be
exported during 1966; and

(c) on what terms and how wmuch
foreign currency will be earned there-
by,

The Minister of Commerce (Shri
Manubhal Bhah): (a) Two contracts
for export of 880 wagons during 1966
have been recenmtly concluded.

(b) 480 wagons would be exported
to East Africa and 500 to Hungery.
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(c) Following are the details of the
two contracts for export of Railway
wagons concluded recently:—

(i) An Indian firm has gecured an
order for supply of 480 wagons valued
at Rs, 73.22 lakhs to the East African
Railways and Harbours. The ship=
ments are required to be started from
March, 1066 and to be completed by
the end of the year 1966. As the pay-
ment would be made by the World
Bank, part of the payment (Rs. 83'59
kakhs) would be received in Indian
rupces. The balance of Rs. 9,83 lakhs
would be the value of foreign compo-
nents allowed to be imported under
C.C.P, arrangements for being fitted
in the wagons for export,

(ii) A contract was signed on 21st
March, 1966, between the State Trading
Corporation and Nikex <{Hungarlan
Trade Organisation) for supply of
‘500 wagons, to be shipped in 1866,
The contract also provides for a fur-
ther order for 1,500 wagons being
p'aced on the S.T.C. after approval of
the prototype and terms of export.
Supply of these wagons are expected
to be spread over 3 years. The value
of the contract is about Rs. 1.62 crores
for 500 wagons and about Rs. 8.5
crores for the total contract of 2,000
‘wagons including 500 finally contract-
ed. The export being to a Rupee
Area country, payment will be receiv-
ed in Indian rupees.

Economic Commission between India
and Caechoslovakia

*1142. Shri Vasudevan Nair:
Shri P. C. Borooah:

Will the Minister of Commerce be
pleased to stale:

{a) whether there is any proposal to
set up an inter-Goverrment Economic
Commission  between India and
Czecheslovakia; and

(b) it so, the scope and functions
of this Commission?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir.
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(b) The main objective of the Com-
mittee will be to make joint studies
of the developmental needs of the two
mational economies and explore the
possibilities of cooperation, particu-
larly in the fleld of production and in
devising measures for effective imple-
mentation of the various economic
agreements between the two countries,
The Committee will also study and
utilise the planning activities of the
two countries for furthering its ob-
jectives. A copy of the gist of the
proposal for the Committee is laid on
the Table of the House. [Placed in
Library., See No. LT-8048/66].

M/s. Jessop ang Co., Lid.

*1143. Dr. Ranen Sen:

Shri Hukam Chang
Kachhavaiya:

Will the Minister of Industry be
pleased to refer to the reply given to
Btarred Question No. 502 on the 26th
November, 1965 and state:

(a) the difficulties in purchasing the
rest of the shares of M/s Jessop and
Company, Ltd.;

(b) whether any offer was made by
the shareholders to sell their shares;
and

(c) if so,
thereto?

The Minister of Industry (Shri D.
Sanjivayya): (a) to (c). Offers have
been made to Government by a few
individual ghareholders for the sale
of their shares. A decision on these
offers will be taken after the Arbitra-
tion proceedings are over.

Government's reaction

Model Rosters

*1144. Shri Balakrishnan:
Shri N. R. Laskar:
Shri Rama Chandra Mallick:

Will the Minister of Bailways be
pleased to state:

(a) whether Model Rosters for the
reservation for Scheduled Custzs and
Scheduled Tribes are being maintain-
ed for appointment to temporary as
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well as permanent posts in the Rail-
ways;, and

(b) if not, the alternative arrange-
ment made for fllling up the reserva-
fions?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) and (b). Common roster
is being maintained for permanent
appointmentg and temporary appoint-
ments likely to become permanent or
to continue indefinitely. For purely
temporary uappointments which have
no chance whatever of becoming per-
fament or likely to continue indefi-
nitely, a separate rémter is being main-
tained.

Neyvéll Therital Plnt
*1145, Shri S, Kandappan:

Sy Blvisankaran:

Shrt Matka Gounder:

Will the . Minister of Mines and
Metals be pleased to state:

(a) whether 4#ny glackening of
power production is apprehended at
the Neyveli Thermal Plant; and

(b) if eo, the steps taken to avert
it?

The Minister of Mines and Metals
(Shri 8. K. Dey): (a) No, Sir.

(b) Does not arise.

Shortfall in Agricultaral Export

*1146. Shrl Firedia: Will the Minis-
ter of Commerce be pleased to state:

(a) whether any assessment has
been made of the likely shortfall in
the agricultura] export due to the pre-
vailing drought conditions for the
year 1985-66; and

(b) to what extent the shortfall
thus created would be set-off by
other exports?

The Minister of Commerce (Shri
Manobhai Shabh): (a) According to
provisional assessment made recent-
Iv, the tota]l loss on account of the
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fall in the exports of agricultural com-
modities was estimuted at Rs. 70 to
B0 crores in 1965,

(b) The fall in the export of agri-
cultural commodities was almost
wholly made up by higher exports of
industrial  products, manufactured
goods, 'minerals and other commodi-
ties. The total value of exports f.om
India during the calendar year 1985
was estimated at Rs, 807.5 crores
showing a nominal fall of Rs. 23
crores as compared to Rs. 809.8 crores
in 1964.

Export of Iron Ore from Orissa

*1147. Bhrl Indrajit Gupta: Will the
Minister of Commerce be pleased to
state:

(a) whether 1t is a fact that the
Mines and Metals Trading Corporation
is not receiving supplies of iron ore
from suppliers In Orissa for export
purposes;

(b) whether this is due to the alleg-
edly uneconomic prices offcred by the
Mines and Metals Trading Corporation
to the producers and suppliers of the
Iron ore; and

(c) if so, the steps being taken In
the matter?

The Minister of Commercs (Shri
Manuobhai Shah): (a) No, Sir,

(b) and (c). A price increase has
alrcady becn offered with cffect from
1-1-1966 and has been accepted by
the generality of the mine-owners
though one section of them is still
asking for further increage.

Loss of rallway property on S.E.
Rallways

*1148. Shri D. C. Sharma:
Bhri Vishwa Nath Pandey:

Will the Minister of Rallways be
pleased to state:

(a) whether reporis of attempted
arson and interference with the track
in some places on the SouMth-Eastern
Ra;lway have been received recently;
an
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(b) if so, the steps taken in this
regard?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) Yes, Sir.

(b) The maintenance of law and
order in the State is the responsibi-
lity of the State Police. However,
full assistance was given to them by
the Railway by placing at their dis-
posal the services of the South
Eastern Railway Protection Force,
both armed and unarmed branches.
One Company of the Special Emer-
gency Force of the Railway Protec-
tion Force wag also placed at their
disposal.

Manufacture of T.V, Sets

*1149. Dr, Chandrabhan Singh:
Shri Onkar Lal Berwa:
Shri Hukam Chang
Eachhavalya:
Shri Rameghwaranand:
8hri Brij BRaj Singh:
Shri D. C. Sharma:

Will the Minister of Industry be
pleased to refer to the reply given to
Starred Question No. 360 on the 4th
March, 1966 and state:

(a) whether it is a fact that certain
firms have approached Government
for the grant of licence for the manu-
facture of T.V. sets in India;

(b) whether it is wulso a fact that
they have assured that only sophis-
ticated equipment will be imported
for such production and the remain-
ing parts of the production will be
based on purely indigenous know-
how; and

(c) if so, Govermment's reaction

thereto?

The Minister of Industry (Shri D.
Sanjivayya): (a) Yes, Sir.

(b) and (¢). These details will be
called for from the parties only after
a formal decision has been taken re-
garding the manufacture of T.V. sets
in the country.
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*1150. Shri Jashvant Mehta: Wil
the Minister of Industry be pleased
to refer to the reply given to Starred
Question No. 233 on the 25th Febru-
nry. 1966 und state:

(a) whether Government have
taken any decision regarding the issue
of licences for the manufacture of
scooters;

(b) whether any foreign collabora-
tion has been approved and, if so, the
names thereof;

(c¢) how many licences have been
issued so far; and

(d) whether any price for the
scooter to be manufactured has been
fixed?

The Minister of Industry (Shri D.
Sanjivayya): (a) Not yet;, Sir.

(b) to (d). Do not arise.
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Rallway Loco Bheds

#1152, Shrl Indrajit Gupta: Will the
Minister of Rallways be pleased to
state:

(a) whether Railway Loco Sheds
all over the country have been direct-
ed to cut down their coal stocks dras-
tically; and

{b) if so, th» reasons therefor?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subbag
Singh): (a) and (b). No, Sir. Rail-
ways stock-pile their requirements
during the skack season from May to
October so that the pressure on rail
transport during the busy season may
be reduced and more capacity found
for seasonal general goods traffic.

CHAITRA 25, 1888 (SAKA)
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They, accordingly, curtail their demand
during the busy season from Novem-
ber to March and thus even out the
available transport capacity. This i
a normal practice which iy in the
overall interests of ysers of rail trans-
port as well as the Railways. To-
wards the end of 1985, however, the
coal stocks on the Railways had
necessarily to be kept at a higher
level, as a temporary measure, to
meet certain exigencies, but gubse-
quently, the Railways were asked by
the end of January, 1986 to reduce
their coal stock holdings to the normaj]
level.

Loan from United States Agency for
International Development

*1153. Shri Vishwa Nath Pandey:
Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that the
Indian Railways have sought from
the United States Agency for Interna-
tional! Development a substantial loan
to import equipments for manufac-
turing diesel locomotives in India;

(b) if so, the tota] amount of guch
loan; and

(c) what is the reaction of the
United States Agency?

The Deputy Minister in the Minis-
try of Rallways (Shrl Sham Nath):
(a) Yes; Sir,

(b) and (c¢). The matter is still in
the stage of exploratory talks with
the U.S. Agency for International
Development.

Economic Commigsion for Asia and
Far East

*1154. Shri P. C. Boroodh:
Shri Muthlah:
Shri Kindar Lal:
Shri Vishwa Nath Pandey:
Shri Dharmalingam:
Shri Linga Reddy:
Will the Minister of Commerce be
pleased to state:
(a) whether a session of the Eco-
nomic Commission in Asia and Far
East was recently held ig New Delhi;
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(b) it so, the main proposals for
economic devclopment of the area
discussed therein and the decisions
taken thereon; and

(c) Government's reaction thereto?

The Minister of Commerce (Shri
Manubhai Shah): (a )to (c). A state-

mont is laid on the Table of the
House. [Placed in Library. See No.

LT-6051/66].

Prices of Biscults

*1155. Bhrl R. 5. Pandey:
Shri Yashpal Singh:

Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that the
prices of biscuits have recently been
increased by the manufacturers;

(b) if so, the reasons therefor; and

(c) whether Government have
taken any measures to stabilise the
prices of biscuits in the country?

The Minigter of Industry (Shri D.
Sanjivayya): (a) and (b). The prices
of biscuits have registered a slight
increase during the last year due to
increase in the prices of raw mate-
rials, packing materials ete.

(¢) A watch is being kept on the
trend of the prices of biscuits. The
Federation of Biscuit Manufacturers
have been advised to ensure reason-
able level of prices of biscuits.

Release of Pakistan-Bound Cargoes
detained in India

*115¢, Shri P. C. Borooah:
Shri Yashpal Singh:
Shri Shree Narayan Das:
Shri D. C. Sharma:
Shri Onkar Lal Berwa:
Shri R. 8. Pandey:
Shrimati Renuka Barkataki:
Sbri M. Rampure:
Shri Firodia:

APRIL 15, 1868
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Bhri N. R, Laskar:
Shri Liladhar Kotoki:
Will the Minister of Commerce be
pleased to state:

(a) whether Government have
decided to return to third countries
their Pakistan-bound cargoes detained
in India; and

(b) if so, whether this decision has
been taken umilaterally; and

(c) whether any indication of reci-
procity has been given by Pakistan?

The Minister of Commerce (Shri
Manubhal Shah): (a) Yes, Sir. These
cargoes are being released in favour
of the third countries after verifica-
tion that ownership of the goods ls
established to be with the third coun-
tries.

(b) Yes, Sir.

(c) Pakistan has not
this gesture so far.

Colr Cooperative Marketing Socleties
in Herala

3686. Shri A. K. Gopalan: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that a con-
ference of the Presidents of the Cen-
tral Coir Co-operative Marketing
Societies was held at Ernakulam;

(b) if so, the main decisions taken
at the conference;

(¢) whether any financial help was
requested from Government; and

(d) if so, Government's reaction
thereto?

The Deputy Minister In the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) A meeting of the Presidents of
Central Coir Marketing Co-operative
Societies was held at Cochin.

(b) The conference is reported to
have recommended the following:

(i) State participation In the
Share Capital of Central Coir
Marketing Societies;

(il) Introduction of a production
bonus of § paise per rupee

reciprocated
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for the benefit of the Coir
Workers under the coopera-
tive fold;

(iii) Constitution of a joint com-
mittee for coordinating the
marketing activities of Cen-
tral Coir Marketing Societies;
and

(iv) Issue of loans amounting to
Rs. 25 lakhs to Central Coir
Marketing Societies to stock
the coir yarn of the coir pri-
maries during slump periods.

(¢) The Conference requested the
Kerala State Government to issue
turther working capital loan of about
Rs, 25 lakhs to the Central Societies.

(d) An amount of Rs. 23.76 lakhs
had been issued in total by the Kerala
State Government to the Central Coir
Marketing Societies in the State.

Handloom Industry

3687. Shri A, K. Gopalan:
Shri 8. V. Ramaswamy:
Shri M. Malalchami:

Will the Minister of Commerce be
pleased to state:

(a) whether Government are aware
that the handloom industry is facing
a vely serious crisis;

(b) whether Government have
noticed the statement of the Presi-
dent of the handloom Fabric Market-
ing Society, Bombay that 70 lakh
weavers are unemployed partially or
wholly in India;

(c¢) whether he has requested to
allow 10 per cent rebate at least for
three months to tide over the difficul-
ties; and

(d) if so, Government's reaction

thereto?

The Deputy Mmister in the Minis-
try of Commerce (S8hri Shafi Qureshi):
(a) Heavy accummulation of hand-
loom cloth with the Primary Weavers
Societies in the State of Madras was
brought to the notice of the Govern-
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ment and immediate measures were
taken tp give relief to these Societies
These measures included:

(i) The Reserve Bank of India
gave additional credit to the
Madras Apex Society for
marketing of handloom cloth,

(i) The Government of Madras
gave a loan of Rs. 50 lakhs
to the Madras Apex Society
for increased procurement
from the Primary societies,
and

{.ii) The Governmeni of Madras
allowed additional rebate on
wholesale sales of handloom
cloth by cooperative societies
for a period of 4 months.

(b) Yes, Sir.
(e) No, Sir.
(d) Does not arise.

Zonal Match Manufactaring
Co-operative Sodlety

3688, Shri A. K. Gopalan: Will the
Minister of Industry be pleased to
state:

(a) whether Government propose to
organise a zonal match manufactur-
ing Co-operative Society in Kerala;

(b) if so, the main object of this
proposal;

(c) the capital of this society; and

(d) the criteria for membership?

The Minister of Industry (Shri D.
Sanjivayya): (a) Yes, Sir. There is
a proposal under consideration of the
Government of Kerala, to organise a
Regional Match Manufacturing Co-
operating Society in the southern
region of the State comprising the
districts of Trivandrum, Quilon and
Alleppey with headquarters at Quilon.

(b) The main object of the propos-
ed Society is to start & composite
factory comprising of dipping as well
as manufacture of splints and veneers.

{c) The share capital of the Society
amounting to Rs. 10,500 will be col-
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dected from the members; the State
Government will provide a loan of
Rs. 105000 for working capital
requirements under the Small Scale
Industries Aid scheme for Industrial
Cooperatives,

(d) Membership of the Society is
intended to be given to all individuals
and Cooperative Societies, who are
now owning factories either for
splints and veneers or for dipping,
within the area of operation of the
Society.

Match Factories in Kerala

3689, Shri A. K. Gopalan: Wil] the
Minister of Industry be pleased to
state:

(a) the number of match factories
in Kerala;

(b) whether it ijs a fact that Vanji-
nad Matches and Industries Limited is
the only mechanised factory;

(c) the production capacity of this
plant;

(d) the difficulties in the way of
running thig factory at maximum capa.
city; and

(e) the action Government propose
to take in this regard?

The Minister of Industry (Shri D.
Banjivayya): (a) 134.

(b) Messrs. Vanjinad Matches and
Industries Limited is not 2 mechanized
factory of the type installed by Messrs.
WIMCO; it is a semi-mechanized fac-
tory similar to those in the Kovil-
patli, Sattur and Sivakasi districts of
Madras.

{c) 3600 million sticks per annum.

(d) Messrs. Vanjinad Matches and
Industries Limited have nol approach-
.ed the Government for any assistance.

(e) Government will consider
rendering all possible assistance to
the unit after the firm have explained
their difficulties to it
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Ratangarh-Delhji Rallway Track
3690. Shri Karnl Singhjl: Will the

Minister of Rallways be pleased to
state:

(a) whether there is a proposal for
providing an underbridge on the
Ratangarh-Delhi Railway track to
facilitate crossing of the railway line
by traffic at Ratangarh (Churu Distt.);
and

(b) if so, the stage at which the
matter stands at present?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) No.

(b) Does not arise.

Power Shortage in Kerala
3691. Shri P. Kunhan:
Shrimatl Jyotsna Chanda:
Will the Minister of Industry be
pieased to state:

(a) the extent tp ‘which the pro-
duction was affected in various public
projects in Kerala like F.A.C.T. Ltd.
in Alwaye due to acute power short-
age in 1064-65 and 1865-66;, and

(b) the steps taken to stimulate the
production in the above projects?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). The rele-
vant information is being collected
and a statement will be laid on the
Table of the House.
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Sugar Factories sof North Bihar

3693. Shrimati Ramdulari Sinha:
Will the Minister of Rallways be
pleased to state:

(a) whether Government are aware
that the routing of the traffic follow-
ed by Railway has some adverse re-
percussion on sugar factories of North
Bihar which has not the capacity to
take coal in block rakes; and

(b) if so, what steps are being taken
to remove such difficulty?

The Deputy Minister in the Minis-
try of Raillways (Shri Sham Nath):
(a) This is not so. Coal to sugar fac-
tories of North Bihar is not moved in
block rakes upto the destinations, but
only upto the transhipment points at
Garhara and Manduadih, from where
further movement is arranged piece-
mea] in metre giauge wagons.

(b) Does not arise.

Three-Tier Sleeper Coachea

3694. Shrimati Ramdulari Sinha:
Will the Minister of Raillways be
pleased to state:

(a) whether the Railway Board is
planning for different types of three-
tier sleeper coaches;

(b) if so, what will be the wvarious
types of such proposed coaches; and

(c) what improvement is likely to
be effected over the existing ones?

224 (Ai) LSD—3,

_ The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) and (b). Yes. On Broad
Gauge, it is proposed to have two
types. (i) a full sleeper with sitting/
sleeping accommodation for the same
number of passengers in the entire
compartment, (ii) a  sitting-cum-
sleeper, with anly sitting accommoda-
tion in one half of the coach and
sitting and sleeping ace dation
in III-tiers in the other half. On
Metre Gauge, also sitting-cum-III
tier sleeper type of coaches have
been constructed, the TII-tler ar-
rangement being in one half of
the coach and the length of sleeping
berths being full length. The exist-
ing sleeper coaches will remain in
service.

I b s s

t¢) The following improvements
are being effected:

(i) Partitioned compartments
exclusively for lady pas-
sengers in full sleeper coaches,
The length of sleeping berths
In Metre Gauge sitting-cumn-
sleeper coaches has been
increased to 1830 mm (6" 4),

(i)

as against 1524 mm,_ (53 in
the existing full sleeper
coaches,

Women run over by Traln

3695, Shrl Ram Harkh Yadav: Will
the Minister of Rallways be pleased
to state:

(a) whether it j= a fact that two
women were killed by a running
train in Delhi on the night of 8/0th
March, 1966; and

(b) it so, the details thereof?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) and (b). One woman while col-
lecting coal from the track near water
pump, Lahori Gate was run over and
killed by a shunting engine at about
16.00 hours on 8-3-86. Another
woman while tres-passing was Tun
over and killed by passsnger train
No. | DSU near Jamuna Bridge at

. about 10.20 hours on 9-3-68.
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Premier Tyres Limited, Ealamagsery

3696. Shrl P. Eunhan: Will the
Minister of Industry be pleased to
state:

(a) the progress achieved by the
Premier Tyres Limited, Kalamassery
in Kerala during 1963-64, 1064-65 and
1965-66;

(b) whether there has
shortfall in production
above period; and

been any
during the

(c) if so, the reasons therefor?

The Minister of Indusiry (Shri D.
Sanjivayya): (a) The year-wise turn-
over of Premier Tyres Limited,
Kalamassery has been as follows:—

Year Production (in Nos)
Automobile Automobile
Tyres Tubes
1963-64 82,722 80,885
1964-65 80,084 85,2268
1865-66 58,142 55,371

{b) There has been a shortfall in
production during the year 1965-68
over the previous years.

(c) This has been mainly due to
the power cut, raw material shortage
and labour unrest in the factory.

Prices of indigenous and imporied
Tractors

3697, Shri Maurya:
Shri Madhu Limaye:

Will the Minister of Indusiry be
pleased to state:

(a) whether Government are aware
that there is a big difference in the
prices of imported tractors and trac-
tors indigenously manufactured;

(b) the proportion of the parts and
components imported in  knocked
down condition or otherwise and
those indigenously manufactured both
in terms of bulk and value;

(e} whether Government have
examined the feasibility of the Tariff
Commission looking inte the costs
and priceg ‘of the indigenously manu-
factured tractors;

APRIL 15, 1866
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(d) if so, the result thereof; and

(e) the steps taken to bring down
the prices of Indian made tractors?

The Minister of Indusiry (Shri D.
Sanjivayya): (a) Yes, Sir, The indi-
genous tractorg are costlier than the
imported ones.

(b) The average indigenous con-
lent of the tractors at present manu-
factured is 50 to 559 in terms of
cif. value,

(c) to (e). The cost of production
of the units manufacturing agricul-
tural tractors in the country is cur-
rently being looked into by Govern-
ment Cost Accounts Officers. Their
reports are awaited.

S.C. and 5.T. in Promotional Posts fm
Rallways

3698. Shrli Maurya:
Shri Madhu Limaye:
Shri Eishen Pattnayak:
Will the Minister of Rallways be
pleased to state:

(a) the proportion of the Schedul-
ed Castes and Scheduled Tribes in the
promotional posts fillled by Depart-
mental competitive examinations or
otherwise in the various sections,
offices and workshops of the Rail-
ways in terms of the Letters Noa
E(SCT) 5TCM1/20 ot 2Tth Aprii, 1959
and E(SCT)62CMI5|10 of 24th Decem-
ber, 1863; and

(b) if the prescribed percentage
has not been reached, the reasons
therefor?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) and (b). Information is
being collected and will be laid on
the Table of the Sabha.

Export of Banana

3699. Bhri P. Kunhan: Will
Minister of C e be pl
state:

the
d to

(a) the total quantity of Banana
exported from Kerala during the
years from 1862-83 to 1885-88:
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(b) the total amount of foreign
exchange earned thereby; and

(c¢) the agency entrusted for the
purchase and export of Banana?

The Minister of Commerce (Shri
Manubhaj Shah): (a) and (b). State-
wise statistics of export of bananas
are not maintained and as such infor-
mation about export of bananas from
Kerala and the amount of foreign
exchange earned thereby are not
available,

(¢} No particular agency is entrust-
ed with purchase and export of
Bananas from Kerala,

Indo-Afghanistan Trade Agreement

3700. Shri Ram Harkh Yadav: Will
the Minister of Commerce be pleased
to state:

(a) whether it iy a fact that some
changes have been made in the Indo-
Afghanistan trade agreement;

(b) if so, the details thereof; and

{c) the commodities of imports and
exportg affected by these changes?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). The
Indo-Afghan Trade Agreement signed
in New Delhi on 2lst January, 1964,
was valid upto 31st January, 1085, in
the first instance. It was extended
for another year upto 31st January,
1966, with slight modification in the
procedure of valuation of imports
from Afghanistan on the basis of
customs assessed/value in place of the
rates agreed upon in January, 1964,
the working of which was not found
satisfactory.

(¢) The change in the procedure of
valuation has had no effect on the
commodities of imports from and ex-
ports to Afghanistan.

Dining- cum -kitchem Car
3701. Shri Ram Harkh Yadav:
Shri Marll Manchar;
Will the Minister of Railways be
pleased to state:

(a) wheth Gover
to put on sgervice two new

t propose
sets of

Dining-cum-kitchen cars on the Delhi-
Madras and Kalka-Howrah routes of
the Indilan Railways in the neer
future;

(b) if so, whether the cars are ready
for commission and when they are
likely to be put on service; and

(c) the estimated cost of the cars?

The Minister of Stato in the Minis-
try of Railwayy (Dr, Ram  Subhag
Singh): (a) Yes.

(b) The new Dining, Cars will be
put on service in about 3 months' time.

(c) Rs, 3.70 lakhs per car.
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Industrial Extension Project in Kerala

3704, Shri Vasudevan Nalr:  Will

the Minister of Industry be pleased
to state:

(a) whether Government have de-
cided to acquire land at Aroor, Allep-
pey District, Kerala State, for an In-
dustrial Extension Project;

(b) if so, the area of land proposed
to be acquired and the number of
families who will be evicted; and

{e) when this project will be com-
missioned?

The Minkster of Industry (Shri D.
Sanjivayya (a) to (c). The required
information is being collected from
the State Government and will be
laid on the Table of the House.

Halt of Howrah-Madras Express at
Nirakarpur

3705. Shri Surendranath Dwivedy:
Will the Minister of Railways be pleas-
ed to state:

(a) whether any representation was
recelved for arranging a halt of the
Howrah-Madras Express at Nirakar-
pur, South-Eastern Railway; and
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(b) if so,
thereto?

‘The Minister of State In the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (3) Yes.

(b) While stoppage
Madras Express could not provided
for want of sufficient long distance
traffic at Nirakarpur, adjustments in
timings of other services, namely, 48
Up Puri—Hyderabad Passenger and
226 Dn, Waltair—Khurda Roaq Pas-
senger both of which stop at Nirakar-
pur have been made to suitably meet
the requirements of passengers at
Nirakarpur travelling to and from
Khurda Road.

Government's reaction

of Howrah-
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Lohna Road-Jhanjharpur Railway
Line

3707. Shri Bagri:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri Utiya:
Shri Ram Sewak Yadav:
Shri Yashpal Singh:

Will the Minister of Railways be
pleased to refer to the reply given to
Unstarred Question No, 515 on  the
12th November, 1885 and state whether
Government have  considered the
question of increasing the length and
capacity of the bridge between Jhan-
jharpur and Lohna Road stations
which was under the consideration of
the Central Water and Power Com-
mission?

The Deputy Minister In the Minls-
try of Rallways (Bhri Sham Nath):
The decision of the Central Water
& Power Commission on the question
of discharge of river to finalize ex-
tension of railway bridge No. 88 over
river Kamla Balan between Jhanjhur-
pur and Lohna Road Stations has
since been received. Accordingly, the
bridge is being rebuill with a water-
way of 16 x 40 ft. spans.

Production of Hardware Machinery

3708, Shrimati Savitrl Nigam: Will
the Minister of Industry be pleased
to state:

fa) whether any proper production
plan hag been drafted in order to
achieve balanced production of
various hardware machinery to suit
our requirements and to increase our
export; and

(b) if s0, the details thereof?

The Minister of Industry (8hri D.
Sanjivayya): (a) and (b). The ques-
tion presumably relates tQ planned
production of machinery required for
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the manufaclure of hardware machi-
nery, For the production of all
hardware itemg and hardware machi-
nery, the tial requir g Are
machine tools. Government have al-
ready laid down in broad terms the
specifie targets of production for diffe-
rent types of machine tools. The pat-
tern of production of machine tools
does take into consideration not only
the requirements of machine toola
required within the country but also
for export either directly or indirect-
ly. The tentative target of production
for 1970-71 is of the order of Rs. 119
crores out of which Rs, 4 crores ig for

export.

Crimes In Ruonning Tralns

$709. Dr, P. N. Khan:
Bhri Subodh Hansda:

Will the Minister of Rallways be
pleased to state:

(a) whether the number of crimes
in the running traing as well ag thefts
of goods has decreased;

(b) it so, to what extent;

(¢) the amount of compensation paid
in 1964-65; and

(d) how does it compare with the
figures for 1963-64?

The Minister of State in the Minis-
of Rallways (Dr, Ram Sobhag
Bingh): (a) The number of crimes in
running trains hag decreased. But
thefts of goods has remained more or
less steady.

(b) The number of cases definitely
traced to Running Train Thefts is as
follows:—

1963-64 219
1964-65 809

As regards thefty of goods generally,
the number of easeg in which compen-

sation has been paid and which are
attributed as “Thefts and pilferages”

are as under:—
1963-64 154,038
1964-65 157,659
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The slight increase during 1964-65 has
to be viewed against the increase in
total traffic.

(e) and (d). The amount of com-
pensation paid for losses attributed

to thefts and pilferages is as fol-
lows:—

1963-64 Rs. 1,36,82,669

1964-65 Rs, 1,50,58,181
Apart from increase in traffic, there

has been a rise in prices.
Indigenous Silk and Wool

3710, Shri Madhu Limaye: Wil] the
Minister of Commerce be pleased to
state:

(a) whether there has been an in-
crease in the manufacture of indige-
nous silk and high quaiity wool;

(b) the steps being taken to further
increase the production of silk and
wool in the Himalayan regions, Rajas-
than and other areas; and

(c) the steps being taken o increass
the export of silk?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) Yes, Sir.

(b) A statement is laid on the Table
of the House. [Placed in Librarp.
See No. LT-6052/66].

(¢) The following steps are being
taken to increase the export of silk
textiles:—

(i) Promotional activities like
trade delegations, market intelli-
gence, fashion trends, publication
of handout and art folders high-
lighting the special qua'ities of
Indian Silk fabrics.

(ii) Implementation
assistance scheme,

(iii) Implementation of quality
control inspection of fabrics.

Trade with Nepal

$711. Shri Madha Limaye:
Shri Bishwanath Roy:
Will the Minister of Commerce ba
pleased to state:

of export
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(a) whether the Bihar Chamber of
Commerce has made gny proposals for
expanding trade with Nepal;

(b} whether any proposals have also
been made for collaboration in  the
setting up of new industries there;
and

(c) it so, the response of the Nepal
and Indian Governments thereto?

The Minister of Commerce (Shri
Manubhal Shah): (a) to (c). A Dele-
gation of the Bihar Chamber of Com-
merce visited Nepal in December, 1064
with a view to exploring the possibi-
litieg of establishing industries there
in collaboration with Nepalese enter-
preneurs, In the report submitted by
the Chamber, mention was made about
the scope for expanding trade bet-
ween the two countries and for setting
up medium, smal] and cottage scale
industries in Nepal as joint ventures.
No specific proposals for setting up
such industries were made by the
Chamber. * The report of the Bihar
Chamber of Commerce is informatory
for use by the prospective entre-
Preneurs.

The report of the Bihar Chamber
of Commerce has been passed on to
Federation of Indian Chambers of
Commerce and Industry for circula-
tion among its members.

Import of Newsprint

3712. Shri Madhu Limaye:
Shri Kishen Pattnayak:

Will the Minister of Commerce be
pleased to state:

(a) whether there is any proposal
to import newsprint, newsprint manu-
facturing plant, paper and pulp (raw
materia] for newsprint) from U.SS.R.
and other East European countries;

(b) if so, what would be the size
of these imports during the next year
and the subsequent four years; and

(¢) the total outlay on this in
rupees?

The Minister of Commerce
Manabhal Shah): (a) Yes Sir,

(8hri

(b) and (e¢). There is a provision
of Rs. 141.6 lakhs (with additional
possibilities of Rs. 317 lakhs) for
the imnort of newsprint, paper and
wood-pulp from USSR, and other
East European countries during 1966,
Commodity lists for subsequent years
have not been established with most
of the East European Countries, As
for import of newsprint manufacturing
plant, there ig no specific provision
but the import can be accomodated
under the general provision for capital
goods, if the licensing authorities agree
to the import from any of the Eastern
European Countries,
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Export of Mica

3714. Shri Kolla Venkalah:
Shrl M. N, Swamy:
Shri Laxml Dass:

Will the Minister of Commerce be
pleased to state:

(a) the annual value and gquantity
of mica exported from 1956-57 to
1964-65;

(b) the value and quantity of mica
scrap (waste) exported during the
above period; and



Written Answers

11033

(c) the reasons for the decline in
mica exports and increasing the ex-
ports of mica scrap from year to year?

The Minister of Commerce (Shri
Manubhal 8hah): (a) to (¢). A state-
ment is laid on the Table of the House.
[Placed in Library. See No. LT-
6053/66].

Export of Chillies

3715. Shri Eolla Venkalah:
Shri M. N, Swamy:

Will the Minister of Commerce be
pleased to state:

(a) the quantity of dried chillies ex-
ported to Ceylon and other countries
from Andhra Pradesh during 1963-64,
1964-65 and 1085-668 separately; and

(b) the reasons for the differcnces
in the guantities exported and the cost
realised, if any?

The Minister of Commerce (Shrl
Manubhai Shah): (a) and (b). Figures
of exports of chillies from Andhra
Pradesh separately are not available.
However, a large quantity of chillies
produced in Andhra Pradesh is pur-
chased by Madras State dealers, most-
ly from Virudhunagar and Tuticorin,
graded and exported to Ceylon every
year. As the purchases made by
Madrag State dealers are for general
consumption, internally ag well as
for export purposes, and as similar
purchases are made by Madras dea-
lers from Maharashtra and Mysore
States Marketing Centres, on  price
considerations, it is not possible to
determine exactly how much chillies
exported from Madras are of Andhra
Pradesh origin. With the establish-
ment of quotas for exports of chillies
to Ceylon with provision for new
comers, a further avenue has been
opened for export of chillies to Ceylon
direct from Andhra Pradesh,
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Import of Pig Iron

3717, Shri Subodh Hansda: Will the
Minister of Iron and Steel be pleased
to state:

(a) whether it is a fact that Pig
Iron was imported from USSR to
meet the shortage in the country;

(b) if so, whether Government
have sold it out to various firms; and

(e) if not, whether Government
find it difficult to sel] it and, it so,
the nature of the difficulty?

The Minister of Iron and Steel (Shri
T. N. Singh): (a) Yes, Sir.

(b) Out of 1,77,435 tonnes of pig
iron imported upto 31-1-68, 1,17,078
tonnes have been sold.



11035 Written Answers CHAITRA 25, 1888 (SAKA)

(c¢) There is a certain amount of
reluctance on the part of the allottees
of the imported pig iron to purchase
it because of its higher price as com-
pared with that of indigenous pig
iron. The higher price is due to the
increased customg duties recently
imposed. Improved supply position
of domestic pig iron coupled with a
fall in indigenous demand has also
partially accounted for the reduced
oft take of the imported pig iron.

Handicrafts Industry in U.P.

3718. Shri Vishwa Nath Pandey:
Will the Minister of Commerce be
pleased to state:

(a) the amount given by the Centre
to the Uttar Pradesh Government for
the development of handicrafts indus-
try in the State during 1965-86;

(b) the amount utilised by the

State during the above period; and

(c) the amount proposed to be
given to that State for the same pur-
pose during 1888-677

The Deputy Mioister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) Rs. 2,55000 towards grant and
Rs. 85,000- towards loan, making a
total of Rs. 3,40,000/- have been given
by the Central Government on the
basis of the estimated expenditure
of the State Government,

(b) Details have not yet been
received from the State Government.

{¢) The quantum of Centra]l Assis-
tance to be given during 1986-87 is
under consideration.

Development of Sericultore in U.P.

3719, Shri Vishwa Nath Pandey:
Will the Minister of Commerce be
pleased to state:

(a) the financial assistance given to
the Government of Uttar Pradesh
for the development of the sericul-
ture during 1865-88; and

(b) wheth the Gover of
Uttar Pradesh utilised the entire
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grant given to them during the above
period?

The Deputy Mimister in the Minis-
try of Commeree (Shri Shaft
Qureshl): (a) Rs. 4 lakhs (Rs. 251

lakhs as grant and Rs. 149 lakhs as
loan).

(b) Yes, Sir.

Tractor Factory in Assam

3720. Shri Vishwa Nath Pandey:
Will the Minister of Industry be
pleased to state:

(a) whether Government propose
to establish a tractor factory in Assam
in collaboration with Japan;

(b) if so, when, and

(c) the total amount of expendi-
ture involved?

The Minister of Industry (Shri D.
Sanjivayya): (a) No, Sir.
(b) and (c). Do not arise.

Import of Automobile Spare Parts

3721, Shri Dhuleshwar Meena:
Shri Vishwa Nath Pandey:
Shri Ramachandra Ulaka:

Will the Minister of Commerce be
pleased to state:

(a) whether Government have
received any complaints that licences
issued to import automobile spare
parts are misused by the licencees;

(b) if so, the number of such cases
detected during 1885; and

(c) the action taken in the matter?

The Minister of Commerce (Shri
Manubbai Shah): (a) to (c). Only
two cases were brought to the notice
of the Government during 1965,
which are under investigation.

Third Class Sleepers

3722. Shri Daljit Singh: Will the
Minister of Rallways be pleased to
state:

(a) whether Government Propose
to provide third class sleepers on the
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Express train from Nangal Dam

Dethi and vice versa; and

to

(b) if so, when it ig likely to come
into force?

The Minister of State in the Ministry
of Railways (Dr. Ram Subhag Singh):
(a) and (b). There is no Through Ex-
press train running between Nangal
Dam and Delhi However, one
composite I and II class coach and
one III class coach are running bet-
ween Nangal Dam and Delhi by
Nos. 1|2 Kalka-Delhi-Howrah Mails
and connecting trains Nos, 53|54
Nangal Dam Expresses, The gques-
tion of replacement of the third class
through coach by a sleeper coach
will be considered in its turn after
meeting the requirements of through|
sectional coach services running for
longer distances.

Allotment of Stainlesy Steel to
Punjab

8723, Shri Daljit Singh: Will the
Minister of Iron and Steel be pleased
to state:

(a) the requirement of the Punjab
Btate for stainless steel during 1965-
66 and 1966-67; and

(b) the quantity of stalnless steel
a'lotted to the State during 1965-66
and the guantity which is proposed to
be allotted during 1966-677

The Minister of Iron and Steel (Shri
T. N. Singh): (a) The reguirements
of stainless steel of Punjab, for the
years 1985-86 and 1866-67, according
to the state Government, are &as
follows:

(Quantity in toaass)

1065-66  1966-67

(i) for utensil manu-
facture . . 1400 1450
(ii) for other purposes 334 360

The actual requirements are likely
to be considerably less.
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(b) No allotment of stainless steel
for the manufacture of utensils has
been made to any State during 1965-66,
nor is any likely to be made in 1966-
67. Foreign exchange worth Rs. 23,60
lakhs was allocated to Punjab in
1865-66 for import of stainless steel
for purposes other than manufacturs
of utensils, The allocations for 1986-
67 have not yet been considercd.

Industries in Punjab

3724, Shri Daljit Singh: Wil the
Minister of Industry be pleased to
state:

(a) the amount sanctioned by the
Central Government for the setting
up of industrieg in the Punjab State
during 1965-66 and 1966-67;

(b) the amount spent by the State
Government during 1965-66; and

(¢) the number of industrial units
set up in Punjab during the above
period?

The Minister of Industry (Shri D.
Sanjivayya): (a) No amount js sanc-
tioned by the Centra] Government for
setting up of industries, Central
assistance in the form of block loans
and grants is given to the State Gov-
ernments for the development of
Small Scale Industries ie. for advan-
cing of loans to small scale units under
the State Aid to Industries Act, com-
mon faeility centres, Production
Centres, subsidy on power supply to
small scale units, stipends to artisans
during training etc. Loans are also
advanced to the State Governments
for setting up Industrial Estates. The
Central assistance to the Punjab State
for the year 1965-86 is ag follows:—

Development of Small Scale In-
dustries—Loans and grants:
Rs. 60.17 lakhs (prov.).

Industrial  Estates—Loans Ra.
80.17 lakhs (prov.).

Central assistance in respect of
small scale industries and Industrial
Estates in the Punjab State for the
year 19688-67 has not yet been finalis-
ed. The tentative estimates drawm up
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for the Punjab State by the Working
Group for Village and Small Indus-
tries for the annua) plan 1966-67 are
as follows:—

Small Scale Industries Rs. 111.69
Industrial Estates Rs. 17.52 lakhs.

(b) Likely expenditure of the State
Government for the year 1065-66 is
Rs. 231.03 lakhs.

(¢) The number of Industrial Units
registered during 1965 in Punjab is
1649,

Smali-scale Industiries

3725, Shri P. R, Chakraverti: Will
the Minister of Industry be pleased to
state:

(a) the number of small-scale en-
terprises set up in 1964-85 in te rural
areag with the assistance of the Natio-
nal Small Industries Corporation;

(b) how many existing enterprises
in rural areas were assisted to ex-
pand their production;

(c) the number of industrial estates
tunctioning till the end of 1865; and

(d) the amount of investments so
far made by the Nationa] Small Indus-

tries Corporation?

The Minister of Industry (Shri D.
Banjivayya): (a) Two Small Sca'e
Units in rural areas were supplied
with three machines by the National
Bmall Industries Corporation during
the year 1964-65.

{b) According to the assessment
made by the Rural Industries Planning
Committee, about 1575 existing units
in project areas were assisted by
Government to expand their produc-
tion,

(c) 180 Industrial Estates were func-
tioning on 30th September, 1965.

(d) Investments made by the
NSIC. as on 31st March, 1985 (Ac-
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counts for 1965-66 have not yet heen
closed) are as follows:—

1. Proto-type Pro-
duction & Train-
ing Centres Rs, 257.79 lacs.

[The above amount includes gift of
machinery from foreign Governments

(US.A, West Germany and Japan)
amounting to Rs. 84 lacs.]
2. Hire Purchase
Scheme Rs. 1300 lacs,
3. Naini  Industrial
Estate Rs. 25.84 lacs.
4. Exhibition Pavild
lion, New Delhi Rs. 2.81 lacs,

Bmall-scale Industries

3726. Shri Bibhut! Mishra: Will the
Minister of Indastry be pleased to
state:

(a) whether he has stated that in
the financial year 1866-67 Govern-
ment propose to introduce new mea-
sures to give impetus to small-acale
industries; and

(b) if so, the nature of these mea-
sures?

The Minister of Indusiries (Shri D.
Sanjlvayya): (a) and (b), The former
Minister of Industry had expressed the
view that there was need for modi-
fication and re-orientation of the small
industries programme. Broadly speak-
ing, he was of the view, that having
regard to the heavy dependence on
imported raw materials and under-
utilisation of most of the mechanised
small gcale units, the future growth of
such industrics should be discouraged
and a well-thought out programme of
development of small industries based
on raw materialy whose supply posi-
tion was easier or was likely to be
easier in the near future should be
worked out and implemented, Instead
of small scale gector producing end-
products, an ambitious programme of
ancillary industries supplying com-
ponent parts, Intermediate goods, ete. to
scheduled industries should be under-
taken on a national scale, The small
scale sector has certain special advan-
tages in the fields of electranics, im-
proved agricultura] implements, pesti-
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cides formulation, certain plastic pro-
ductg ete. In such fields small indus-
tries should be given definite prefer-
ence over large-scale indusiries and
the latter’s licensing should be accord-
ingly regulated,

Cual quota for States

3727. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Mines and
Metals be pleased to state:

(a) whether Government have re-
vised the coal quota for various States;

(b) if so, the details thereof; and

(c) the quota allotted to the various
States during 1966-67 and how it com-
pares with that of 1965-867

The Minister of Mines and Metals
(Shri 5, K. Dey): (a) to (c). Fixation
of quota of controlled varieties of coal
and hard coke for varioug States is
done on the basis of the recommenda-
tions received from the State autho-
rities. A statement showing the
monthly allocations made in 1965-66
and proposed for 1966-67 is laid on
the Table of the House [Placed in
Library. See No. LT-6054/66] There
is no control on distribution of grades
I & III non-coking coals and soft
coke.

Import of Silk

3728. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Commerce be
pleased to :late:

(a) the tolal quantity of silk import-
ed during 1965-68; and

(b) the duty collected on it during
the same period?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi):
(a) The figures for the whole year are
not available as yet; a quantity of
52,500 kge. of raw silk was imported
during the period April 1865 to
January 1906,
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(b) Rs. 30.17 lakhs during the period
April 1965 to January 1968,
Hoslery Indosiry

3729. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Wil the Minister
pleased to state:

of Commerce be

(a) the latest contribution of the
hosiery industry in India in its export
performances;

{b) whether the scope of expansion
of its foreign trade has been explored;
and

(e) if so, in what ways?

The Deputy Minister in the Minls-
try of Commerce (Shri Shafi Qureshi):
(a) to (c), A statement i laid on the
Table of the House, [Placed in Lib-
rary. See No. LT-8055/66].

Export of Tiles

3730. Shri Ramachandra Ulaka:
Shri Dhuleshwar Mecna:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
export of tiles has considerably gone
down;

(b) if so, the reasons therefor; and

(c) the steps taken by Government
in this regard?

The Minister of Commerce (Shri
Manubhal Shah): (a) Yes, Sir.

(b) Development of indigenoug tile
industries in Malaysia and Singapore,
which were our established markets,
imposition of quota restrictions by
these countries and increasing use of
cheaper substitutes like cement tiles,

(¢c) Grant of tax credit at 10 pc.
against export of tiles of Earthenware
and reduction of shipping freight from
Rs, 89:75 to Rs. T6:5 per 1000 pieces
from Madras to Singapore are the
more important steps taken to remedy
the situatlon.
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Import of Steel for Oriss

3731. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of industry be
pleased to state the quantum of foreign
exchange allotted to the State of Orissa
for the import of steel during 1965-667

The Minister of Industry (Shei D.
Sanjivayya): The following alloca-
tions of foreign exchange have been
made to the State of Orissa for import
of steel for small scale industries
during the year 1965-86:—

(1) To be utilised for import
of items to be bulked and
imported  through the
Minerals and M
Trading Corporation Rs. 4.94 lakhs

(2) To be utilised for issue
of actual users import

licences » N Rs. 0.24 lakhy

ToTAL Rs. 4.78 lakhs

Heavy Industries In Orissa

3732. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Wil! the Miinster of Indusiry be
pleased to state:

(a) whether any heavy industires
are proposed to be established by the
Central Government in Orissa during

1966-67; and
(b) if so, the details thereof?

The Minister of Industry (Shr D.
Sanjivayra): (a) No, Sir,

(b) Doeg not arise.

Exports to Aden and Iran

3733, Shri P, K. Dvo:
8Sbri Kapur Singh:
Will the Minister of Commerce be
pleased to state:

(a) the total quantity of exports to
Aden an< Iran during 1963-66;
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(b) whether efforts are being made
to increase our exports tp these coun-
tries; and

(c) the details of the results aehiey-
ed in this direction?

The Minister of Commerce
Manubhal 8hah): (a)—

(8hri

1965-88 (April-December)

Aden Rs. 4,28 lakhs
Iran Rs. 4,98 lakhs.
(b) Yes, Sir.

(¢} The exports to Aden have in-
creased from Ra. 478 lakhs in 1962-83
to Rs, 602 lakhg in 1964-65.

The exports to Lran have increased
from Rs. 468 lakhs in 1963-64 to Rs. 486
lakhs in 1884-88,

Traln run with Diesel Locomotives

3704, Skri M. L. Jadhav: Will the
Minister of Railways be pleased to
state:

(a) whether Government propose to
run Mail and Passenger trains with
diesel locomotives; and

(b) if so, when they are likely to be
introduced?

The Minister of State in the Minisiry
of Rallways (Dr. Ram Subhay Singh):
(a) Yes, to a limited extent,

(b) In October 1965, Howrah-Madras
Mail was put on diesel traction, From
1st April 1966, Southern Express/
Deluxe trains running between Delhi
and Madras, Brindaban expresses bet-
ween Madragy and Bangalore and
Howrah-Kalka mails between Howrah
and Asanso]l and between _ Moghal-
sarai and Delhi have been brought
under Diesel Traction.
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Misappropriation im Pareel Office at
Delhi Main Station

3735. Shri Onkar Lal Berwa: Will
the Minister of Rallways be pleased
to state:

(a) whetber it is a fact that a sum
of Rs. 100/- was misappropriated by
a railway official working in the
metre gauge outward parcel booking
office, Delhi Main Station on the
11th September, 1965;

(b) if so, whether any action has
been taken in the matter; and

(e) if not, the reasons therefor?

The Minister of State in the Min-
istry of Railways (Dr. RBam Subhag
Singh): (a) No.

(b) and (¢). Do not arise,

Fertilizerw from Easi Germany

3736 Shrl P. C. Borooah:
Shri Rameshwar Tantia:

Will the Minister of Commerce be
pleased to state:

(a) whether FEast Germany has
agreed to supply about 250,000 tonnes
of fertilizers to India; and

(b) if so, the terms of the agree-
ment?

The Minister of Commeree (Shri
Manubhal Shah): (a) and (b), The
State Trading Corporation has entered
into a three year agreement, com-
mencing from the lst January, 1966,
with Messrs, Bergbau-Bandel, Berlin
for the procurement of 218,000 tonnes
of Muriate of Potash of 60 per cent
K2* and 30,000 tonnes of Muriate of
Potash of 48/52 per cent K2°, over a
period of three years, as per details
below:

In 1966 78,000 tonnes
In 1987 85,000 tonnes
In 19868 85,000 tonnes

The priges and schedule of delivery
are to be negotlated separately for
each year, For the year 1966 the

APRIL 15, 1966
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Corporation has agreed to the follow-
ing prices:

(i) Muriate of Potash 80 per cent
K2°: Rs. 268.33 per tonne.

(ii) Muriate of Potash 50 per cent
K2*: Rs. 219.33 per tonne,

The terms of agreement provide
for the inspection by Messrs, Inter
Control, G. mbh., Berlin, payment
by Letter of Credit and gettlement of
claims, if any, within a period of 43
days of receipt of goods at the port of
destination.

HM.T, Wrist Watches

3737. Shrl Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Industry be
pleased to state:

(a) the number of complaints
lodged regarding the non-availability
of HM.T. wrist watches during 1965-
86; and

(b) the action taken in the matter?

The Minister of Industry (Shri
D. Sanjivayya): (a) It is not possible
to give the exact number of com-
plaints since no records have been
kept of such complaints.

(b) The Watch Factory of Hindu-
stan Machine Tools Limited is at
present working at 30 per cent of its
installed capacity owing to non-
availability of adequate foreign ex-
change for the import of essential
components and raw materials. Within
the owerall availability and the
inter-se priority of demands, efforts
are being made to increase the
foreign exchange allocation for the
factory to enable it to step up its
production with a view to satisfying
the demand as much as possible.
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Small-scale Industries in Funjab

3739. Shri Daljit Singh: Will the
Minister of Indusiry be pleased to
state:

(a) whether any proposal has been
received from, the Punjab Govern-
ment for establishing small-scale
industries in the State to remove un-
employment;

(b) it so, the dctails thereof; and
(c) Government's reaction thereto?

The Minister of Industry (Shri D.
Sanjivayya): (a) No, Sir.

(b) and (¢). Do not arise,

Baniadih Power House

3740. Dr. Rancn Sen: Will the
Minister of Mines and Moetals be
pleased to state:

it is a fact that
Baniadih Power House of Girdih
under National Coal Development
Corporation is going to be closed
down; and

(b) if so, the reasons therefor?

The Minister of Mines and Metals
{Shri §. K. Dey): (a) Yes, Sir.

(b) Thizs is a very old thermal
power station with boilers designed
to use high grade coking coals, With
gradual closure of the Girdih mines,

(a) whether

CHAITRA 25, 1888 (SAKA)
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the power requirements of the Corpo-
ration in that area are going down
and |t is uneconomical to continue to
run this power house. Besides, power
is gvallable from Bihar State Electri-
city Board at a lower rate.
Accordingly it has been decided to
close the power house.

Soviet Project Report om Bokare
Plant

3741, Shri Kolla Venkaiah:
Shri R. 8. Pandey:
Shri P. C. Borooah:
Shri Vishwa Nath Pandey:
Shrl D. C. Sharma:
Shri Firodia:
8hri Shree Narayan Das:
Shri{ Vasudevan Nair;
Shri Mohammad Koya:

Will the Minister ot Irom and Bteel
be pleased to state:

(a) whether the Technical Com-
mittee hasg scrutinised the Soviet
Project Report on Bokaro Steel
Plant;

(b) if go, what are its recommen-
dations;

(c) the opinlon of the Board of
Bokaro Steel on the recommenda-
tions; and

(d) the decisions of Government on
various recommendations?

The Minister of Iron and
(Shri T. N. Singh): (a) Yes, Sir.

(b) to (d). A statement is laid on
the Table of the House. [Placed in
Library. See No. LT-6056/66].
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Kerala Pradesh Export Promotion
Corporation

3745, Shri Mohammed Koya: Will
the Minister of Commerce be
pleased to state:

(a) whether Government propose
to establish a Kerala Pradesh Export
Promotion Corporation on the lines
of the one in Uttar Pradesh; and

(b) if so, the details thereof?

The Minister of Commerce (Shri
Manobhai Shah): (a) and (b). The
question of the formation of a
Regional Export Promotion Corpora-
tion is under study of the Kerala
Pradesh Government. As with every
other State, it is the State Govern-
ment and not the Central Government
which will set up the Corporation.

Nilambur Road—Calicut Ballway
Lins

3748, Bhri Mobammed Koya: Will
the Minister of Rallways be pleased
to state:

(a) what priority has been fixed for
extending the railway line from
Nilambur Road to Calicut during the

224 (Ai) LSD—.
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Fourth Plan in
importance;

(b) whether any new railway line
was sanctioned to Malabar part of
Kerala ever since the Independence;
and

view of its

(¢) whether the present Nilambur-
Shoranur railway line is running at a
profit?

The Deputy Minister in the Min-
istry of Rallways (Shri SBham Nath):
(a) The Kerala Government have
not recommended construction of this
line in the Railway's Fourth Plan.
Within the limited resources
available it appears that this line will
not merit gufficient priority for
inclusion in the Fourth Five Year
Plan,

(b) No.

(c) No, it is running at a loss.

Iron Deposits in Kozhikode District

3741, Shri Mohammed Eoya: Will
the Minister of Mines and Mastals be
pleased to state:

(a) whether further investigation
is being made to assess the available
deposits of iron in Kozhikode
district in Xerala; and

(b) if so, the details thereof?

The Minister of Mines and Metals
(Shri B. K. Dey): (a) Yes, Sir.

(b) Detailed investigation of the
iron ore deposits of Kozhikode
district to determine the grade and
reserves was taken up by the Geolo-
gical Survey of India during the
fleld season 1985-66. For this purpose,
a reconnaissance mapping over 500
sq. km. and detiled mapping over
2 sq. km. and preliminary” sampling
of the iron ores are planned to be
carried out. *
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Pig Iron capacity in Private Secter

Will the Minister of Iron and Steel
be pleased to state:

(a) the number of licences issued
to private firms or companies for the
increase of pig iron capacity in the
private gector;

(b) how much of this licensed
capacity has materialised; and

(c) the steps taken to overcgme the
shortfall?

The Minister of Iron and Steel
(Shri T, N. Singh): (a) and (b). The
number of licences and letters of
intent in the private sector is 11
giving a sanctioned capacity of 1.9
million tonnes. The capacity installed
is 50,000 tonnes.

(c) Demand of pig iron by 1970-71
is expected to be 3 to 3.5 million
tonnes. The integrated steelworks
including Bokaro are expected to
yield about 2 million tonnes. One
million tonnes is expected from
schemes approved in the private‘f
state sector. If further shortfall
occurs in supplies from the private
sector plants, further planning in the
public sector will be made.

Indian Salling Vessels stranded at
Persian Gulf Ports for want of Cargo

3749. Shri P, C. Barman:
Shri B. K. Das:
Shri 8, C. Samanta;
Shrimati Saviirl Nigam:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that thirty
two Indian sailing vessels are stranded
at the Persiap Gulf Port for the last
three months for want of dates and
dry fruit cargo to be imported to
India;

(b) if s0, whether foreign vessels
were dllowed and patronised to im-
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port a large quantity of the same
cargo during the same period;

(c) whether it is also a fact that
previously Indian sailing vessels used
to earn about a crore of rupees in
foreign exchange annually; and

(d) if so,
debarred?

The Minister of Commerce (SDri
Manubhal Shah): (a) It is reported
that a few Indian sailing wessels are
at present in Persian Gulf Ports
awaiting loading of dates cargo.

why they have been

(b) A major portion of dates from
Persian Gulf have been imported by
Indian sailing vessels only. Accordng
to available information Indian sailing
vessels carried about 20,000 tons of
dates into India (from September
1965 to 3rd week of March 1966) as
against 8,000 tons carried by foreign
sailing vessels.

(c) The total estimated freight
earnings by Indian sailing vessels is
Rs. 25 lakhs per annum, basing on
average freight rate of gbotit Rs. 70/80
per ton.

(d) Effective sleps ha\fe been taken
from time to time to give maximum
patronage to Indian vesseles,

Import of dates and dry frult from
Persian Gulf Ports

3750, Shri P. C. Barmanm:
Shri B, K. Das:
Shri 5. C. Bamanta:
Shrimati Savitrj Nigam:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
State Trading Corporation has been
given licences to import dates and
dry fruit from Persian Gulf Ports;
and

(b) if so, how many Indian sailing
vessels have been demanded by State
Trading Corporation from the Federa-
tion of the All India Sailing Vessels
Industry Association and whether
they have been used in full?
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The Minister of Commerce (Shri
Manobhai Shah): (a) The State
Trading Corporaiton has been given
import licences for import of dates
worth Rs. 50 lakhs from Iraq and
Rs. 5 lakhs from Muscat. No licence
to import dry fruits has been given
to the Corporation.

(b) The Corporation has chartered
22 Indian sailing vessels so far for
transporting 3604 tons of dates from
Basrah to Bombay, Of these 11 ves-
sels have been chartered in consulta-
tion with the Director General of
Shipping and the rest have been
chartered dinectly. All vessels are
being utilised in full,

Mines im Bihar

3751. Bhri H. C. Soy: Will the
Minister of Mines and Metals be
pleased to state:

(a) whether it is a fact that due to
mining in Bihar, specially of China-
clay, coal "and iron ore, extensive
agricultural land has beep affected re-
sulting in the loss of food production;

(b) whether it is also a fact that
the abandoned mines and dugouts are
not being refllled; and

(c) if so, the steps taken in this
regard?

The Minister of Minos and Metals
(Shri S. K, Dey): (a) The Central
Government have npt received any
complaint in this connection. While
granting leases, State Governments
are to consult their Forest/Agricul-
tfure Department and take into sac-
count the likely loss to food produc-
tion. Food production is obviously
affected to the extent that land is
not available for cultivation. How-
ever, every care is taken by the State
Governmenis to ensure that minimum
damage is done to agricultural lands
and that adequate compensation is
paid by the lessee for such loss.

(b) and (c). Government are not
aware of this position. However, al-
though there is no specific statutory
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provision in the mining legislation re-
quiring the lessee to fill the dugouts
in abandoned mines, all the same in
the terms and conditions of mining
lease provision is generally inserted
that the lessee will hand over the
mining property to Government in
good repair order and condition and
fit in all respects for further work-
ing of the mine. It is for the State
Government to take appropriate ac-
tion to ensure compliance by  the
lessee with such a condition, if it
exists, in the terms of the lease.

Tribal Rallway Employees

3752, Shri H. C. Soy: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that a num-
ber of forgeries in respect of tribal
certificates have come to light after
enquiry, and it hes been found that
many non-tribal railway employees
have got into Ralway service and got
promotion nepresentinly themselves
falsely as Adivasis; and

(b) if so, the steps taken to punish
the guilty officers?

The Minister of State in the Minls-
try of Rallways (Dr. Ram Subhag
Singh): (a) Yes. So far 20 cases
have come to notice jn which forged
tribal certificates were produced by
non-tribal employees for getting into
railway service or for getting promo-
tions.

(b) Steps taken to punish the guilty

officers, gazetted as well as non-
gazeited, are as follows:—
(i) Dismissal 7
(ii) Stoppage of incre-
ment for 3 years with
cumulative effect 1
(lii) Permanent reversion 1
(iv) Debarred from promo-
tion for § years 1
(v) Reversions 2
(vi) Under investigationf
enquiry ]
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Rallway quarters and School at
Chakradharpar

$753. 8hri 8. C. Boy: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that there
was a public complaint about the
defective construction of Rallway
Quarters and a school at Chakradhar-
pur on the S. E. Railway and an en-
quiry was held; and

(b) if so, what steps have been
taken against the erring contractors?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) Yes.

(b) As a result of the investiga-
tion the firm was ordered to rectify
the defective works or pay for the
rectification required in the buildings
constructed by them. A sum of about
Rs. 42,000 has already been recovered
from the contractor and the balance,
if any, is being adjusted against dues.
The lkontracddor was debarred from
Railway contracts by South Eastern
Railway from March, 1863 to July,
1964 when ths matter was reconsider-
ed and the contractor's name restored
to the Approved List taking all fac-
tors into consideration. A close
watch is being kept on this contrac-
tor’s performance.

Raj Kharsawan-Chaibsa passenger
Service

3754. Shri H. C. Soy: Will the
Minister of Railways be pleased to
wtate:

(a) whether it is a fact that Raj
Kharaswan-Chaibasa and vice versa
passenger service on the South-
Fastern Railway has been stopped on
the grounq that it is not economdecal;

(b) if so, the over-all economy and
profit of the Railway justifying the
re-introduction of this service;

(c) whether there is a proposal to
muﬂunthninnsouuemeﬂthh
train from Chandil to Chaibasa to
and with South Bihar Express; and

APRIL 15, 1968
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(d) if s0, the steps taken in this
regard?

The Minister of State iy the Minis-
try of Railwayy (Dr. Ram Subhag
Singh): (a) to (d). Due to poor uti-
lisation two pairs of servides were
withdrawn from Raj Kharaswan-
Chaibasa Section, one from 1-10-60
and the other from 1-4-84.

Two pairs of trains are now run-
ning on Raj Kharaswan-Chaibasa
Section—one between Raj Kharaswan
and Barajamda and the other bet-
ween Gua and Tatanagar provid-
ing convenient morning and evening
services. Consequent upon the deve-
lopment of road transport in the area
and the meagre traffic offering by
rail, introduction of additional ser-
vice is not justified,

The traffic potential between Chai-
basa and Chandil including traffic for
Scuth Bihar, ig negligible. This apart,
no terminal facilities are .available at
Chandil for introduction of a shutile
service to and from Chandil. How-
ever, in the time table in force from
1-4-88, & connection has been provid-
ad between 414 Dn. Gua-Tata Passen-
ger and 87 Up South Bihar Express
at Tata for the facility of passengers
from Chaibasy desirous of travelling
to Patna and other stations in South
Bihar (414 Pamenger Arr: 19.05 and
B7 Expres, Dep: 19.40).
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Fromotion to Class II Cadre

3756. Shri Vasudevan Nair:
Shri Warlor:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that while
in all other departments of Govern-
ment, the ratip of promotion to class
11 cadre of direct recruits and depart-
mental promotees is 50:50 in the
organisation under the Chief Control-
ler of Imports and Exports, New
Delhi, the ratio has been fixed ag 23
per cent from among departmental
candidates and 75 per cent from
smong direct recruits;

(b) whether these orders have been
made to have retrospective effect from
1056; and

(c) if so, the reasons therefor?

The Minister of Commerce (Shri
Manabhal Shah): (a) It is not correct
that in all other departments of the
Government of India, the ratio of
departmental promotees and  direct
recruits to Class II cadre is 50 :50.
The ratio differs from depariment to
department and even in the same
department, from post to post even
though the posts may all be Class II,
according to the merits of each case,

In the organisation under the Chief
Controller of Imports and Exports also,
the proportion js 50 : 50 in the case of
some Class IT posts and 25:75 in the
case of othera

(b) The proportion of 25:75 is effec-
tive in the case of Assistant Control-
lers of Imparts and Exports with effect
from the 1st January, 1952,

(¢) Thig was done on the advice of
the Union Public Service Commission.
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AM from Yugealavia

Bhri B.'5 Pandey:

Shri P. ©. Berosah:
Shri Firodia:

Bhri Mohammed Keys:

Will the Minister of Commerce be
pleased to gtate:

(a) whether Yugoslavia has offered
aid to India worth 80 million dollars
for the latter's Fourth Plan;

(b) if #0, on what terms; and
(c) for what projects?

The Miaister of Commerce (Shri
Mangbhal Shah): (a) Total credit
worth Rs. 80 million dollarg has been
offered in the shape of credits spon-
sored, and supported by the Yugoslay
Government as from economic and
credit institutions in Yugoslavia,

(b) and (¢). The credit is for pur-
chasers of Capital goods in India and
details of terms are still to be worked
out by the Ministry of Finance in
consultation with the Yugoslav Bank
of Foreign Trade.

351,

Closure of Textile Mills

3758. Shri R. B. Pandey:
Shri Yashpal Singh:
Bhri Firodia:
Will the Minister of Commerce be
pleased to stale:

(a) whether it is a fact that some
textile mills have been closed due to
financlal crisis and assets have been
frozen by Government for non-pay-
ment of sales tax and other dues;

(b) if so, the number and names
of the textile mills thus closed since
the 1st January, 1965; and

(c) the steps taken by Governmen:
to protect the interests of the wor-
kers rendered jobless on account of
the closure?

The Deputy Minister in the Minis-
try of Commerce (Shri Shaft
Qureshi}: (a) and (b). During the
puriod from 1-1-1985 to 31-3-1868, 15
tertile mills were closed due to finan-
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cial reasong [List laid on the Table of
the House [Placed in Library, See
No. LT-GOS'I’,!&B].

The Central Government have nc
information with regard to freezing
of assets due to non-payment of sales-
tax and other dues,

(c) (1) The Government are keep=-
ing a watch over the position of
closure of textile mills in the country.
Whenever found necessary investiga-
tions under Section 15 of the Indus-
tries (Development and Regulation)
Act, 1851, are instituted and on the
basis of investigation reports, action
is taken in suitable caseg to resume
the working of closed mills, by the
appointment of Authorised <Control-
lers.

(2) The Reserve Bank of India has
issued instructions for the grant of
some additional credit facilities to en-
able mills to hold more than normal
stocks of cloth and yarn.

(3) Government is also helping in
suitable cases to get loans against
Government guarantees.

(4) Licences are being granted for
setting up new mills in place of
scrapped mills at the same location in
order to absorb the whole labour
force.

Manufacture of Light Diesel Locomo-
tives

3759. Shri Maheswar Naik: Will
the Minister of Industry be pleased
to state:

(a) whether the first light diesel
locomotive designed and manufactur-
ed in India has now rolled out from
Khatauli Engineering Works, Kha-
tauli;

(b) whether Government have ban-
ned the manufacture of such type
of locomotives and most of the exist-
ing imported locomotives in the coun-
try outlived their life and the demand
thereof is vastly growing; and

(e) the steps being taken to acquire
pelf-pufficiency in the matter?

APRIL 15, 19686
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The Minister of Industry (Shri D.
Sanjivayya): (a) Government have no
information.

(b) There is no ban op the manu-
facture of this product. The demand
for light diesel locomotives has not
been assessed so far,

() M|s Tata Locomotive Engi-
neering Company Limited, Jamshed-
pur is the only firm who have under-
taken manufacture of 150 HP Diesel
Shunters. They have so far achieved
self-sufficiency to the extent of 80
per cent of indigenoug contents.

Manufacture of Tractors

3760, Shri Shashi Ranjan:
Shri Subodh Hansda:

Will the Minister of Indusiry be
pleased to refer to the replies given
to Unstarred Questions Nos. 977 and
1087 on the 25th February, 1966 und
state:

(a) the reasons for not approving
the soheme for the manufacture of
DT-14B Russian tractors despite the
fact that they have been tested and
found suitable under Indian condi-
tions;

(b) whether it is a fact that the
existing annual demand in the coun-
try for 14]20 H. P, tractors is nearly
15,000 tractors and by 1970 it is esti-
mated to rise to 30,000 tractors; and
if so, how Government plan to meet
with the requirements; and

(c) whether it is also a fact that in
the proposed plan for manufacture of
tractors in the Public Sector, Govern-
ment have agreed to pay royalty,
whereas in collaboration scheme for
the manufacture of DT-14B tractors,
there is no such demand and offer
exists to supply the complete manu-
facturing plant in readiness on defer-
red rupee payment?

The Minister of Imdustry (Shri D.
Sanjlvayya): (a) to (c). The demand
for tractors in the range up to 20 H.P,
is estimated to be 12,000 Nos. per
annum by 1970-71. It has been consi-
dered that the most economic way of
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meeting this demand is to manufac-
ture this range of tractors in one pro-
ject. Accordingly, it has been pro-
posed to establish such a project in
the public sector.

The tractor chosen for the purpose
is the Czech Zetor-2011. This has
been tested and found suitable for
Indian conditions. As stated in ans-
wer to Unstarred Question No. 977,
Government of India had already
concluded the Second Agreement on
Economic Cooperation with the Gov-
ernment of Czechoslovakia, which in-
cluded technical and financial assis-
tance by Czechoslovakia for the
establishment of the proposed tractor
project. As it would not be desire-
able to establish another factory
covering the same range of tractors,
the question of manufacture of Rus-
gian DT-14B tractor does no arise,

An agreement for the preparation Jf
a Detailed Project Report has been
entered into with the concerned Czech
agency. The terms of technical colla-
boration for production are yet to be
negotiated.
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Sieel Plamnts with German Collabora-
tion
3763, Shri Dasaratha Deb: Will the
Minister of Iron and Steel be pleased
to state:

(a) whether it is a fact that Mr,
Andrej Redn, Deputy Regional Trade
Representative of the German Demo-
eratic Republic expressed in Patna re-
cent'y that his country was ready 1o
help India in setting up of highly
sophisticated Steel Plants as well as

generators for ocean-going vessels;
and
(b) it so, Government - reaction

thereto?
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The Minister of Iron and Steel (Shri
T. N. Bingh): (a) No, Sir.

(b) Doeg not arise.

Rubber Cultivation in Malabar

3764. Shri Vasudevan Nair:
Shrl Warlor:

Will the Minister of Commerce be
pleased to state:

(a) whether there is a proposal to
acquire 50,000 acres of private forests
in Malabar, Kerala State for rubber
cultivation; and

(b) if so, whether any steps have
been taken for the acguisition of the
land?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi):
(a) There is no such proposal before
the Government of India.

(b) Does not arise.

Rubber Research Centre, Kottayam

3765. Shri Vasudevan Nalr: Will the
Minister of Commerce be pleased to
state:

(a) whether there is g proposal to
expand the Rubber Research Centre
at Kottayam; and

(b) if so, the amount likely to be
get apart for this purpose during the
Fourth Five Year Plan?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi):
(a) Yes, Sir.

(b) A sum of approximately Rs, 30
lakhs is likely to be spent on the ex-
pansion of the Rubber Research Insti-
tute, including its Extension Wing,
during the Fourth Plan period.
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Rubber Board

3768. Shrl Maniyangadan: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that the
Rubber Board had recommended &
scheme of pension-cum-gratuiiy for
the employees of the Board,;

(b) it so, when the scheme was re-
commended:
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(c) whether any steps have been
taken for implementing the schame;
and

(d) the reasons for the delay in
sanctioning the scheme?

The Deputy Minister in the Ministry
of Commerce (Shri Shafl Qureshi): (a)
to (d). The Rubber Board proposed
in 1862 a scheme for pension-cum-
gratuity for its employees. The sche-
me was accepted by Government in
principle in 1863. The details of the
scheme have also since been finalised
and the necessary gazette notifications
will be issued shortly. The delay in
finalising the detafls was due to cer-
tain unusual lega]l difficulties which
had first to be resolved before the
scheme could be formally notified.

Wagon Repair Workshop
Dam

3769, Shri Daljit Singh: Will the
Minister of Rallways be pleased to
state:

st Nangal

(a) whether it is a fact that wagons
sent to Nangal Dam for  Fertllizer
Factory are unchecked and are again
returned daily un-loaded for repair to
Ambala;

(b) if so, the reasons for this loss of
running empty wagons daily; and

(e) whether Government propose to
set up a small workshop at Nangal
Dam for repair of wagons to avoid
such loss?

The Minister of State in the Minis-
try of Rallways (Dr. Bam Subhag
Singh): (a) No.

(b} The question of loss due to re-
turn of empty wagons does not arise.
Covered empties which are not utilis-
ed for loading of fertilizers at Nangal
Dam gre used for loading of Bhabhar
grass from stations between Nangal
Dam and Sirhind.

(c) No, there is no need.
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Show Rooms Abroad

3770. Shri Vishram Prasad: wiu
the Minister of Commerce be pleased
to state:

(a) whether it is a fact that & num-
ber of show rooms are being maintain-
ed by Government through Indian mis-
sions abroad in Djakarta, Manila,
Tehran and Khartoum; and

(b) if so, the total expenditure oan
these show rooms since 19627

The Minister of Commerce (Shri
Manubhai Shah): (a) One show room
is being maintained at each of the
places mentioned.

(b) A statement is laid on the Tabls
of the House. [Placed in Library. See
No. LT-6058/66].

Despatch of Iron Ore by Mine Ownemn

3771. Shri Sidheshwar Prasad: Will
the Minister of Commerce be pleased
to state:

(a) whether it is a fact that the
mine owners of Singhbhum and Keonj-
har have stopped the despatch of iron
ore to Minerals and Metals Trading
Corporation of India Lid;

(b) it so, the reasons therefor and
the effect thereof (i) on steel mills in
the public and private sectors, (ii) on
iron ore export trade and (iii) on for-
eign exchange earnings; and

(e) the steps taken to normalise the
situation?

The Minister of Commerce (Bhri
Manubhal Shah): (a) to (c¢), Towards
the end of 1865, one of the steel mills
in the privale sector concluded con-
tracts with sorne mine owners at pric-
es higher than the prices at which
supplies for steel milly of the public
sector and for exports were being
obtained; this led to the genera] de-
mand from the mine owners for in-
erease in the latter prices also. Some
price incresse has been given for ex-
port ore with effect from 1-1.66 and
the generality of the mine owners have



11069  Written Answers

continued their supplies. One section
of the mine owners, however, continu-
es to insist on further increase being
granted and they discontinued suppli-
es during March, However, that has
not affected either supplies for exports
or supplies for the steel mills, who
have made some direct purchases also.
The Minerals and Metals Trading Cor-
poration and the public sector steel
mills are in fouch with the trade so as
to ensure continuance of supplies.

Manufacture of Cars

3772, Shri N, R. Laskar:
Shrl Liladhar Kotoki:
Shri R. Barua:

Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that the
steel manufa.tured at Rourkela Steel
P.ant con be utilised in the ‘manufac-
ture of cars; and

(b) if so, how much foreign ex-
change is likely to be saved thereby?

The Minister of Industry (Shri D,
Banjivayya): (a) Some of the categori-
es of steel produced by the Rourkela
Steel Plant are already being used in
the manufacture of cars. Use of body
panel sheets and similar items are
being progressively developed.

(b) The walue of supply during the
current year, from Rourkela Steel
Plant to the automobile industry will
be of the order of Rs. 2 crores.

Rallway Staff

3773. Shri Yudhvir Bingh: will
the Minister of Rallways be pleased to
state:

(a) the number of stations, Railway-
wise, where Station Masters and Assis-
tant Station Masters, C.B.Cs.,, C.P.Cs,
or C.G.Cs. are in one and the same
scale;

(p) The number of statlons, Railway-
wise, where 5.Ms, perform train pass-
ing duties and their subordinates such
as CGOCs, CPC, CBC, or HT.C.
are purely supervisory staff; and

APRIL 15, 1866
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(c) the number of stations Railway
and Division-wise where SM. is in
lower scale than his CG.C,
CP.C, CBC, or HTC, and its im-
pact on the working of the Railways?

The Minister of Biate in the Minks-
try of Rallways (Dr. Ram Subhag
Bingh): (a) to (c). Information is
being collected and will be laid on the
Table of the Sabha in due course.

Heavy Electricals Ltd, Bhopal

3774, Shri Harl Vishnu Kamath:
‘Will the Minister of Industry be pleas-
ed to refer to the reply given to
Unstarred Question No. 1387 on  the
26th November, 1965 and state:

(a) whether the police investigation
regarding the engineer of the Heavy
Electricals (India) Ltd., Bhopal who
was killed as a result of being struck
by a sledge-hammer has been comple-
ted; and

(b) if so, the result thereof?

The Minister of Industry (Shri D.
Sanjivayya): (a) Yes, Sir,

(b) On the 22nd November 19685, the
Police filed a charge-sheet in the Dis-
trict and Sessions Court, Bhopal
again @ ‘B' Grade Artisan of the Heavy
Electricals (India) Limited. The ac-
cused was acquitted by the Court on
the 28th January, 19686.
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Rallway Station Enguiry Office, Delhi

3781. Shri Buta Singh:
Shri Gulshan:

Wili the Minister of Rallways be
pleased to state:

(a) whether it is a fact that a large
number of telephone calls are received
at the Enquiry Office of Delhi Railway
station;



11075 Written Answers CHAITRA 25, 1888 (SAKA)

(b) whether there are only five tele-
phoneg for this purpose;

(c) whether it is also a fact that five
more telephones were sanctioned five
years ago but these have not been ins-
talled so far; and

(d) if so, the reasons therefor?

‘The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) Yes.

(b) Yes.

{c) No.

(d) Does not arise. However, the
question of increasing the number of
telephones at Delhi Main station both
for the Enquiry Office and the Reser-
vation Office is being examined by the
Railway Administration.

Small Scale Foundries in Kerala

3782, Shri Warlor:
Shri Vasudevan Nalr:
Shri Eappen:
Will the Minister of
pleased to state:

(a) whether Government have ins-
tituted a training course for employees
in registered small-scale foundries in
Keralu; and

(b) if so, the details thereof?

The Minisier of Industry (Shri D.
Sanjivayya): (a) and (b). Training
facilities in Foundry Practice for
small industrialists and their emplo-
yees are available at the Government
of India Production Centre, Ettumanur
(Kerala State). Duration of the train-
ing course is six months and a stipend
of Rs. 40/- per month is paid to the
trainees. It is proposed to impart
training to sixty trainees during the
current year.

Industry be

Lmport of Copra
3183 Shri Warlor:
Shri Vasudevan Nair:
Will the Minister of Commerece be
pleased to state:

(a) whether Government have re-
ceived any representation Trom the oil
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millers in Kerala regarding the import
of Copra; and

(b) it so,
thereto?

The Minister of Commeree
Manubhal Shah): (a) Yes, Sir.

(b) The suggestion made in the re.
presentation for extending the basic
period upto 1964 for allotment of Copra
to the Crushers in the Non-scheduled
sector has béen accepted and, in future
allotment of imported Copra to Actual
Users through State Trading Corpora-
tion as and when made would be cal-
culated on the basis of extended basic
period as in the case of scheduled
units,

Export Development Councils

3784. Shri Warlor:
Shri Vasudevan Nair:

Will the Minister of Commerce be
pleased to state:

(a) whether a Conference of Chair-
men and Secretaries of Export Deve-
lopment Councils and Commodity Com-
mittees was held in Delhi on or about
the 21st March, 1968, and

(b) if so, the recommendations of
the Conference if any?

The Minister of Commerce (Shri
(Manubhal Shah): (a) A meeting of
Chairmen and Secretaries of Export
Promotion Councils was held in Delhi
on 21st March, 1966,

(b) This was one of the periodical
meetings wherein the problems gene-
rally faced by the E P. Councils in im-
plementing wvarious Schemes and
difficulties experienced in promoting
exports are discussed. The main re-
commendations of the Meeting are as
follows:—

(i) A Committee may be appolnt-
ed to consider the items, in ad-
dition to textiles, whose ex-
ports to W, Europe could be
built up gizably through e
specialised agency.

(il) A committee may be set up to
gimplify the drawbeck proce-
dure and for making provision

Government's reaction

(Shri
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for automatic regulation of
rates of drawback with chan-
ges in duties,

(iii) Consortia may be formed for
the export of comiplete plants.

(iv) Export Promotion Counclls
should organise seminars gnd
symposia in important indus-
trial centres to explain the
benefits available to exporters/
manufacturers and should ar-
range for follow-up action by
local agencies such as the
Chamber of Commerce etc.

(v) The question of canalization of
exports of Indian fllms to some
regions through Indian Motion
Pictures Export Corporation
should be examined.

Manufacture of Rlce-Bran Ol

3785, Shrl Dasaratha Deb: Will the
Minister of Industry be pleased to
state:

(a) whether any experiment has
been made to manufacture rice-bran

APRIL 15, 1966
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0il in the Union Territory of Tripura;
and

(b} if so, the prospects thereof?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). The in-
formation is being collected and will
be laid on the Table of the House.

Industrial Estats in Tripura

3786. Shri Dasaratha Deb: Will the
Minister of Industry be pleased to
state:

(a) the number of industrial estates
set up in the Union Territory of Tri-
pura uptil now;

(b) the progress made by them;

(c) whether it is a fact that some
industrial estates, particularly the
Industrial Estate at Arundhutinagar,
Tripura are at present dwindling; and

(d) if so, the reasons therefor?

The Minister of Indvrstry (Bhri D.
Banjlvayya): (a) Two.

(b) The progress ag on 30th Septem-
ber, 1863 is as under:—

Name of Estate

Factory Sheds

‘Uni_n Emp- Prod. half

loyment yearly

TEINg

Completed Occupied Working

Arundhutinagar Distt.
Agartala 19

Uda pur (Tripura) 14

18

Rs,
170 60
{Rt’:gmd

by 14
units)

2 46
(Reported
by 2

units.)

14 14

(¢) und (d). The information is
being collected from the Union Terri-
tory of Tripura and will be placed on
the Table of the House.

Plywood and Veneering Milly in
Tripura

3787, Shri Dasarathas Deb: Will the
Minister of Industry be pleased to
atate:

(a) whether plywood and veneering
mills have been set up by Govern-

ment in the Union Territory of Tri-
pura;

(b) if so0, the number of such mills;
and

(c) the total amount spent op thege
s0 far?

The Ministor of Industry (Shri D.
Sanfivayys): (a) to (c). Government
have not set up any such mills in
the Unlon Territory of Tripura. There
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is, however, a scheme from a private
party for the manufacture of 18
million sq. ft. per annum of com-
mercial plywood at Shantirbazar, Tri-
pure which has since been licensed
under the Industries (Development &
Regulation) Act, 1951.

Pulp-Paper Corporation

3788. Shri Warlor:
Shri Vasudevan Nair

Will the Minister of Industry be
pleased to state:

(a) whether Governmment have de-
cided to form a Pulp-Paper Carpora-
tion; and

(b) if so, the details thereof?

The Minister of Indusiry (Shri D.
Sanfivayya): (a) and (b). It is pro-
posed to set up a Poper Corporation
for the development of Pulpjpaper|
newsprint industry in the country in
the Public Sector, the details of which
are being finalised.

Rallway Bridges in Mysore State

3789. Shri Linga Reddy: WIl the
Minister of Railways be pleased to
state:

(a) whether Government have re-
ceived repeated representations for
the construction of two rallway
bridges, one under-bridge and another
over-bridge, near railway crossings at
Tipture town, Mysore State in place
of the existing level crossings;

(b} whether the Government of
Mysore are prepared to take up the
road work portion of the said bridges;

(c) the estimated cost of these
works and the action taken so far on
the representations; and

(d) when the works will be com-
pleted?
The Deputy Minister i the Ministry

of Rallways (Shri Sham Nath): (a)
Yes.

(b) There is no firm proposal from
the State Government so far.
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(¢) Under the rules, the Railways
take up work on estimates only
after the individual schemes are
sponsored by the concerned authority,
and as such no action on the re-
presentations for these particular
bridges has been taken so far except
directing the complainants to the State
Government for sponsoring the
schemes.

(d) Does not arige,

Sri Bharathi Textile Mill, Pondicherry

3791. Shri Indrajit Gupta: Will the
Minister of Commeroe be pleased to
state:

(a) whether the committes appoint-
ed to investigate into the affairs of
Sri Bharathi Textile Mill at Pondi-
cherry has submitted its report;

(b) it so, whether the committee
has recommended that Government
should take over and run the sald
mill; and

(¢} Government's reaction in the
matter?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafl Qureshl):

(a) Yes, Sir.

(b) and (c). The recommendations
of the Committee are under considera-
tion,

Trade Pact with Argentina

3792. 8hri P. C. Borooah:
Shri Shres Narfayan Das:
Bhri BR. 5. Pandey:
Shri Kindar Lal:
Bhri Vishwa Nath Pandey:
Shri M. Rampure:
Shri Firodia:
Shri Ram Harkh Yadav:

Will the Minister of Commerce be
plenased to state:

(a) whether an India-Argentina
Trade Pact Was recently signed;

(b) if so, the terms of the agree-
ment; and .
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(c) the items to be imported from
and exported to that country?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir. A
Trade Agreement between Indie and
Argentina was signed on the 26th
March, 1966.

(b) The Agreement provides for
reciprocal extension of most-favoured-
nation treatment by the two countries
in  matters of trade, tariffs and
shipping. It also provides for periodi-
cal consultations between the two
countries for development and exten-
sion of trede between them.

(c) The lists of items available for
export from the two countries will be
exchanged shortly.

Exports to East European Countries

3793, Bhrl Warior:
Shri Vasdevan Nair:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that exports
of severu] commodities to the East
European and Socialist countries are
restricted (o 1964-66 quantities; and

(b) if so, which are those commodi-
ties and to which countries?

The Minister of Commerce (Shri
Mannobhai Shah): (a) and (b). Due to
bad crop in 1965, it has not been pos-
sible to provide for increased export
targets in 1868 in respect of certain
agricultural commodities like ollcakes,
tea, rice, pulses, oils and oilseeds,
cashew kernels, Tobacco and Coffee.
This policy has been accepted by all
the East European Countries who ap-
preciated our difficulties in the matter
of increasing the targets in 1966.

Tt gfadt w1 gRan

3794. ft ware fom ¢
ot et wre @
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Platform Shed on Bhatinda Junction

3796, Shri Gulshan: Will the Minis-
ter of Rallways be pleased to state:

(a) the facilities provided at
Bhatinda junction for passengers;

(b) whether it is a fact that there
is no shed on some platforms and
passengers have o stand in the scor-
ching heat; and

(ch if so, the steps liken in the
matter?

The Minister of Siate In the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) The following facilities
have been provided at Bhatinda June-
tion for passengers—pucca platforms,
platform sheds, IIT class waiting hall,
waiting rooms for I and II class pas-
scngers, retiring room, foot owver-
bridges connecting various platforms,
enguiry office, refreshment room,
benches on platforms, water coolers,
latrincs and bathrooms ete.

(b) No. It is not a fact that there
are no sheds on some platforms. How-
ever, the enlire area on the various
platforms is not covered.

(e)y An area measuring 1500 sq. ft.
on the Main B.G. platform at Feroze-
pore end as also an area of 3000 sq
ft. on the M. G. platform hag recently
been provided with sheds. Ap addi-
tional covering for an area of 1500 sq.
ft. has also been sanctioned for the
combined M. G. and B. G, platforms.

224 (ami) LSD—S5.
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Panjab Maill

379, Shri Gulshan; Will the Min-
ister of Rallways be pleased to state:

{a) the number of days during 1965
when the “Punjab Mail" train reached
Bhuatinda in time and on how many
days it reached late; and

(b) the reasons for late arrival of
“Punjab Mail" at Bhatinda?

The Minister of State in the Minks-
try of Rallways (Dr. Ram Sughag
Singh): (a) During 1885, No. 37
Punjab Mail running from Bombay
VT te Ferozepore arrived Bhatinda
right time on 145 davs and late on
220 days, and No. 38 Funjab Mail
from Ferozepore to Bombay VT
arrived Bhatinda right time on 318 days
and late on 47 days.

{b) Reasons for lale running were
heavy emergeni moves during May,
June and September, 1965, heavy rains
resulting in breaches, imposition of
speed restrictions, alarm chain pulling,
foggy weather, and other operationa!
hazards, such as accidents, signal and
point failures, etc.

Manufacture of Rallway spares and
Components

Sbri R, 5. Pandey:
Bhri M. Rampure;
Shri Firodia:

Will the Minister of Rallways be
pleased 1o state:

(a) whether Government have called
upon private industrialists in the coun.
try to undertake manufacture of Rail-
way spares and components which
arp presently being imported:

(b) whether Goverrnment  have
offered any assistance and incentive to
the industrialists in this regerd; und

(r) if go, the response of the indus-
trialists thereto?

The Minister of State in Ministry of
Rallways (Dr. Ram Saobhag Bingh):
(a) to (c). A Statement is laid on the
Table of the House. [llaced in
Library. See No. LT-8050/68].
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Tea Board

3799. Shri Harl Vishna Kamath:
Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that several
employees of the Tea Board were
chargesheeted and some other sus-
pended in September, 1065;

(b) it so, the reasons therefor;

(¢) how many are being prosecuted
and how many departmentally pro-
ceeded against; and

(d) the stage at which each
has reached?

The Deputy Minister ip the Minlstry
of Commerce (Shri Rhafi Qureshl):
(a) Yes, Sir.

(b) For gross misconduct and in-
diseipline,

case

(c) None of these employees is be-
ing prosecuted; they are being pro-
ceeded against departmentally.

(d) After completion of formalities,
the departmental enquiries are iIn
progress from 6th January, 1968
against the 10 suspended employees.
Cases of 25 other persons chargesheet-
ed, who are not under suspension, will
be taken up after completion of the
enquiries against the 10 suspended
employees.

Derallment on Lumding-Miriani
Bectlon of N.EF. Railway

3800. Shri Hem Barua:
Bhri P. C. Borooah:
Bhri Madhn Limaye:
Dr. Ram Manohar Lohla:
Bhrli Vishwa Nath Pandey:
Bhrl Ram Harkh Yadav:
Shrimat! Renuks Barkatakl:

Will the Minister of Ralways be
pleased to state:

(a) whether it is @ fact that an Ex-
press Goods train was deralled ap-
parently due to sabotage by the Naga
hostiles on the 23rd March, 1968 on
the Lumding-Mariani Sectlon of the
North East Frontier Rallways; and

APRIL 15, 1968
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(b) it so, Government's

thereto?

reaction

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) It is a fact that an Express
Goods train No. 905 UP was derailed
between Chongajan and Naojap sta-
tions of the Northeast Frontier Rail-
way on 22nd March, 1966, (not on 23rd
March, 1968) at about 21-45 hrs., due
to removal of two fish plates from
railway track by unknown persons.

(b) The Government Railway Police
Dimapur have registered a case under
section 126A of the Indian Railways
Act and investigation is in progress,
Security measures have also been
tightened up in the area.

Manufacture of Seamless Tubes in
Punjab

3801. Shri Kindar Lal:
Shrl Vishwa Nath Pandey:

Will the Minister of JIndustry be
pleased to state:

(a) whether it is a fact that a pro-
ject for ‘manufacturing seamless tubes
is being set up in Punjab;

(b) it so, the location thereof; and

(c) the total estimated expenditure
to be incurred thereon?

The Minister of Industry (Shri D.
Sanjivayya): (a) Yes, Sir,

(b) The location in Punjab has not
yet been decided.

(e) About Rs. 0 crores.

Processed Food Export Promotion
Scheme

3802. Shri Gulshan:
Shri P. H. Bheel:
Shri Narasimha Reddy:

Will the Minister of Commeres be
pleased to state:

(a) whether it is a fact that recent-
ly Government imposed a cut in the
import entitlement of various con-
cerns under the Processed Food Ex-
port Promotion Scheme;
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(b) if so, the details thereof; and

{c) whether representations from
the affected concerns have been
received; if so, how they have been
disposed of?

The Minister of Commerce
Manuobhal Shah): (a) No, Sir,

(b) Does not arise.

(Bhri

(c¢) None.

Manufacture of Tractors in Mysore

3808. Shri Kindar Lal:
Shri Vishwa Nath Pandey:

Will the Minister of Industry be

pleased to state:

(a) whether Government have
sanctioned a licence for setting up a
tractor manufacturing factory in
Mysore State;

(b) if so, when the factory will be
set up; and "

(c) the total amount of expenditure
involved?

The Minister of Industry (Shrl D.
Sanjivayya): (a) A scheme for the
establishment of a new undertaking
in the State of Mysore for the manu-
tacture of power tillers has been
approved,

(b) The factory is likely to be set
up during 1967,

(c) The scheme is likely to cost

Rs. 1 crore.

Derailment at Kursela Railway
Station

3804, Shri Kindar Lal:
Bhri Wishwa Nath Pandey:

Will the Minister of Rallways be

pleased to state:

(a) whether it is a fact that some
wagons of a goods train were derail-
ed at Kursela Railway Station on
the Katihar-Barauni section on the
North Eastern Railway on the 20th
March, 1966;
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(b) if so, the causes of the acci-
dent; and

(c) the total amount of loss to the
Railway property?

The Depuiy Minister in the Minis-
try of Rallways (Bhri SBham Nath):
(a) The accldent occurred between
Katareah and Kursela stations.

(b) The cause of the accident s
under investigation.

(c) The cost of deamage to railway
property was estlmated at approxi-
mately Rs. 3,500.

Import Policy

3805, Shrimatl Akkamma Devi:
Bhrt P. C. Borooah:

Will the Minister of Commerce be
pleased to state:

(a) whether Government have
lately decided on the import policy
for 1986-87;

(b) it so, the main high-lights of
the policy and the measures envisag-
ed under the policy to ensure regular
and timely supply of raw materials
and components essential for capa-
city production by the industry in the
country and to realise the increase
In production as contemplated in the
Fourth Five Year Plan; and

(c) the estimated effect of this
policy on the balance of trade posi-
tion during the year?

The Minister of Commerce (Bhri
Manubhal Shah): (a) Yes, Sir. The
Import policy was announced on the
30th March, 1966,

(b) The Press Note dated the 30th
March, 1968, announcing the policy
and Public Notices No. 41-ITC(P;)/
68 and No. 47-ITC(PN)|86, dated the
30th March, 1986 end 7th April, 1066
respectively, give the high-lights and
other details of the policy.

(c) The overall balance gf trade
position for 1968-67 will depend upon
our export performance.
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Exhibition on Exports

3806. Shrimati Akkamma Devli:
Will the Minister of Commerce be
pleased to state:

(a) whether an Exhibition on
Exports was inaugurated on the 22nd
Mareh, 1866 to synchronise with the
ECAFE session;

(b) the number of
Associations that
Exhibition; and

Councils and
participated in the

(c) the results achieved as a result
thereof?

The Minister of Commerce
Manubhai Shah): (a) Yes, Sir,

(8hri

(b) 28 organisations including
Export Promotion Councils, Com-
modity Boards, State Trading Orga-
nisations etc. participated in the
Indien Export Products Exhibition.

(c) The Exhibition was organised
primarily to acquaint the delegates/
observers of various countries attend-
ing the ECAFE Sesslon with the
growing range of India's exportable
merchandise. During the currency
of the ECAFE Session je from
22-3-86 to 4-4-1066, & number of
visitors including ECAFE delegates,
representatives of foreign Missions in
India, Members of Parliament, busi-
nessmen and other interested persons
visited the Exhibition. The visitors
have remarked that the Exhibition
was very informative and that they
were impressed by the quality and
variety of the many new products on
display. On the whole, it has created
a favourable impression.

Central Silk Board

3807. Shri Linga Reddy: Will the
Minister of Commerce be pleased to
state:

(a) whether the Government of
Mysore have represented that the
headquagters of the <Central Silk
Beard should be  transferred from
Bombay to Bangalore in wview of
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eighty per cent of sericulture
in the State of Mysore; and

being

(b) if so, the action taken thereon?
The Deputy Minister in the Minis-

try of Commerce (Shri Shafi
Qureshl): (a) No, Sir.
(b) Does not arise.
Export of Steel Pipes

3808. Shri Firodla: Will the Minis-
ter of Commerce be pleased to state:

(a) whether Government had talks
with the Government of Australia
for the export of stee] pipes; and

(b) if so, the outcome thereof?

The Minister of Commerce
Manubhal 8hab): (a) and (b). No,
Sir. On an indication of Australian
interest for steel pipes, the Rourkela
Steel Plant has indicated, through the
Ministry of Iron and Steel, to our
High Commissioner in Australia,
specifications, price and delivery
schedule for the required steel pipes.
But since then the matter has not
progressed any further,

(8hri

Export of Steel Ralls

3809. Shri Firodia: Will the Minis-
ter of Commerce be pleased to state:

(a) whether Government are nego-
tiating with the Government of Iran
for the sale of steel rails; and

(b} if so, the progress made in this
regard?

The Minister of Comumerce (Shri
Manunbhal Shah): (a) and (b). No
negotiations have been undertaken
by the Government of India with the
Government of Iran for the sale of
stecl rails. However, an Indian firm
had submitted a tender to the Iranian
State Railways for the supply of
30,000 tons of steel rails. Their
tender was the lowest but they could
not win the same because the length
of the rails was not of the desired
specifications. Tenders for this sup-
ply are to be called again.
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Import of Pumps

3810. Shri Firodia: Will the Minis-
ter of Commerce be pleased to state:

(a) whether the Indian Pumps
Manufacturers Association  have
demanded that the import of pumps
should be banned; and

(b) if so,
thereto?

Government's reaction

The Minister of Commerce
Manubhaj Shah): (a) Yes, Sir.

(Shri

(b) The import of pumps is banned
to Established Importers. Applica-
tion from Actual Users are consi-
dered for certain description not
indigenously manufactured on the
recommendation of sponsoring autho-
rities.

12.15 hrs,

CALLING ATTENTION TO MATTERS
OF URGENT PUBLIC IMPORTANCE

(i) REPORTED WITHDRAWAL OF INDIAN
TROOPS FROM THE SiaLxor Bompen
ot gev ww weary (FAw):
weqe Agrd, & A w9 ot frdzw fwdr
a fe & 7 vv == gEwe Afew wY
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w gmfear o wr &, W # e
faam Y grar afied

wreqw At : § oF A qo W@
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% Fwr av | 0w ury fow At fafaedt &
I ¥ T F hwew wwary § aw oAy §
R & oA 9 sW g
A g g, 5 8, 99T 10aTe ¥Y
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T grar &, @ fad @ § [ anf
2w Ay § R oare 11 W 9w
TR 1 wW e AR W@,
Ao 12 KT TARTE AL H 4T, qT0 130
BT oY, ATe 14 ¥ IH TWwT AT 4T |

st po fawy W (gmae)
¥ qew) dwd gu 2 Afedw & fay
I

weaqw s wrfare % fagy s
t, W v wff fey

Bhri S. M. Banerjee (Kanpur): Sir,
you were kind enough to state some-
time back that a lot of Calling Atten-
tion Notices are coming. [ admit that
all of them may not be so Fmportant,
but events are taking place in the
country wherein some Calling Atten-
tion Notices are necessary. In that
case, may I request that, if you find
that the Calling Attention Notices are
urgent, you will be pleased to allow
some days at least for such notices?

Mr. Speaker: I cannot allow ques-
tions to be put, I can ask the Minis-
ctr to lay a statement on the Table. 1
can do that.

ot W WA TS | WEIW AR,
& wirwrria @ ag & frafafan
ferg € ot gfren G@ w1 am
femmen § e ag o @1t % 0w awna
g—

“ferrrerere oY dara¥ g wrrAf
et & 1S gy wrw & v

The Minister of Defence (Shri Y. B,
Chavan): Mr. Speaker, Sir, as the
House will recall, under the Tashkent
Agreement, the armed personnel of
the {wo countries had to withdraw,
not later than 25th February 1966, to
the positions they held prior to 5th
August 1885, These withdrawals were
duly carried out. In fact, the UN.
Secretary-General announced the
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completion of these withdrawals on
26th February, 1986,

According to the agreement bet-
ween the Chief of the Army Staff,
India and the C-in-C, Pakistan Army,
any doubts about the ground positions,
as they existed on 5th August, 1885,
were to be settled by mutual discus-
sion between the local commanders.
On the international border between
the Sialkot District of Pakistan and
the Indian State of Jammu and Kush-
'mir, a minor difference of opinion
arose over three gmall areas, the total
acreage of which was about 36 acres.
Accordingly as required under the
agreement betweecn the Chief of the
Army Staff, India and the C-in-C,
Pakistan Army, the matter was con-
sidered by the two local commanders
and whatever adjustments in positions
were necessary, were carried out in
the light of mutually agreed conclu-
sions.

ot wR wR wBAT : 15 W
1947 ¥t i 0 Wy go g @a
T A g W gt &7 § e
Tt W gEm WX ofeeE W
Tl & ur oY T gATd A A
urt & 1 o e wroa arfeeTT @ s
¢ fe og & garar & o' anfeeama w1
v & fr 7g & g g, o W A
% frarawe fw wg W I A AT
T 9T A WX, @ AT K oA F oy
§T, W1 IH AN W aeed! &
w6t fs 15 wre Y dn e @ 6
o T §AE GTET W L AG A AT W
FOETT waT W dae } 7

Shri Y. B. Chavan: These two
different positions must be understood
in this matter. The actlon that s
being taken now is the follow-up ac-
tion of the Tashkent agreement, and
naturally, these 36 acres, according to
the revenue records, are on our side
of the injernational border. There Is
no doubt aboup that. So, what action
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is being taken is nothing as a result
of any seitlement of dispute on de
jure merits. This question is merely
one of a follow-up action, of with-
drawing the troops to the positions
they held actually prior to 5th August,
1965, We are withdrawing to that
position. We are not going into the
merits—de jure-or any legal battle in
this particular matter.

st W W G ; WERT HERT,
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Shri X. B. Chavan: There is nothing
about pressure from America or any
other countries. Really gpeaking, the
question about the actual ground posi-

tion was raised for the first time when
Shri Swaren Singh and other Cabinet
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colleagues went to Rawalpindi for dig-
cussion. For the first time this point
was mentioned there and naturaliy we
answeied that the facts will have to
be found out. In the light of the
discussions between the Chief of the
Army Staff, India and the C-in-C,
Pakistan, it wag decided that these
ground positions will have to be ulti-
maleiy decided by the local com-
manders looking to the facts as to
where the positions were on the 5th
August. Naturally this discussion bet-
ween the local commanders took place
and in the light of that discussion, the
withd-awals have taken place.

Shri D, C. Sharma (Gurdaspur): I
think we have withdrawn, according
to the Defence Minister and not ac-
cording to me, to the 5th August posi-
tion so far as these amall areas in dis-
pute covering about 36 acres mure con-
cerned and all this has been done in
the light of the Tashkent pact. When
we signed this Tashkent pact, did we
visualise that we would have to sur-
render some parts of our territory
which we have been holding all these
years uniiaterally or whether this thing
will apply to the Pakistan government
also. We have surrendered 36 acres
of land to the Pakistan Government,
Has the Pakistan Government, accord-
ing to the Tashkent pact, surrendered
any land to us or has the surrender
been all along the line on our side?

Shri Y. B. Chavan: There was no
question of surrender of any land
under the Tashkent declaration, be-
cause the questions of disputes and
merits were not considered or con-
ceded in the Tashkent agreement. The
Tashkent agreement only provides
that the wrmies and troops should
withdraw to the 5th August positions.
These are two different things; there
was no question of surrender of any
land on our side or their side.

Dr. M, 8. Aney (Nagpur) rose—

Mr. Speaker: I would advise him
pot to exert himself; he should sit
down.

Indian Troops 11
from Sialkot Border
(cA)

Dr, M, 8. Aney: When the first reply
was gent by us that our army was on
our ground, werenotour commanders
und others consulted at that time?
Why is it that on second thought,
the reply was changed so far as the
actual position we occupied on the 5th
August was concerned?

Shri Y. B. Chavan: There was no
question of first or second thought; it
is a process, In the light of the dis-
cussion between the two local com-
manders, whatever adjustments in
positions were necessary, they were
carried out, (Interruption). There s
no question of second thought.

Shrimati Tarkeshwari Sinha (Barh):
On the basis of the reports that
the Sec:etary General of the UN re-
ceived, U. Thant said that the with-
drawals had been completed by the
Indian and Pakistuni forces. After
that we heard a statement of the UN
observers refuting that there had been
complete withdrawal. May 1 know
whether it is in view of that and also
Mr, Bhutto's comp:aint that the with-
drawals have not been completed that
this withdrawal has taken place or
whether it wag decided unilaterally?
What was the reason? Why was |t
decided wunilaterally?

Shri Y. B. Chavan: It was not de-
cided unilaterally. As 1 said, the
actual positions were in doubt in the
beginning certainly. There wes no
question of anybody complaining
about it, As I said, the first time we
knew of this complaint was when our
Foreign Minister with his colieagues
went to Rawalpindi. It was mentioned
to him that there were some doubts
about this matter. We naturally said
thut we have to go into the facts and
the local commanders were asked to
find out the position. It was only in
the light of that further discussion In
this matter took place.

ot aere fag (o) ¢ figamera o
THT T WA AHT AT AT TF TCOTC AN
W T W T 6 | 9w T AT /TR
aff gt & | @ TR gOe gl ®
fgwrorr w< ot § @1 s arewx fefee
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[+ aw17 fag]

# fgrom s 8 7
N femrom w7 W@ £ 7

ot TR wE™ D AT 6T
H e

ot gl mew  (faeie)
MY T AT Tl 9T W@ gAY
FATAT F1 IATAR FT FT g9 97 7T 7T
¥ F 3w Iw9 wiwwf@l 7 oTEr
HATT F1 T WA ATHTT F1 Ig AT
o Tez w7 & Ty 4 of f5 7 qwfew
oyt & Frfaw 7 wr @ & fE o we
¥ gz W ag A 36 TEE FT HAT Y,
Tg AT ® WYA gig # o, gafAn oyl
& et Y arqet & wrf e gofe
&t grar 2 7 afy o v O oW W
arfrs 9% &7 g 7 gfrar # st
feafa ®1 morm &9 & 9w o w@T E
oY gy iffea™ #1 cor TW AETC A
g= TE g w1 gurt freafa 5w
g T A 2 7

Shri ¥, B, Chavan: Sir, the latter

part of the question that the hon.
Member put is a series of inferences
that he is trying to draw of a certain
situation. It is not so, There is no
question of anything going against
India because India was  committed
and so was Pakistan committed to
withdrawal of troops to 5th August
position. There was no question of

the army refusing to do certain things
or not refusing to do certain things.

ot swrEreiY STeet : wew a7 Ov %
afrw afuefat & &1 @ w1 o
A1 AT 1 TF FAFAFT O fiF 9w s
¥ qui a% gt gard wfewrT ¥ f 7

& T W™ AT g e
wiferdr ot daen fwgr § 3g 37 &1 6
oo ¥ fear & 38 ¥ Tt § fewwww
RIwT FAreE & dra ¥ gwr & 9
1z fewgwm QAT 29t & e fafeed
ar

T § & fw
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ot AT areA) ;I w1 oo
aATd |
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o TR G ¢ W @
g | 9% 7o frase fam < gt
i wifaT & W b fer ag A
T 9 & Fwiwd & a9 femwnw &
TEE I IE H T HhER A
frdzr femr | 7Y Wi 3ww ¥ fadw
fafrez o1 wgr & W ®@E F w1lA
fufrezdt & drw at ag gon @) - 2w
i & swwd & dww 9§ 7w 59
g oo

st ®o Wro wwAT : Wit w5l wEIET
& e famr & fr 7g 36 TwE ¥ W
qfw ot ww & art 7 #rf frewweedfeon
oY 91T IW & FHg § FHTE WTFE FATCR
A w1 fr i wre & g2 ot 77 6T
A G | W Ay A W kA ¥
w1€ o 7Y gwr | Jeft wgET ¥ A
¥ ww g ¢ s fafrea & damn
7@ frmr 8, wiet wared ) dzw gd
ff W IW % dwer gwn € | anwe
A B oag awAd s & fag
wrr g A % fw § wifw anfew
@ ¥ fau o wifa wimd & fag
fiverft W weelt gi & Q@ 7w
IAE AU FAA F TR T
smoar ?

Shri ¥, B, Chavan: Sir, 1 would like
to make this one point clear. Certain-
Iy the Government's decision was to
go back to 5th August position. We do
not want to withdraw from that posi-
tion or shelve the responsibility of
that. But which wasg the 5th August

position naturally has {o be left to the
decision of the local commanders.

Shri 5, M. Banerjee: Sir, 'my ques-
tion is this ......

Mr. Speaker: He says we have not
given any land for that consideration,
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it js only in pursuance of an agreement
that we had arrived at with that coun-
try, which we have certainly respect-
ed, that all these things have been
settled.

Shri S. M. Banerjee: | want to know
whether this has been completed and
no land is to be given?

Mr. Speaker: That question he has
already answered.

=t wy fowd (HiT) ;W aamEr
mar ¢ fF aver wWAEA ¥ wraed
q 9 wE # T 97 afew w3 e
g9 7 duer  fwmm qv ) 25 WA A%
[T %1 AIFTH 2T T HTH AT IT |
xargr aun ot fx ag §1 o & Wi 26
T d Ft agF Tgde § Wt ag A
orf o AU UG H F aHAI A
w1 & A7 &1 99 W w1 AT 97
afm A smquamrd 13w E
a2 A7 36 AT 40 THT WW w1 A™IRA
|G | FORTT ZT &g v e ag |
FAT & WY Oyl ¥ gETL g2A W
e T ¥ 1 A § 9T 9T gl agew
s R ifrgF Ty faamar
MIT 97 wTET & 9z qg v of e
Fwed Y vAfen gw g2 1 & wr
aEar g FF WU 9iq s & age
aifeeaTa & gra 7 ag v &f &t g7 wfw
qrfiear & grg 7 w7 T T 7wl
F qga=r g 1€ 31 fRAwaT 1948 A
qeqafe #1, T @9 & @7 qiw wwew
1965 % 9 & % ¢ ufit 97 arfirram
gra weAT R T, RR AT R s
HErTT 7T & ATWA T | ¥R A AT
qger w1 AvE awr ¥ ArAR I
T qr 7
Shrj Y. B. Chavan: I think this
dispute arose sometime in the fifties.
1 have not got the exact date or year

with me I think it arose sometime in
the fifties. It must be in 1957 or so.

Indian Troops 11100
from Sialkot Border

(C.A)

wt Ay fowg . wegw wEEw, w0
AV AT AT 7 ag A 15 WET, 1947 %1
7ATL g9 7 4t 1 5T wrwee 7 e g,
21 fama, 1948 # ggar @i -
#F a1 WTET 97 R IH ¥ T w9
¥4 WTE! 97 QeI ST e gwT

weaw Aga - ¥ fafreer Am
Taar ga § 6 gg g w0 qifeem
¥ aen F owri ?

Shri Y. B. Chavan: As [ said, 1
cannot say when it went. But the
dispute arose sometime in the fiflies,
According to the revenue records it is
ours.

oft wy foerd : feegz w1 w1 waere
£ | Teaw qEREE, ¥ & AL F oo agw
I YE R, AR AT AT AT e
7wy a1 fir garty Wfw H Ak # faaman-
T W T AT g fear s
T are FA Agry vy @ & s faerr-
TR w s AaEa § 7 arfec &
oy faedt w1 W feamEmeag wg &

Shri D. C. Sharma: Whatever the
details may be, there is surrender of
a part of our territory. So, will he
tell us unequivoecally what has
happened?

Mr. Speaker: Order, order.
called Shri Onkar Lal Berwa,

vt vy forsrd : wrse e, o
39 & g9 a7 fF ¥ 40 TFR 9T ¥F w0
gwn, AfeA 99 W wyw A W

1 have

Mr. Speaker: If the hon. Members
think there has been surrender of
territory, what can I do? 1 can only
get the answer. He has answered the
question,

ot wy fowd g TR R 7

Mr. Speaker: Members might seek
other remedies.
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ot geR WA e : qIfEET
A @ 9T w0 7w fwar ag & amn
sy &

«f wy ferrd : w9 0F dAe AN
a gq difaw | w9 weft wET &
qfetr ...
Mr. Speaker: This will not go on

record because so many hon, Mem-
bers are speaking at the same time.

o T ALY witfgan : (FiEER)
T& wgrEw 7 frararer wex &1 gEAHTA
fRar & | &% wo W W w7 gEAv
WIS A A NI EF R ST W A&
g ¥ gzar §fod

WSIW WENAT : O gEAT ¥ §
a9 W7 Q@0 e § (wmwed) § 7
o § g F awmed W o
IR & foar

we "M waew ;o wgr fear ?

ovaR WHwm ;. IR dF %
famr | & S & Wi ¥Wr %y @war
g !

(Interruptions)**

oY JEH W WOATT W7 FATH
fam § 7 orfeeam & v s f,
W W o g R g ?

WETW HEYRT ;W F AATT AGY 2T
£ 1 (wmew) e

No Member shall speak unless 1
identify him and if he speaks in spite
of that, it will not go on record. Only
the Member whom I call should speak.

=it sifere mre dowr (F7=7) : werw
wEET, Tg At 9g fF w6 wEww
o %7 w1k waw A 2 e W wen
fear 1 (vTaa)
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Shrl A, V. Raghavan (Badagara):
when did the land go?

s WieTC A aan : §fF FAEri
®1 do% O g a1t § o1 F41 99 Ga
#1 [AEREET FUF AT AT AT A
¥ &1 qrfeea &1 qfar 7 fear § 7
g g f oifeeam & &9 faom =
T @ B W9 wfuw 7 & o
q ?
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Shri ¥, B. Chavan: As far as the
discussions between the local com-
manders are concerned, naturally dis-
cussions will take place whenever any
problem arises. If any further pro-
blems arise, certainly they will meet.
Problems of different types can arise;
it is not merely the questions of terri-
tory etc. but the question of patrolling
and other details also gometimes arise.
The question of certain other ground
ru.es may also perhaps arise. If these
questions arise, they will certainly
meet to discuss those matfers. As far
as the question of expression of the
word “dispute” is concerned, I did not
mean that we are treating it as a dis-
pute. As far as this particular land
is concerned, according to us, it is
according to revenue records, our land,
There ig no doubt about it.

Shri A, V. Raghavan: When did it
go to Pakistan?

Mr, Speaker: What the Members are
concerned to know is that when the
land we claim is ours, when it was
thay Pakistan claimed that it had
passed into her possession and what
ig the fact,

Shri ¥. B. Chavan: As [ gnid 1
have not got the exact date with me.
This question arose some time in 1957
according to my present information,
but I have not got the exact date with
me.

= where am dow TR aw o
T w1 9ed @7 g qer @

**Not récorded.
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f& =ar umg o % faaemas 9§
THT a1 oifer &1 qfar 7 %
T4 FAFEY A7 qrAEE 7

aW RERT : I A H § 6 7g
g ofan @

Shii S. M. Banerjee: Sir, I rise on
a point of order.

The Deputy Minister Iy the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): What is the rule?

Shri 5. M, Banerjee: Do not ask
for the rule; you never quote the
rule.

ot uq fowd @ FOw & wrod A
s ft & AE FaEE | 99 fr oo
gpaaar A faaw dem agerg o o
wr oy & fad wem fraw & o §
g 78 0 A & Afer ¥ A @
gt et § fe fram e qaemed

Shri S. M. Banerjee: My point of
order is this. A pertinent question
was asked by hon. Members here and
you also in your wisdom put practical-
ly the same question. The question
was 85 to when this particular piece
of territory of 36 acres passed into
the hands of Pakistan. A specific ques-
tion was asked. Now, it is open to
the Minister to ask for notice or pot
to disclose the information in the
public interest. He has neither elaim-
ed immunity on that ground nor has
he asked for notice. So, I want your
ruling on his whether the question
can be evaded by the hon, Minister
when repeatedly it has been asked.

Mr, Speaker: A question cannot be
evaded. When the Minister says that
the information about the date is not
with him just at present.... (Inter-
ruption).

W a%g ¥ ar % g #%an fe ww
S T 7 WY FT A A WK e
WA ) TACAIFEGE .. ..

CHAITRA 25, 1888 (SAKA)
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Q% WA wwer @ 4% A9T9 &I
g

St wwTC AT AT ; A HRATTSEE
Jara AgF qx §

weaw wgtew 0 ag d & s,
oY ¥ % ¥ AL e A § A e
ag ¥ oY f qt o Wr & 5 ww Oy
qifer § % § wAm, 39 § A
oy & wgy ?

st awewy Tre wgre - A gt

weow Ag @ ww & Iw F
w1 ST T f 7

Qe APAR \TW : 9g AT H a
vy & ... (vowem)

Mr. Speaker: Order, order,

12.40 hrs.

RELEASE OF A MEMBER ON
PAROLE

Shri Biren Dutta

Mr. Speaker: I have to inform the
House that I have received the follow-
ing communication, dated the 12th
April, 1966 from the Superintendent,
Central Jail, Hazaribagh:—

“I am to inform that Shri Biren
Dutta, Member, Lok Sabha, has
been released from this jail on
the 11th April, 1966, at 4.20 r.na
on parole, for 15 days from the
date of release.”.

Shri H. N. Mukerjee (Calcutta Cen-
tral): In regard to this matter, mmay
I point out that normally the Hous¢
is entitled to have the information
about release or arrest or whatever it
might be in regard to Members in
time. Our friend Mr. Biren Dutta is
here—he had been here yesterday and
we welcomed him—and yef somehow
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the communication does not geem to
have reached you earlier. 1 feel that
this was an occasion of some im-
portance because, taking advantage of
your historic ruling on the Umanath
case, Mr. Dutta bad attended the
House. Now, when he came to the
House today, we naturally felt that
that was an occasion when we could
say a few words becduse it was in
pursuance of the facility which has
been offered by the Speaker of Lok
Sabha. This is not a laughing matter,
It is a very serious matter. You, Sir,
gave the ruling which has enabled
Members of Parliament, whichever
Farty it may be—anyone might be in
detention tomorrow or the day after—
to attend the House. This is the faci-
lity that your ruling has offered to the
Monbers of Parliament, that if they
are released on parole, even then they
can -attend the House. This was a
fairly memorable occasion. Yesterday,
we had no notice and I was a litile
astonished—I was not present for the
last few days; when 1 found our friend
here, 1 was very much overjoyed—that
ithe House and you, Sir, had not been
informed of this. 1 wanted to say how
we very much like the Government to
go further and make sure that every-
body is released before this House
rises for its recess. I think from the
point of view of your ruling and its
importance and from the point of view
that this House has a prior authority
of receiving intimation from officers of
the Govermmnent regerding detention or
release, they have been in default in
this matter.

Mr. Speaker: It is dated 12th April
and it was received last evening. I
will find out if there has been any
delay,

Shri Hem Barua (Gauhati): Sir, we
are very happy that Mr, Biren Dutt
who has been released on parole for 13
dayg has been allowed to attend the
House. But may I say following this
that we are very sorry that Shri
Umanath who wag also released on
parole wa® wrongly prevented  from
attending the House?
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Mr. Speaker: That chapter is over.
We cannot take that up now.

Shri Hem Barua: In spite of your
ruling, Sir. . ..

Mr, Speaker: We
That is gone now.

discussed that.

Shri Hem Barua: Thal is not gone.
It raises a fundamental issue.

Mr. Speaker: We discussed that.
That cannot be linked wup with this,
Because Mr. Biren Dutta hag come, we
take up the case of Shri Umarath. We
cannot take that up now,

Shri Hari Vishnu Kamath (Honshan-
gabad): In that context, 'may I request
you to bear in mind the Chief Minis-
ter of Madras referring to what hap-
pened here that somebody in the
House said something.

Mr. Speaker: That is not before me
now.,

Shri Harl Vishnu Kamath: 1t is your
ruling, Sir. But he hays'that some-
body in the House said something. It
is very improper and very wrong.

12.44 hrs,
RE. STATEMENTS OF GOVERN-
MENT MADE OUTSIDE THE HOUSE
it wwree qrelt (faeAiT)
wsae wEved, A7 &+ wry ¥ faagw fem
qr fs o @ A% ww w frar g
W ¥ ag %7 47 fF I w1 a@ra s
& | WY A% AT o Few g W
TpER N agi AT § 1 AFTwwr o #
ag ferar a1 fs s e ds vy, .

WEOW WET . WE JHT WY #
sft fooar dam g 1 Wit 3 AT E

st awfie Wl ¢ F WO ¥
g0 fadem s g § o dEg &
o Y AT ¥ § f A st
TR A W Ay AN 46y & A
ar =ifgd | &Y ol qar ¥ AR R
fadg s ¥ owmm L.
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oW Wy - a aF wr fAeia
AT ATHA T et wew, A At
F uTT wT e ¥ AT |

ot sl wreoft ; AETIAT ®
wrar &

weIw AN . WEATT AT § A
fered @ |
Shri Hem Barua: We may say.
Shastriji and not Shastri Saheb.

12.45 hrs,
RE. CALLING ATTENTION NOTICE

Mr. Speaker: 1 have received a call-
ing attention notice about Delhi bundh,
Probably the Minister would be mak-
ing a statement at 5 O'clock.

The Minister of Home Affairs (Shri
Nanda): YeE; at 5 O'clock.

Mr, Speaker: The Minister of Home
Affairs will be ‘making a statement at
5 O'clock about Delhi bundh.

Shri 5. M. Banerjee (Kanpur). Will
Mr. Nanda 'make the statement or the
Finance Minister?

Mr. Speaker: Mr. Nanda.

12,45} hrs.
PAPERS LAID ON THE TABLE

NavaL CeremoniAL, CONDITIONS oOF
SERVICE AND MISCELANEOUS (AMEND-
MENT) REGULATIONS, 1966.

The Minister of Defence (Shri Y. B.
Chavan): I beg to lay on the Table a
copy of the Naval Ceremonial, Condi-
tions of Service and Miscellaneous
{ Amendment) Regulations, 1968 pub-
lished in Notification No. S R.O. 3-E in
Gazette of India dated the 28th March,
1066, under Section 185 of the Navy
Act, 1057. [Placed in Library. See
No. LT-6043/686].
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Essentiar Commobrries Act, 1855, pre.

The Minister of State In the Minis-
try of Industry (Shri Blbudhendra
Misra): On bchalf of Shri D. Sanji-
vayya, I beg to lay on the Table;

(1) A copy each of the following
Notifications under sub-section (6)
of section 8 of the Essential Com-
modities Act, 1955:—

(i) Notification No. F.2(5)/65-
F&CS, published in Delhi
Gazette dated the 13th Janu-
ary, 1986, rescinding the Delhi
Cement Control Order, 1863.

G.SR. 5 published in Pondi-
cherry Gazette dateq the 24th
December, 1985, rescinding the
Pondicherry Cement Control

(i)

Order, 18963, Placed in
Library. See No. LT-6044/
66].

(2) (i) A copy of the Annual Re-
port of the Nalional Instru-
ments Limited, Calcutta for
the wear 1964-85 along with
the Audited Accounts and the
commentg of the Comptroller
and Auditor-General thereon,
under sub-section (1) of Ser-
tion 619A of the Companles
Act, 1956,

(ii) Review by the Government on
the working of the above
Company. [Pht‘ed in Lib-
rary. See No. LT-6045/68].

(3) (i) A copy of the Annual Re-
port of the Kerala Premo Pipe
Factory Limited, Trivandrum,
for the year ended 31st March,
1965 along with the Audited
Accounts and the comments of
the Comptroller and Auditor-
General thereon, under sub-
section (3) of section 619A of
the Companies Act, 1956 read
with clause (c)(iv) of the
FProclamation dated the 24th
“farch. 1985, issued by the
Vice-President, discharging the
functions of the President, in
relation to the State of Kerala.
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(ii) Review by the Government of
Kerala on the working of the
above Company. [Placed in
Library. See No. LT-6046/
66].

ANNUAL REPORT OF THE NATIONAL BEEDS
CorporaTiON LmrTep, DELHI, FOR
1064-65

The Deputy Minister in the Minis-
try ol Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): On behalf of Shri Shyam
Dhar Misra, I beg to lay on the Table
a copy of the Annual Report of the
National Seeds Corporation Limited,
Delhi for the year 1984-85 along with
the Audited Accounts and the com-
ments of the Comptroller and Auditor-
General thereon, under sub-section (1)
of section 819A of the Companies Act,
1956. [Placed in Library, See No.
LT-6047/66].

1246 hrs.

OPINIONS ON SIKH GURDWARAS
BILL

Shrl A. S. Salgal (Janjgir): I beg
to lay on the Table Paper No. II to
the Bill to provide for the better
administration of Sikh Gurdwaras
situated in different States of Indian
Union and for inquiries into matters
connected therewith which was circu-
lateq for the purpose of eliciting opin.
ion thereon by the direction of the
House on the 3rd September, 1985.

12451 hrs,

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:

“In accordance with the provi-
sions of rule 111 of the Rules of
Procedure and Conduct of Busi-
nesg in the Rajya Sabha, I am
directed to enclose a copy of the
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Merchant Shipping (Amendment)
Bill, 1966, which has been passed
by the Rajya Sabhg at its sitting
held on the Tth April, 1966."

12.47 hrs.

MERCHANT SHIPPING (AMEND-
MENT) B.LL

As PASSED BY RAJYA SaBHA

Secretary: Sir, I lay on the Table
of the House the Merchant Shipping
{Amendment) Bill, 1986, as passed by
Rajya Sabha.

1247} hrs,

COMMITTEE ON ABSENCE OF
MEMBERS

SIXTEENTH REPORT

Shri Khadi'kar (Khed). 1 beg to
present the Sixteenth Report of the
Committee on Absence of Members
from the sittings of the House.

Shri 8. M. Banerjee (Kanpur): 1
want to say something about absence
of Members. The report has just
bien presented to the House,

Mr. Speaker: It has been presented
only today. When it comes up for
adoption, then he might say,

12474 brs.
BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs and Communications (Shrl
Satya Narayan Sinha): As you and
the House are aware, we are behind
schedule in the matter of discussion
and voting on Demands for Grants re-
laling to different Ministries. You
have already fixed 600 P, M. on
Thursday, the 28th of April, 1968, for
putting to vote all the outstanding
Demands for Grants. I have received
requests from certain sections of the
Hruse that the order already announ-
ced should be suitably modified =0
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as to ensure discussion on the Demands
for Grants relating to some of the
mijor Ministries, I am examining the
whole question with a view to accom-
modating the requests made by mem-
bers to me. I propose to inform the
Members through the good offices of
your Secretariat about the reviscd
order in which Demands for Grants
wi'l be taken up. My endeavour
would be to advance the discussions
on demands of important Ministries to
meet the wishes of the House to the
maximum extent possible, [ have to
consult the Ministers concerned also
in this regard. Members would be
informed about the revised order
through Parliamentary Bulletins very
soon.

Shri Harl Vishnu Kamath (Hoshan-
gabad): The Minister has assured us
that he will shortly communicate to
the House the revised order of the dis-
cusgsion on the Ministries' Demands.
In this conpection I would like to
earnestly request that the Home Min-
istry's Demands should, by all means
and at all costs, be saved from the
guillotine, It is now at a precarious
stage, on the brink of the precipice so
to say, and I hope that will be done.
1 do not know why the 28th has been
fixed for the guillotine. If my com-
putation is correct, the House could
very well do it on the 28th instead of
28th. so that more time could be
found for discussions.

The House is moving inexorably
from the chill of winter to the warmth
of summer, Only three Fridays are
left for him to get up and make state-
ments of this kind. So T would like
him to tell the House as to what has
happened to the part discussed motion
on the first Annual Report of the
Vigilance Commission—it wag half-
discussed last time. Some time should
be found for it in this session,

Mr. Speaker: [n the middle of
financlal business, how can we take it
up?

Shri Harl Vishnu Kamath:
that, we should find some time.

After
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Before the Demands come to a close,
I want to know from you how your
talks with the Chairman of the Rajya
Sabha are proceeding—I hope they
are proceeding very smoothly—in re-
gard to the Constitutiona] obligation of
this House to scrutinise and examine
the estimates of the Rajya Sabha, and
the Committee, I hope, ig duly examin.
ing them and your talkg with the
Chairman of Rajya Sabha have not
failed.

Lastly, | would like to know whe-
ther Government contemplate any ex-
tension of the session, ang if so, we
would like to be informed in time, at-
least three weeks before the close of
the session or latest by the end of
this month. The paperg are full of all
sorts of rumours that the session has
been extended by one day only and
I do not know whether the business
will be concluded by that one day's
extension,

Mr. Speaker: The Businegs Advi-
sory Committee is meeting today, and
they will decide what business can be
transacted. ...

Shri Harl Vishnu Kamath: Shall we
knoyw it by next Friday?

Mr. Speaker: Early next week we
sha'l meet and then decide what busi-
ness can be finished within this time.
If there ig some proposal to extend the
session, Government would inform us
just now or some time later,

Shri Harl Vishnu Kamath: There is
one last point that I would like - to
make, The hon. Law Minister told
the House the other day that a Bill to
amend the election law was in the
offing. We would like to know whe-

ther it would be introduced in this
session,
Shri Ranga (Chittoor): We would

like that the discussion on the
Demands of the Food and Agriculture
Ministry and External Affairs Minis-
t1y should be saved from the guillo-
tine.

Shri Harl Vishnu Kamath: That has
been saved already.
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Shri S M. Banerjee (Kanpur):

Ve have been told that the 28th

fpril is the last day for the De-

nands. I also have a feeling, and

1 equally share the feelings and fear

of Shri Kamath that the Demands of

the Home Ministry are sure to be

guillotined.

Shri Harl Vishnu Kamath:
want Lo save them.

We

Shri 8. M. Banerjee: If they are to
be saved. let the date be changed.
But I have one suggestion to make.
We have been demanding in this
House in all our speeches that there
should be a statement by the Govern-
ment on the question of the Emer-
gency and th: DIR detenus. 1 would
suggest that some time next week
some announcement or some State-
ment may be made either by the
Prime Minister or by the Home Min-
ister regarding the Emergency and
whether it is going to be revoked.
hecause every day in the newspapers
we read, and even today we have
reaj that this matter was discussed
at the Congress Parliamentary Group
mecting, and some Members spoke
against 1t and some Mémbers were
in favour. So, we do not know what
15 happening. There are certain
persons in detention, and some of
them have been released and some of
them are to be released. We know
that after all, two ycars have gone,
and since 1962 the people are in jail.
This Emergency has become . .

Mr. Speaker: The hon. Member
neced not advance reasons or argu-
ments in support of his points . . .

Shri S. M. Banerjee: I have to give
the reasons; otherwise, you may be
able to understani it but my hon.
friends opposite will not be able ta
understand it

Mr. Bpeaker: If he gives me that
credit, then I am sure they will also
understand it.

Shri §. M. Banerjee: 1 would re-
quest  you to kindly give me one
miaute, I shall take hardly a minute,

1966 B.O.H.
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I request that you may not interpret
it to them but let me explain it

Mr. Speaker: A{ this moment, if
the hon. Member is going to enter
into argumentg and reasons, then 1 do
not know . . |

Shri S. M. Banerjee: [ am not
arguing. I want a reply to my ques-
tion. Let me explain it, Kindly give
me Just two minutes,

i am only seying that some stale-
ment on the Emergency 1s necessary,
because the hon. Prime Minister has
made a statement outside this House
that the Emergoncy revocation may
be delayed due to such and such
reasons, It is high time that she
mukes a statement in this House
regarding the Emergency and dec-
lares that all those who have been
illegally detained would be released
forthwith. That would create a
smosth atmosphere.

Secondly, I would like to refer to
another matter on which 1 have
tabled a calling-atlention-notice, and
I would like to know from you what
the position in that regard 15, Of
course, it may be rejected, and you,
Sir, in your wisdom may have done
it, and 1 do not bother about it. Butl
th: whole thing is that a particular
man, a DIR detenu, a Central Govern-
ment employee is practically on his

last legs in the Indore jail, Mr.
Bhowmick, and I would request on
humanitarian grounds that some

statement should be made by the
Home Minister about that case.

Shri A_ V. Raghavan (Badagara):
The Proclamation in regard to
Keralg is in force and Kerala is
under President's Rule, and it is the
Home Ministry which is in charge of
the Kerala State. In view of the
importance of the matter, and in view
of the fact that there is no legislature
in Kerala, I would submit that the
discussion on the Demands of the
Home Ministry should get precedence
and they should start on Monday
itself, and I would also request that
al least three days' time should be
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allotted for the discussion of those
Demands,

Secondly, I would like to submit
that yesterday 1 had occasion to
meet Shri A. K. Gopalan at the
Supreme Court and I found that his
hcalth was very bad. That is contrary
to the information given by the
Home Minister. In view of the fact
that he has difficulties in passing
urine ,

Mr. Speaker: All those jssues
cannot be raised at this stage when
we are only considering the business
aof the House.

Shri A. V. Raghavan: We want to
discuss these things on the Demands
of the Home Ministry, and we want
to censure the Home Ministry on
these things.

Mr. Speaker;: Wrong use is being
made of this privilege and 1 shall
rertainly have to reconsider it,

" ¥to YW W T Mg (wdararg):
WEE HEleW, % agd WA
oI AT # "aT aemAEr = &
ar it gw AWl W e 8, qF 2w Ay
et & fF &gt W w¥ § gwiAq
g6 ¥ fE AN o § wwifE
sfs =afsr &8 3 ¥ 9fs adqwar §)
% smeaT g & WA wEew @ S owrd
qrafoaa et § wa¥ ard i o o w1
gt 7a ¥ wifE eI 72 g w8
o1 I@ H NI A AT R AR F
AATAA 9T I ALEE WL TIAT |
& grq # et @A oz fown g f
Maga@ A N Ewm i
ant ¥ fir o et a0 & we & AT
Ui |

WS WERT ¢ § ¥ I§ F EEIC
T

TTe W HATET wMfgey : Afrw &
Ay st g aw
4T arq wTE |
224 (Ai) LSD—8.
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Shri Hem Barua (Gauhati): There
is one thing which is very serious
On the 23rd March, when a state-
ment was made here on the so-called
Naga Republic Day which was cele-
brated, there was a discrepancy or
contraiiction between the statement
made by the Prime Minister and that
made by the External Affairs Min.
ister. On that occaslon, you were
prompt enough to tell us that you
would enquire into that matter from
the Prime Minister and clarify the
position. After that nothing was done.

1 wrote a letter to you about a
couple of days back , . ,

Mr. Speaker: 1 have sent it on to
the External Affairs Ministry. | am
pursuing it

Shri Hem Barua: On that occasion
it was our wish . . .

Mr, Speaker: I may assure Shrl
Hem Barua that I am pursuing it.

Shri Hem Barma: We are very
happy that you are pursuing it, but
then there should be more speed pul
inio thz spokes of your wheel.

Mr. Speaker: Now that he has put
specd into me, 1 shall do it

st e T eRA (fawAie) o
# Q) o waftg Y & wgem g )
o ar o7 fr gome & geew § N we -
fag w\o= Tt Ar w@r ¢ F dora -
feq ww & fawraw grm o4z ago
wzeaqy g ¥ 1 "ar fom v =
7 @ agl 39 9 faem ) s
w fim A% § ®@4g & oo g
WY oE At § gg wigan ¢
9T maw faur § wifs aa a%
AT § §rO 4 9T AT ww A b g
s ¥ senfag gl & s Jofa
@i ? gfram w1 fea dm
e isra o1 fern@m ? gad fa 0
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¥ s g §ag ag d e Aow
X oo & 0y maear € 47 9”
e st affeam 1 94 sara
BT 4T SR wEEE ¥ W & W e
o1 fF ¥® ¢ wzq # =t g AR
WY ¥ g *7r a7 5 gq uy 9=l g
% QY gufoum gt or ar ag fF 2w &
w93 fawda S99 GER 39
Q¥ &fs Tgeai F we 9 A FwE
gt o f& g W ww A g
wifgd | we gfe ag feafa 9 st 7,
HT%E T qRAT g1 FT a8 W T T
o) WE T8 9T W19 WAy gaws & fE 9T
& &1 AET 97§ & w0 g1 9% ¢

weow WEEY ;99 a% &5 AfeA
AE X i & §9 Fy wwar g 7

St sETElT wwent ;@ Afew fag
wE

weaw Agay : Aifew & go § ar
wg waret f&d s

Shrimatl Renuka Ray (Malda): I
want tg know whether with the con-
sent of the House it would not be
possible to put off calling-attention-
notices till the 29th instant, in  view
of the fact that we are short of time
for some of the Demands. In the
Interests of the Demands of the
Home Ministry 1 hope the Demands
of the Education Ministry
will not be left put from discussion

Bhri D. C. Sharma (Gurdaspur): I
am not trying to flatter you when I
sy that you have been one of the
Speakers Who deals wvery tenderly
with things and persons. Now, tender-
ness and guillotine do not go well
together. I would, therefore, request
you that no kind of guillotine should
be applied to the Demands of any
Ministry, and il necessary, you should
ask us to’sit for longer hours go that
we can discuss all the Ministries very

thoroughly.
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The hon, Minister of Parliamentary
Affairs is a reader of the Ramayana,
but in the Ramayana nobody has said
that you should try to apply the guil-
lotine.  Therefore, I would request
him also that he ghould desist from
applying the guillotine, We should
consider and discuss the Demands of
all the Ministries.

My second point is this, As was
subrmilted by an hon. friend here on
the floor of the House, we are hearing
and we are reading all kinds of things
about the Punjabi Suba in the papers.
As you have said, and I agree with
you, they are not authentie pieces of
information which are conveyed to us.
All the same, everybody who is con-
nected with this question does not al-
ways listen to what is said on the floor
of the House. Therefore, Si, I would
submit very respecifully that these
things should be discussed on the floor
of the House, namely, the formation
of the Punjabi Suba, the formation of
Hariana Pranth or whatever it is and
the setting up of the Boundary Com-
mission or whatever it is called, and
all those things shou'd come up before
the House. Government should tell us
in an authoritative way what the state
of affairs is. It is no use, Sir, making
people read papers and getting away
with rumours, guesses and speculations
which are not conducive to the wel-
fare of the country, to the welfare of
the Punjabi Suba and to the welfare
of Hariana.

13.00 hrs,

Wt gER Wy wgma (W)
qat ot & f% N 7 AUC 77 WIIATEA
faar & fe A AagA & aX § faw 2
| "EF ¥ Ay wmam,  &few ey 3%
t gren # #if fora AE g §
fogammagm i fF AR s @
e H ST AT )

wEaR WA ¢ WA aF feERifaw
fafadm =@ &, a7 9% 9 w4
forr o1 e § 7
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ot geR W wUAT : T AT
iffs whme ghamwm i x fam
e

ot s fog fagedt © (were)
WEqH WEIRT, g% AT 77 gAd 6 1
§ TG "R A O 3% | g i
ag faege 7t qomar § fv gl &
migewma At gm
Y WSy W} oar g

8hri Kapur Singh (Ludhiana): While
making his observations, the hon.
Member from Gurdaspur kept his
hands folded.

Shri Hem Barua: He was also clos-
ing his eyes.

Shri Kapur Singh: 1 did not notice
it. I just want to know whether our
submissions to you would become more
acceptable to you il similar postures
are adopted By us.

Mr. Speaker: When I am tolerant to
abuses also, then, I have to just be
patient with supplications as well.

Shrl Satya Narayan Sinha: Mr.
Bpeaker, Sir, so far as the Home Min-
istry’s Demand is concerned, my hon,
friend Shri Hari Vishnu Kamath ex-
pressed his anxiety about it; and as 1
have said, Sir, my endeavour will be
t{o save many inportant Ministries, and
Home Ministry will have the priority
amonpgst them, to be saved from this
guillotine. 1 would wery much like
my hon. friend's feeling that no minis-
try’s demands should be guiliotined,
and in that connection he emphasised
that this House should sit for longer
bhours. My hon. friend is aware that
we are losing on several days half an
hour or even forty-five minutes because
there is no quorum even for the House
to sit till 8 O'clock.

Shri Hari Vishno Eamath: What has
happened to the Minister of State's
directive?

8hri Satya Narayan Sinha: That has
become chronic and absolutely it has
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become so chronic that we are talking
about il every day and we are not
finding any remedy.

Shri Hari Vishnu Kamath: Adopt a
draconian remedy.

Shrl Satya Narayan Sinba: About
the extension of the Session, Sir, it is
not possible for me to say anything
today, but I promise that before the
scheduled time of the Session, at least
a fortnight before, by the end of this
month or even earlier, I shull be in &
position to inform the House as to
whether this Session is to be extended
and if so, by how many days. About
the statement regarding emergency, as
my hon. friend has gaid. . .

An. hon, Member: Emergency and
the Defence of India rules.

Shri Batya Narayap Sinha: If any
decision is taken by the Government,
Government will certainly make a
statement before the House, About
Shri Lohia's query, T don't know about
the Short Notice Question. Perhaps it
is disallowed.

Shri §. M, Banerjee: [s it being taken
up or not, I want 1o know,

Shrl Satya Narayan Sinha: When-
ever il is taken up you will sece

Shri 8. M. Banerjee: Emergency has
become & mockery in  the country;
Feople have been put in jail for seve-
ral years.

Shri Satya Narayan Simha: That is,
discussing the merits, Sir. All that I
have said is that as soon as decisions
are taken with regard to that, Gov-
ernment will come forw:rd before the
House and make a statement about it
About Shri Lohia's query, I have re-
ceived a letter from Shri Lohia—Iit is
a very sensational thing—and all that
1 promise is that 1 have passed it on
to my colleague the External Affairs
Minister and we shall try to find out.
It is verv difficult to get any news
about China.

ot TwRwE T ( araEE )
@ma TREE a0
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Shrl Satya Narayan Sinha: I have
requested my colleague to make en-
quiry about it anj whatever informa-
tion they will receive, they will place
before the House or he will deal with
it when the Demands of the External
Affairs Ministry are going to be dis-
cussed.

Abzut this Punjab affairs, Sir, I do
not know because Government hag not
come to a final decision yet, the matter
is being discussed. We are meeting.
The Cabinet has been called again to-
day. Some hon. Members snentioned
sbout something having appeared in
the P ess; we cannot help it. In these
days the Press publishes many things.

Bhri D, C. Sharma: Some Members
of the Cabinet leak out those things.

s wETTEAT WA o difaRe &
IR AT E? waw W
Wi wear 7

=Y g Aon Tay o wEr w7
et & @ 955 a1 ) s fRar
w7

It hanpens Sir; it has not happened
once.
Y TR oy oy ST i
e wiki &m §7

Shri Satya Narayan Sinha: As soon
as the decision is taken by the Gov-
ernment with regard to Punjabi Suba,
about the details, certainly Statement
will be made to the House.

Shri Harl Vishnn Kamath:
about the
Bil?

What
Election Law Amending

Shrl Jagdev Singh SiAdhanti: Not
only Punjabi Suba, but Hariana also.

! g Ao Tqy o g
% ang g gfrarm fasr gur &0

Mr. Spraker: Shri Satya Narayan
Sinha—N »xt item.
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Shri Harl Vishnu Kamath: Have you
discussed with the Chaiiynan about the
guestions of Rajya Sabha Demands?
What is the position? It is an impor-
tant matter.

Mr. Speaker: They are not yet fina-
lised. 1 have seen him. I have dis-
cussed with him, He promised tp d.s-
cuss with his own Members and give
his reply. '

Shrimati Renuka Ray: What about
my suggestion about cutting out Call-
ing Attention motions?

Shri Satya Narayan Sinha: Which
Calling Attention motion?

Shrimatl Renuka Ray: Calling Atten-
tion MNotices shou!d not be taken up.

Shrl Satya Narayan Sinha: That is
for the Speaker to decide.

st /o WYo AN ; FHA T LT
& aw A @ o, &fFw 0w safEy
& art # §1 wifan g2 vw Afew R
& e S ¥ & Wt e fem & v
R § ) 99 F At § qur dnftma
g7

v~ WiEm ;9w & ave 6 &
%z war § 7

=t 5o /o wAAt : w1y fafe
# gz w3 T fag w5 awy §

WEOH WG : 7 TAT A5 FC qHA
E!

it ®> WYo WANT : WY I AT A4
&t g Iq 9T gAY

13,07 hrs,

MOTION re: REPORT OF THE
COMMITTEE OF PR.VILEGES

ForTH REPORT

The Minister of Parliamentary Af-
falrs and Communications (Shri Satya
Narayan Sinha): Mr. Speaker, Sir, as
a result of the discussion which you
had with the lea:ers of the opposition
yesterday in your Chamber about the
Privilege Committee Report 1 am
bringing forward before the House =
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Motion which 1 hope the House will
uninimous y accept without any dis-
cussion.

Sir, 1 move:

“That the Fourth Report of ths
Committee of Privileges p-esenled
to the House on the 30th March,
1968 be referred back to the Com-
mittee.”

Mr. Speaker: The question is . . .

Shri 8, M. Banerjee (Kanpur): Sir,
1 want to say something, not on the
merit of the Report. Either a!low me
now or when you put the Motion to
wote.

Mr, Bpeaker: T am putting the Mo-
tion to the vote of the Hous: now.

To W VKT WTkET (FoETATR):
www AEIRY, §6 9T 919 ¥ A
wife vo & few sro wmEn wqa
Q SIam |

WM WY YW 9T W AW
arer & we AE § 1w ww A frew
w & # duar frar &, 9 ww foird wy
T frl W & SAE WY A o
fear s wfgw

=0 v w e Wiy - ag &1 daen
i ag At ¥ 3 der

wecw ®AWW ;WA aEe &
afafafo agi ot dlE &1 o o dr
@ At § GEET g °T )

o TARTE  urEw (aTEet) o
w7 @ S g @ 6 agt ax oqEm
q W a7

e WEn - @ R O
e o g Ag ¥ wwar § 0

Tlo T WTEY Wigar : 7 wrw A
cilaE AT wmg wart & &
€8 TG HEI

w ror o Ak a3 wry dorw
sz @ EfFr mg egEmA 3 4 fe
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w79 7 fae w7 ag daen w< foran § e
0 FYE ot arvw wia fear ol a9 @
A% 9T g7 A i fAT & aga

o TR ANFCHEY: FX W
# ag g darg w1 @ ¢ 5 dq
FMATT 9 HREE AOET R W
WTAT ATZAT & 1 ag A e B &
gfw gara frar @ Ay AR gare,
wiad gnt faars a3 & @ ad

I

el f1 Al 1 g s s w2,
o gug Wt qWn W1 aefaar sy agy
g

wow v K A qn fam g
T X I v g bE T i T
¥ % WA §TET qgi g I T A H
WEH T BT | WW ¥ I8 A
o Ag & )

&l TwwEw TRw @7 gH %EA
gy § A T Sifad | v A% 98
daa w1 o fading aff fear o @
|

Mr. Speaker: Now I am putting the
Mostion to the vote of the Hous:, The
Question is. . . .

Shri 8. M, Banerjeo: This is no de-
mocracy.

Mr. Speaker: The question is:

“That the Fourth Report of the
Committee of Plivileges presented
to the House on the Sl}.u; March,
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{Mr, Speaker]
1966 be referred back to the Com-
mittee.”

The motion was adopted.

Mr. Speaker: The Report is referred
back to the Committee. Dr. Sushila
Nayar.

Shri 8, M. Banerjee: The Chairman
should have resigned.

ot amdt (femme) (e A ¥ T
AT F ¥ GG FA N ..

wenm Wy ;33 AEEIE A
& 1 =g A A el as g 43 9
dRazmgi M aigmE. ..

sft 7y fama (sfi) : g &%

R

weaw wEE ;. dEen dF g A
§F Z... 1 Te AT
13.11 hra.

*DEMANDS FOR GRANTS—contd.

MinisTRY OF HEALTH aAnp FamiLy
PLANNING—conid.

Mr. Speaker: Further discussion and
voting on the Demands for Grants
under the control of the Ministry of
Health nd Family Planning together
with the cut motions moved.

The hon. Minister might continue.

The Minister of Health and Family
Planning (Dy, Sushila Nayar): Mr.
Bpeaker, I was yesterday, in the course
of my reply to the debate on the De-
mands of the Health Ministry, refer-
ring to the question of family plan-
ning. 1 will add one or two points to
what I had stated yesterday and then
go on to the general health side.

It was stated by Dr. Chandrabhan
Singh that JUCD was not a panacea

APRIL 15, 1966
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We agree that no one method is &
panacea. That is why the Government
is using all possible methods available
so that we can see results in the form
of reduction of the birth-rate in the
shortest possible time. TUCD has
only one advantage over some of the
other method. It is a reversible pro.
cess unlike sterilisation. We are re-
commending IUCD for those cases
where there is one child or two and
the couple may wish to have unother,
a third child. When couples have
three or more children, we advise
them on sterilisation wasectomy. If
they do not want sterilisation, they can
use any of the other methods; and
the conventional contraceplives are
being used.

1 would like to take this opportu=
nity to express the point of view of
Government on the controversy re-
garding 1.U.C.D. vs. the contraceptives
pill whicth has been appearing in the
newspapers from time to time So far
as the pill is concerned, Governmen#
has not accepled it for mass use, The
reasons are: firstly, the pill has to be
used every day regularly for 21 to
22 or 23 days in the month, and it the
woman forgets it for three days, in
the month, the effect of the pill dis-
appears. To expect our woman to
take a pill every day regularly every
month for three wecks throughout the
reproductive period of onec's life iz
a little bit too much; our people are
not used to taking pills in that
manner.

The second reason why we have
not accepted it on a mass scale is
that there are certain side effects that
have been reported in the western
countries where they have used these
pills for some time. There were
originally cases of thrombophlebitis
of the leg vein, called the white leg,
but of late there have been some eye
complications, The fear is that
thrombosis of the eye vein has In

these cases resulted in loss of eye-

of the President.
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sight. There are some suggestions in
the western countrieg to the effect
that the pill should have & caption
that ‘you are taking it at your own
risk’. Under these circumstances, we
fee) it is not good for us to use the
pill on a mass scale in India.

13.14 hrs,
[Mr. DepUTY-SeEARER in the Chair)

Then the cost of the pill is also
quite substantial. Even western
countries are finding it a bit expen-
give, I am told, 7 or B dollars a month,
Here it may be Rs. 8—10 per month;
1 believe they are willing to lower
the cost of it. But even if it is Rs. 8
and even {f we give it to a hundred
million women, it means an expendi-
ture of something like many crores
of rupees every month. My arith-
metic is not so strong; whether it is
Rs. 5 crores or Rs. 50 crores, I would
not be able to say immediately . . .

Dr. Chandrabhan Singh (Bilaspur):
Rs. 50 crores,

Dr. Bushila Nayar: Rs. 50 crores s
s very big sum and we cangpot indulge
in this large expenditure. Of course,
if we believe that this is the only
effective method, we should be pre-
pared to spend the money, If there
was nothing else and if thig was the
very best method available, we might
consider it But there are other
methods available.

The fourth reason against the masy
use of the pill is that those whe
recommend the pill themselves say
that it should not be used if there [a
thyroid disease, If there §s heart
disease, liver disease, kidney disease
diabetes, if there is endocrine imbal-
ence and so on. This means that
there should be a very thorough
medical examination before the patient
can be prescribed the contraceptive
pill. If we could have a thorough
medical examination of our women,
we might as well use the opportunity
for giving them the loop which |Is
taken once and then there is nothing
more to be done Invtead of leaving
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it to the chance that she takes the
pill every day and docs not forget
about it, It is a well-known pheno-
menon that when the pill is stopped,
tertility is at the very peak.

All these are reasons which have
led us to the conclusion that the pill
on the mass sca'e is not for us. On
the doctor’s prescription, any woman
who wishes to use it can do so. Some
of the women are using it in India
But we are not taking it as a mas
scale. Loop ig given onece, and when-
ever the woman wants another child,
the loop can be removed, maybe after
8, 5 7, 10 years, ang she can con-
ceive, and have a baby.

It was stated that we need many
women doctors for this programme
and 50 per cent of the seats in medi-
cal colleges should be reserved for
women students. I think that s
going to be a little bit difficult. But
1 may inform the House that wher-
ever admissions are being made on
merit and merit alone, women upte
50 per cent and even more are find-
ing admissions in many medical col-
leges. So I would plead for admissions
in terms of merit and merit only, and
there is no need for any special
reservation of seats of any kind.

I might add that realising that
there are many girls from modest
families whose parenfs are not rich
but the girls are bright and find
admission to medica] colleges, we
have Instituted a system of scholar-
ships. We instituted 500 scholarships
last year ang we were able {o give
481. We intend to give 500 every
year so that during the flve year
plan, we will have 2,500 scholarships.
These girls who will be given Rs. 100
per month will serve Government for
family planning or any other work
that Government may assign to them
for the number of years for which
they get the scholarship, certainly
not for more than that period but
within that period. They will have
full salarles during thelr work and
Government will have the doctors
where they need them. We fee] that
these girls who are bright and who
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want to become doctors should be and not enough of a number of other

belped to do so without any undue
burden on their parents,

A question was asked: "You are
doing all this, but are you getting any
results?” We have certain  resulis
from certain areas. They show that
there is a trend towards reduction of
birth-rate in a number of districts.
We are pursuing this matter further.
Qur vita] statistics are not so good.
But there ars certain other techniques
by which some sample surveys can
be made ang the trends tested. We
are trying to introduce them and use
them more and more so that we would
ke in a position to say with more
confidence as to what js the reduction
In fertliity rate as a result of our
afforts.

Shri 8. M. Banerjee (Kanpur): In
Calcutta and other places when
women go to these clinics for family
planning, they aré not taken any
notice of. They have to pay through
the nose in private elinicy in Calculita
and other peccs. Hag the Minister
Investigated this?

Dr, Bushila Nayar: I know nothing
of thig situation. If the hon. Member
will write to me giving details, I will
take it up with the West Bengal
Government,

Shri 5. M. Banerjee: 1 will,

Dr. Sushila Nayar: To the best of
my knowledg: the West Bengal Gov-
ernment is trying to provide free
clinics in a large numbzr of places.
Our efforl today is that every hospital,
every institution where doctors are
avai able, should give free service.
The question of payment should not
aris2 in these cases at all.

Now, Sir, to get back ts the general
bralth side, may I s1y that we would
lke to do a lot of things. I quite
realis: the difficuities that the hon,
Members had  narrated  yesterday.
“Thire iy not enough hospital accom-
modation, not enough wof medicines

things. But, may I say, Sir, that we
can only do our best within the
resources made available to us. In
the First Plan the tota] amount of
money made available for health
plan was Rs. 140 crores, which was
5.8 per cent of the total Plan outlay
and Rs. 101 crores was spent; the
shortfall was 28 per cent. In the
Becond Plan the money given to
Health was Ra. 225 crores, which was
47 per cent of the total outlay and
Rs. 218 crores wak spent; the shortfall
was something like 4 per cent. The
performance was very much lbetter,
In the Third Plan we were given
Rs. 3418 crores which was 420 per
cent of the total plan and we have
spent Rs, 353.13 crores. We have
spent more than what was allotted Yo
tis and have tried to give the best
results that we cou'd possibly give.
What we will get for the Fourth Plan
I am not in a position to say at the
present moment, 1 mdy say that we
hag ask~d for something like Rs. 508
crores for medical care alone. The
total demand that we put up before
the P anners was to the tune of
Rs. 2700 crores and more. Against
that, in the first Instance we were
promised Rs 1090 crores. Now we
are told that it wil' be Rs. 949 crores.
God only knows what ultimately it
will turn out to be. We had asked
for Rs. 900 crores for the medieal care
programmes and with that money we
hoped to give at least one bei for a
thousand popu.ation, we honed to
give dccent district hospita's with a'l
specialist firilities and we hoped to
do a certiin amount of good work
by way of providing services for
school-going children’s health, and
promote better nutrition, set up ser-
vires of cancer control, mental health
and sp on. If we get on'v Rs 160
crores as against Rs. 900 crores
demand for mecdical eare, how murh
can we do within that, the House ean
understand and appreciate. A'] that
I can promise to the House is that we
are trving to do our level best to
maka the best powsih'e use of the
money given to ug and we are trying
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to make one rupee give the results of
two rupees, if it is at all humanly
possible, by utilising all other reso-
urces, by bringing in the private
vo'untary organisations, voluntary
derviceg of Doctors, retired personnel
and so on and so forth.

Another point which is very impor-
tant to be borne in mind is that
health in India is a joint responsibi-
Hty. So far as medical care is con=-
¢erned, it is in the State sector. The
Central Government he'ps them In
gvolving certain overall policies, whe-
ther it Iz for communicab'e diseases
eontrol, or for certain other types of
services, For specialist programmes,
fuch as tuberculosis control or leprosy
gontrol ete, we he'p them with
finances aleo. So far we have helped
the States In medical education, com-
municab.e diseases control, family
planning schemes, training programme
of nurses, Indigenous system of medi-
¢ine, and so on. But so far as hospi-
tals and dispcnsaries are con-erned,
the Government of India has not
come forward to help the Slates in
that s-ctor. However knowing the
difficulties of the rural areas, the
Government of India has tried to he'p
with the primary health centreg and
the aspe't of medical care covered by
them, We arg also helping the State
Governments to integrate the preven-
tive and curalive services in such a
manner that they try to prevent
diseases, promote h-a'th ang give
treatment where it becomes ne essary.
In that fashion we are trying to gect
better results for the avallable
TCS0Urces.

When the Third Plan was ushered
in, there were 391 malaria units
working in the country and not a
ging'e onc had completed its job.
There was considerab’'e anxiety at
fhat tim: as to whether they would
be able to complete thelr job or the
programme would fai' ani fizzle out.
Thanks to the wvery good efforts put
in by our speclalists and thanks to the
co-ordinated efforts of the central and
the Stats Ministries through the
Lentral Health Councfl Resolutions
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and the fo'low-up action todiy we
are in the happy position whercin out
of 391 units as many as 244 have
already completed the job ang they
are in the maintenance phase, which
means that B1.8 per cent of the job
is complete’y finished, 160 unity are
in an advanced stage of consolidation,
that is, prior to the stage of comple-
tion or entering into the maintenince
phase. This makes 34 per cent. From
this you will see that almost 86 per
cent of the population today iy com-
pletely protected from ma'aria, fres
from malaria and only 14.2 per cent
of the job remains to be done. Thess
units are sti'l in the attack phase, but
they are mostly in our border areas
where we have got to continue the
work till our nelghbours complete the
job from thelr side.

Similarly, sma'l-pox was raging in
the beginning of the Thirq Plan.
During the Third Plan period the
programme of small-pox eradication
was worked out and taken up. We
have vaccinated more than B0 per
cent of the popu‘ation. Soma hon.
Members were quite anxious and
worried that there were cases of
small-pox in certain arcas. We are
eware that there are certain pockets,
particularly in the big cities and the
Corporation areas where the micratory
population iz very considerable and
where they have not been able to do
a8 effective g job as one might wish.
But, in spite of that, may I point out
that in the period of November, 18682
to July, 1863 there were B5496 cases
of small pox with 26394 deaths. In
the same period during 1984-85 the
number was 25584 with 7.334 deaths
From this you will se> thit there has
bern cnnsiderab'e progress in the
programme of sma'l-pox erairation.
During 1965 there has been still fur.
ther improvement. There were some.
thing like 6,000 cases with 1500
desths. This indicates that wc are
making good progress. May T say,
Sir, that it is g continuing effort,
which is necessary to keep our galns.
All the new-borns must be vaccinated
In that, I beg of my horl colleagues,
the Members of this House and
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through them the State Legislators in
their constituencies, to see tp it that
all the new-borng are continuously
re-vaccinated and we do not slip
back again into a situation where we
may become vulnerable once again
by accumulation of unvaccinated
backlog.

Similarly, after the Chinese attack
when we found that there were 2
large number of rejections in Army
recruits due to trachoma and defec-
tive vision caused by trachoma, we
took up the trachoma control pro-
gramme in the whole country. We
made concentrated efforts in four or
filve States where it was very heavily
prevalent. The campaign was started
in Delhi, Punjab, U.P, Rajasthan and
Gujarat in the beginning and then
we moved on to certain other States
as well like Kashmir, Mysore, Bihar
and so on. During the Fourth Plan
we hope that we can do an effective
job in comp'eling malaria and small-
pox eradication and alsp complcting
trachoma contro] so that we are free
from these henceforth, ang can direct
our energies to other problems

A number of hon. Members expres-
sed concern regarding leprosy and
tuberculosis. We  are fully aware
that these problems have to be tackl-
ed, and may ] say that during the
Third Plan considerable progresg was
made, but because there was shortage
of money and malaria eradication
consumed more funds than were al-
located for it, the result was that we
were not in a position to do as much
for leprosy and tuberculosis control as
we would have liked to do.

All the some, may I say that during
the Third Plan we have set up 10
demonstration and training centres
for Jeprosy, we have added something
like 547 survey, education and treat-
ment units gnd we have added 43
control unit for leprosy work. More-
over, in the Third Plan for the fi-st
time we have brought the voluntary
organisations into this work, and
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there are 30 voluntary organisations
which are doing a very good job of
leprosy control.

A new thing has happened. Ws
have been continuing our researches,
and as a result uf researche; carried
out at the Centra] Leprosy Training
Research Institute at Chingleput, our
scientists have found that it we give
prophylactic treatment with this drug
DDS to the children in the homes of
leprosy cases, they do not develop
leprosy. Similarly, some other scien-
tists in Africa have found that BCG
vaccination projects against leprosy.
So, we are now trying to use on both
these devices, so that we can protect
the children, and i new cases stop
coming up, it will be easier to contral
and treat the cases that we have.

‘We have at the present moment
under treatment something like §
lakhs vof cases, but there are in Ind'a
to day something like 20 to,22 lakhs
and there is g good bit of work that
remain; to be done.

I am glad to say that one more ad-
dition during the Third Plan has beea
a new leprosy research and training
ventre at Agra with Japanese assis-
tance. The Japanese Buddhist Mission
people felt that gs they had been help-
ed by the Christian misvionaries ta
overcome the problem of leprosy !n
Japan, they would like to help Asia
to overcome leprosy, and to  start
with, they have began their work in
India. T hope and pray that we may
get rid of leprosy from India fairly
quickly, and we will join them to go
and fight leprosy in vther countries of
Asia 5o that we can get rid of this
diseasa.

With regard to tuberculosis, we had
in the beginning of the Third Plan
seven training and dembonstration
cemtres. We have 15 now, So, we have
added B, We had 307 clinias, and now
we have 427, We had similarly train-
ed 64 workers of various categories
at the beginning of the Third Plam,
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and by now we have trained 1,234
Another thing that we have started
recently is free distribution of anti-
tuberculosis drugs. We felt that jt was
not merely the patient in whose inter-
ety the drugs are necessary, but full
treatment of known tuberculosis cases
is mecessary in the iInterests uf the
community, because if they can have
treatment and become sputum nega-
tive, they will not spread the direase
to ofher people It is necessary for
all my hon. colleagues to help ug in
thig programme of domiciliary treat-
ment.

I wish to bring to their notice that
domiciliary treatment today is giving
as much as 93 per cent success In
Madras in the Chemotherapy Centre.
tacilities in other places may not be
a3 good and may need to the improv-
ed and enlarged. But it is obviously
a very successful treatment, and there
& no reason for us to lose heart. We
can overcome the problem of tuber-
culosis provided we try and bring all
those cases which have cough and
fever and loss of weight to the clinics
and we see to it that whep they are
put on treatment they take the treat-
ment for a ful] year, that they do
not drop out when they begin to fuel
better. In spite of the fact that they
do not have to spend any more on the
drugs, a number of them do leave the
treatment in middle and go away.
They need g little encouragement and
pervuasion, and in this it iy not the
Government agency but reslly the
voluntary agenciey gcattered al] over,
be it in the form of Municipa] Com-
missioner, Panchayat leaders end
others who can really keep track of
the caser in their own-areas The
basic health gervices that we are
developing will also help in thio cam-
prign to e certaim extent.

Shri Somavane (Pandharpur): May
{ know  whether this domiciliary
treatment Ig given in the rural areas
also, and it so through what agency?

Dr. Sushila Nayar: Tuberculosis
clinics are being opened in the district
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headquarters ‘n most place:, but
they are having microscopes installed
in the primary health centres so that
the sputum can be examined gnd
sputum positive cases and some of the
vther caseg from rural areas who
have been diagnosed in the district
clinics, can get treatment gt the Pri-
mary Health Centres. They need not
go back to the headquarters for treat-
ment or for repeating the medicines
over and over again, the medicines
are given fo them from the nearest
primary health centre. This is the
technique of tuberculosis control that
we are following. We are doing it for
the rural areas as well ag for the urban
areas, and, ag I stated in agw'wer to &
question in the last few days, I think
it was in the Rajya Sabha. the pilot
project that we have started in Delhi
wherein we gre trying to bring the
total number of tuberculosis casa: in
the Delhi City and villages under
treatment is @ magnificent experiment
and it ghould open the way for us to
control tuberculosis in al]l other big
metropolitan areas, be it Madras,
Kanpur, Ahmedabad or agny  other
place.

Of course, in this process it is nece-
ssary that the Employepy State Insu-
rance, railways and al] other ggencies
that are catering for certain groups
of people should also come forward
and play their full part, We are
taking it up with them, and they are
showing interest to move In thia
direction, T hope the joint efforts will
produce worthwhile results during
the Fourth Plan.

There iy another thing, goitre, en-
largement of the thyroid gland; all
along the gub-Himalayan belt millions
of people suffer from it. We had
known about it, bul somehow mass
production of iodised salt and its dis-
tribution had not been taken up.
We knew that lodised galt could pre-
vent goitre and cure it, and yet some-
how goitre control had not been taken
up. During the Third Plan we have
taken up mass production of fodised
salt at Sambhar Lake and a second
plant has been added at Calcutta. We
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are hoping before long to supply the
requirements of the total affected
populatun so that within a few years

it should be possible to get rid of this
disease.

Cholerg and filaria are other prob-
lems which hon. Members expressed
concern about. So far as cholera
ig concerned, the problem of
water supply and sanitation is a very
necessary part of cholera control,
and I am ¢oming to the problem of
water supply in a few moments. What
We have p-ovided is that during the
Fourth Plan we would like to take up
the problem of water supply, sanita-
tion and intensive health education
in a concerted manner in the 48 or 49
districts spread over 8 States where
cholera is endemic, so that it should
be possible for us to do a gowd job of
cholera econtrol, besideg making a big
thrust forward jn leprasy and tuber-
culosis control during the Fourth
Plan.

In the meantime, our sclentists have
developed certain techniques of treat-
ment for chwlera, so that even ad-
vanced cares can be saved by giving
them certi'n typeg cf treatment. We
have been trying this in Calcutta and
it has proved very suceessful. I hope
it will be possible to take it to other
places also.

In thi- ¢onnection, I may also men-
tion that fo: fam’ly planning also we
are at the momant trying to have an
intensive campaign In certain selected
areas, We have selected Hooghly
District in West Bengal, Kaira in
Ahmedabid and Ambala in Punjab.
We are taking up Delhi for an inten-
sive campaign from 1st May, and it
should be possible for us to show a
distiact reduction in the birth rate in
these places within a year or so, so that
from the experience so gmined, we
can take the same technique to other
areay with dense population. Shme-
thing that I mwyelf was not aware o!
previously and I shall share with the
House afd that is that. Out of a
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total of 320 odg districts, there are 47
districts in India wherein lives one~
third of India's population. We p.o-
Pue 10 take up the family planning
work intens.vely in these 47 districts
33 quickly as possible during the
fourth plan so that we can make a
dent in the population problem as
early as posible,

Hon. Members referred to the difi-
culties of doctors in the rural g-eas
At the beginning of the third plan,
we had 2013 primary health centres.
At the end of the plan, we have 4798
centres. At the beginning there
were 416 centreg without doctors; at
the end the number is 890, g1 that
f:om 207 per cent, the percentage of
centres without doctors has come
down to 18.5 per cent in spite of the
big expansioa in primary health
centres. I am pt saying this is satis-
factory; even thig 18.5 per cent should
disappear as quickly ag porsible
Further, we want two doctors now
instead of one doctsr at the primary
health centres. I entirely agree with
the hon. Members who made the sug-
gestion that the doctors in rural areas
must have better emoluments, We are
taking it up with the state govern-
mentg that they mu;t give them sume
non-practising allowance and some
d fficult areas or rural areas allow-
ance. More often than not, the
housing conditions are not satisfae-
tory and that is an important why the
doctorg d» not lik: to go and live in
the rural areas. Th: governm-nt has
taken a decizion that jt will help
them. apart from tha construction of
the primary health ceatres, in putting
up houses for doctors and nurses so
that these pesple will have a decent
plaze to live in the rural areas. In-
tensive research was carried out to find
out what are tha causes that prevent
docto:s from go ng to the rural areas.
Difficult living condilions were ™f
course there, but another cause which
caime out very prominently was
the intellectual isolation that the
doctors suffered from when they went
to the rural areas, We are trying to
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work out a scheme by which specia-
list; from the district headquarters
wil] go to the primary health centres
in the district at certain fixed inter-
wals. ‘There are 85 medical colleges
now angd the professors and teachers
from these colleges can also go and
wisit these centres once a week, once
a fornight, or at whatever interval it
may be, so that these people do not
suffer from that intel ectual isolation.
We also propose to institute certain
training programmes so that they can
be brought back to the dirtrict head-
quarters for refresher courses and the
like, But the thing which will suec-
ceed most is the complete integration
of the rural service with the general
service. Nwbody wants to spend a
life time in the rural area. If every-
one i3 given g turn of 3 or 4 yea:s,
in the rural areas, they will be willing
to take it in the'r turn. We are try-
ing to work out thsese details with
the States Government to find a
satisfactory solution. Anofher answer
ig that i’ we have more doctors, some
of these difficulties will disappear.
We have doze a good job in expand-
ing medical education  during the
three plans. In medical education. in
malaria eradication and in several
othe: things we have exceeded the
111 plan targots. As against T5 envisag-
ed by the IIT plan, we have 83 col-
leges; ag against the planned admis-
gion of 8,000 a year by the end of th
111 Plan. we admitted last year somsa-
thing like 10600 medical students.
Dr. Chandrabhan Singh and Maha-
rani Gayatei Devi drew attention to
the ghartage of teachers in the medi-
cal colleges, We are awsre o this
shortage. That is why we are giving
as much emnhasis as we can to the
post-graduate training of our doctors.
We hope during the fourth plan we
can ad4 thirty more medical colleges
and increase the admission by some
thing like 8000, so that at the end of
the fourth plan we may have some-
thing like 18000 admissions a year
ae¢ aganst 10.000 vr so at the end of
the third plan. We must give op-
portunities for post-graduate training
and education to at least one quarter,
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if not more of this number every
year to provide teacherg ag well s
speciali‘ts. For that agpart from the
All India Institute o! Medical Scien-
ces, we have get up another post gra-
duate institute at Pondichery and we
would like to have s number of other
regional institutes, one in Hydera-
bad, one in Maharashiza, one in
Madras. But we can have them only
if we get the necessary flnance. We
are taking it up with the finance
ministry and as s509n as we have
their clearance, we shall go ahead
with these schemes, But we are not
concentrating only wn post-graduate
institutes. Some of the well-cstablish-
ed medical colleges also are being used
for post-graduate tra‘ning. Dr. Chan-
drabhan Singh said that we should
give post graduate scholarships in
the 50 well established medical col-
leges. He will be glad to know that
we have already been doing. We
set up 0s many as 43 post-graduate
departments during the third plan
aml we gave gomething I'ke 1.200 or
more post graduate scholarship; also
during the same period. We have
at present post graduate facilities in
India for something like 2,000 stu-
dents for the degree course and 700
or & little wmore for the +liploma
courses so that the tn'al facilities
are a little less than 3,000. We must
double this gquintum <duting the
fourth plan. It we want to prevent
our young men and women trom
going nbroad in search of higher-
training, thev must have these op-
portunities within the country. Many
af them would like to study in India.

Time does not permit me to go
into the «letails about nursing riuca-
cation and other things. We are
trying to do our best to push forward
t-n'ning programmes in nursing end
for other para-medi=al personnel also
becaus we feel that it is ahsolutely
necessarv Tor us if we are to get the
regults thit we want. We have
86000 doctors in India today and we
have only 45000 nurses. In other
countries there are three npurves fos
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every doctor; Here it is the other Some of the religious leaders also can

way round. We are doing every-
thing possible to rectify this situa-
tion. In a number of states girls are
not coming up for nursing training
and many of them do not have the
requisite educational qualifications for
it, especially in States like Madhya
Pradesh, Rajasthan, certain parts of
U.P, Bihar etc. The auxiliary nurse-
midwife training is being strengthen-
ed and expamied in these areas, so
as to give an opportunity to the girls
who are fit to take auxiliary nurse-
midwifery courses. We are attempt-
ing to expand the health-visitors
courses also so that they will have
some avenues of promotion. They all
get stipends. Fo dactors we had
366 post graduate s.~nds at the
beginning of the thirg Plan, and we
hag 1,222 by the end of the third
Plan. During the third Plan we have
trained 3,974 post-graduate doctors.
There are now 45000 nurses out of
which 27,000 were trained during the
third Plan ang 18,000 were there al-
ready. We hop> we can at least another
45,000 nurses and the same number,
it not more, of auxiliary nurse mid-
wives during the fourth Plan.

But the promotion of health does
not depend merely on providing hos-
pital  facilities and training of
doctors, etc. There is need for better
nutrition; there is neei for better
health education, and I would agree
with some of the hon. Members who
had expressed dissatisfaction with
the pace o! health education. We
have had health education bureaus
at the Centre and the Slate levels,
but we have not been able to gene-
rate the type of movement that is
wanted, a mass movement to get rid
of some of the age-old insanitary
habits. I do not know if it is possi-
ble for the healthy people alone to
do it. I think the educational
authorities and vo'untary bodieg will
have to come into it in a big way,
and I also feel that some of the other
agencies ]ike the trade unions and
indivkdual social workers will also
have to come into it in a big way.

help in this movement.

How is it that a person may be dy-
ing of hunger but if some food has
dopped in the lavatory floor, he
will never pick it up and eat it?
Such a thing is considered dirty and
we never do it, whatever happens.
But, on the other hand, a fly sits on
human excreta amnd the same fly
comes and sits on food; everyone
eats that food. The most pious Brah-
min eats it and the other people eat
it; they do not think what this fiy
has done and how dangerous it is to
eat that food. Thig has got to be
dinned into gur people, this feeling
has got to be instilled into their mind

An hon, Member:
thoze flies.

Catch hold of

Dr, Sushila Nayar: Catching hold of
all those flies is not an eady or simple
thing.

Shri Shinkre (Marmagoa): Take
over all those temples where so much
dirt is there, and where s many
dirty things are practised every day,
as for example, in Uttar Pradlesh, etc.

Dr. Sushila Nayar: That is exact-
ly what I am saying. The conscience
for cleanliness has got to be roused.
A feeling of horror against insanits-
tion has to soak into the minds of our
people. We are very clean from the
personal hygiene point o! view; we
bathe, we wash our clothes, but we
have not become conscious of the need
for environmental sanitation. If the
breeding places of flies and mosqui-
toes can be destroyed, then much can
be achieved. Anyway, we hope that
with the co-operation of all of you,
it wi'l be possible for us to inten-
sty the health education campaign
during the fourth Plan.

Dr, M. 5. Aney (Nagpur): Out of
these nurses, how many will she be
able to distribute among the rural
areas?
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Dr. Bushils Nayar: We are trying
to train them at the level of the dis-
trict hospitals so that it would be
possible to spread them within the
districts. Many of the panchayats,
etc., are coming forward to look after
some of these girls when they are
posted in the rural areas and 1 think
this process will go still further,
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Then, Maharani Gayatri Devi said
something about water-supply and
something about the Employecs’ State

Insurance Corporation not spending
the money that they have. My hon.
the

friend the Deputy Minister in
Ministry of Labour, Employment and
Rehabilitation is sitting here mnd he
will give the answer on some of those

polnts.

Shri Dinen Bhattacharya (Seram-
pore): He is not in charge of the
ESI. That comeg under Social Secu-
rity. (Interruption).

Dr. Sushila Nayar: Not now. But
may I aay & word in respect of ESIC.
They have a big programme of con-
struction of hospitals, etc, and as
soon as that programme is completed,
much of the money that they have
will not be there any more; it will
be finished. The hon. Member alsv
sabi something about wvery high stan-
dards in some of the ESI hospitals. I
am glad there are high standards in
the hospitals for the workers and
labourers. Moreover, if some hospitals
bave high standards, they will serve
as model for others also to fall in
line. People may begin to clamour
and ask for higher standards in hos-
pitals. So there is nothing to feel
eritical about it becsuse ¢! the higher
standards in those hospitals.

Then she sald that we have given
Rs, 20 lakhs to Rajasthan and Rs. 20
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lakhs to Maharashtra for water sup-
ply and this was not fair. I think she
was referring to a special grant that
we had, a windfall, so to say, for local
development works which had earlier
been under the Planring Commis-
sion. We gol something like Rs. 3
crores or a little over, which we dis-
tributed in the different States. Out
of this sum, Rs. 20 lakhs were given
to Rajasthun last year ang Rs. 20
lakhs this year, so that they have

Rs. 40 lakhs. But apart from thal,
Rajasthan was given quilc a lot of
supply schemes.

money for water
For instance, their expendilure in the
first and second Plans together on
water supply wag Rs. 185 lakhs. In
the third Plan alone, their expendi-
ture on water supply wis Rs, 230
lakhs. Over and above that, Rs. 40
lakhs were given to them out of the
local development works, which takss
the total up to Rs. 270 lakhs, and we
gave them another Rs. 5 lakhs out of
a grant  which came to us from
UNICEF, so that their total expendi-
ture on water supply in the Third
Plan is Rs. 275 lakhg by now.  The pro-
posals for the fourth Plan are in the
noture of Rs 13 crores, and 1 hope
something substantial will come out

o it

Time is running outl and so I will
not mention some of the other com-
municable dJdisenses. The question of
water supply however, caused con-
cern to a number of hon. Members
several of whom have made cerlain
comments and remarks, T would like
to bring one thing to the potice of
these hon. Members. That  is, the
Health Ministry does not deal with
the totality of water supply schemes.
We are in charge of piped water
supply schemes or protected waler
supply schemes <Tor the rural areas.
That means wherever it is not possi-
ble to have wells dug, there we come
into the picture. A number of hon.
Members had asked why we are not
doing the needfu) with regard to the
requirements of Harijans apd tribal
areas. The needs of Harijans and
the tribal areas are not belng looked
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after by us. They are being looked
after by the Social Welfare Depart-
ment, Similarly, the sinking of
wells, etc., is not being dealt with by
this Ministry but by the Ministry in
charge of Community Development.
Questions were askel about the
drought affected arcas and the water
supply problems there. That ques-
tion is also being deall with by the
Ministry of Food and Agriculture.

If 1 may just mention one or two
other points, so far as thig Ministry
is concerned, jn the first Plan there
were 272 gchemes in the urban areas
that were approved by the Health
Ministry. In the secong Plan 233
schemes were approved, ard in the
thirdg Plan there were 519 schemes
up to 31st December 1865 which had
been approved by this Ministry.
Similarly, the amount of money that
was available has becn spent and
there is practically nothing left with
us. About 80 ner cent of the money
that was available has been spent
which is more than what has been
dong in the earlier Plans The per-
centage of expenditure wns 65 in the
first plan, 80 in the seconi plan as
against 90 in the third plan.

14 hrs.

In the rural areas, we have done
the bzst we coul]l with the resource:
at our disposal. We have spent 95
per cent of whatever was given to us,
we have tried to give priotity amd
emphisis 1o those areas where the

«conditions are very difficult—hilly
areas and such areas where simple
wells cannot be dug. We wanted

something like Rs. 600 crores for
completing this jnb. But we have
been promised mbout Rs. 120 crores,
out of which Rs. 40 crores w'll go to
the Community Development minis-
try ang the rest will be left with us.

Similarly for urban water-supoly
schemes, the requirements are of the
nature of Rs. 1,000 crores or more.
With every year that passes, estima-
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tes go on increasing. As aguinst the
requirement o! 1,000 crores, we had
asked for Rs. 800 crores. However,
Rs. 371 croreg is the total that we
may expect for water-supply, urban
as well as rural, if the promiseg that
have been madle are kept ang thers
is no further reduction by the time
the plan is finalised.

Some hon. members mentioned the
working conditions of scavengers
The provision of implements, elc. to
scavengers fis dealt with under the
Harijan Welfare department which is
with the Department o! Social Wel-
fare a»] not with us. But we pgre
vitally interested in seeing that their
condilions are improved. For that
purpose, we have been trying to dis-
cuss th's subject every time in the
local self-government ministers’ con-
ferences. We have worked out
patterns ani designs for simple water-
borne latrines so thiat there can be
installed wherever it is feasible to
d> so. Wherever it is not feasible,
we have worked outl certain designs
of dry latrines which will be decent
and which will not cause hardship to
our Harijan brethern. We have pre-
sonted these designg to the States. The
enforcement of these things will have
to be done by the local bedies in
various places.

Shri Priya Gupta (Katihar): What
about protective «dresses for scaven-
gers for cleaning drains and night
soil?

Dr. Sushi'a Nayar: 1 do not know
about protective dresses. But for
going down into the drains, gpecial
boots, etc. are provided. Otherwise,
genera’ly speaking, special types of
dresses will be very inconvenient in
this weather. But the method of
cleaning shoul be improved, I am
convinced that the only way to solve
the prob'em once for all is to insti-
tute water-borne latrines and do
away with the dry gystem. But I am
fully aware that it cannot be donme
overnight; it will take time and that
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is why we have worked out improved
types of designs for dry latrines.

Shri Priya Gupta: You should give
some directive to corporations, muni-
cipalities and government depart-
ments like rallways employing sca-
vengers for removing night soil.

Dr, Bushila Nayar: Government
appointed the Malkani Committee to
go into this problem in detail. Even
that commitiee has now come to the
conclusion that improved implements
will not solve the problem gnd the
only permanent solution is to have
water-borne latrines. I hope it will
be possible onme day to have these
all over the country.

1 have already exhausted the
time that I had asked for, but there
are still a number of points. 1 would
not go into all of them, but I would
take a little time to say something
on ayurveda, because 2 number of
hon. bers Telt ned about it.
It 1s a very sed thing that Shri Vid-
yalankar went into an all-out diatribe
without really trying to understand
things. I am afraid it is not emotion
or anger that is going to solve the
problem of ayurveda, but only a
scientific and rational approach. 1
was very much encouraged to hear
Dr. Melkote’s unstinted praise for
the work that is being done at Bana-
ras. He has gone there and seen the
type of work being carried on there,
in a scientific spirit, to bring out the
best in ayurveda and present it not
only to India, but to the whole
world. After all, why does anyone
think that we are less patriotic than
they are? If there are good things
in our heritage of which we can be
proud, we want to take the credit
for that. Why do they think that
the doctors are opposed to Ayurveda?
Doctors are opposed to blind faith,
unscientific approach and quackery.

$hri Shinkre: Does she not know
that there are some people in our
country who claim English language
as their heritage? The very concep-
tion of heritage is undergoing such
changes in this country that one
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wonders what is it exact meaning.

Dr, Sushila Nayar: [ do not know
who claim English to be their mother-
tongue, except perhaps the hon.
member, Shri Frank Anthony.

So, whatever is good we want to
preserve; whatever needs to be built
upon, we want to build upon. It
was in this attempt that ag earlier
Health Minister started the system
of training and education which has
come to be known as the integrated
system. The vaidyag raised & hue and
cry and said, that was no good. It
will only kill ayurveda. A panel was
appointed by the Planning Commis-
sion in 1962 and they said that they
wanted Shudha Ayurveda. They gave
a very clear outline as to what
type of training they wanted. We
accepted their point of view. After
all, they are the best judges. We said,
“All right; go shead and work out a
syllabus”. Now some of those very
people, who insisted on Shudha Ayur-
veda are saying that Shudha Ayurveda
is being forced on them. Who is
forcing it on them, What is It
that they want. Let them make up
their mind. The Government of
India are leaving it entirely to the
States to pursue Ayurveda in any
way they like. We are not in a posi-
tion to enforce uniformity. Of course,
we would like to have a Council which
will standardise the training program-
mes. We are working towards the es-
tablishment of such a council. In the
meantime, we are concentrating on re-
search and higher training in ayur-
veda. An institute was set up by
Shrimati Rajkuamri Amrit Kaur at
Jamnagar years ago. It is worked
well for some time. Then, some
people said research in ayurveds must
be done by ayurvedic methods and
that was the end of the research there;
it came to a sort of stagnation. So,
we siarted this institute at Banaras
under Dr Udupa, who is a graduate
of the Ayurvedic college at Poona.
After that, he has studied modern
medicine. Under his guidanee Banaras
institute is making very good progress.
He has drawn a number of bright peo-
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ple into it who are working, studying
and doing a really magnificant job, as
Dr. Melkote has said.

Dr, M., 8. Aney: I want to bring one
example to the notice of the hon.
Minister, There is a school of com-
parative practice of ayurveda, allo-
pathy and also homoeopathy in one
building at Nagpur. That has been
going on for some years. Has the
Minister read at any time the reports
of that body?

Dr. Sushila Nayar: I must say, I am
not aware of any college of compara-
tive studies going under one roof. II
Bapuji Aney will be so kind as to send
me that report T will be glad to study
it and use it to the best of my ability.

Dr. M. 8. Aney: 1 have read it. 1
did not understand it. I, therefore,
want the hon. Minister to understand
that.

Dr, Sushila Nayar: I do not know
of any such institution or its work.

May I say, Sir, during the Third
Plan we have tried to go into some of
the most urgent and fundamental
needs of ayurveda and other indigen-
ous systemg of medicine. For ins-
tance, we have introduced control over
ayurveda and unani medicines so that
people will get what they want, what
they are paying for and not some sub-
stitute and adulterateq stuff. Similar-
ly, we have starteq control over
homoeopathic drugs.  Application of
the Act was already there but it was
not being implemented. It is now
being implemented. Apart from that,
we have set up the Pharmacopoeia
Committee for ayurveda so that the
formulae of drugs that are com-
monly used can all be brought in
me place and people will know what

drugs they can have and how
they are to be manufactureq and
so on. Apart from the Post-Gradu-

ate Training and Research Institute
in Indian mediclne at Banaras, we
would likg to have another one ino
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Tibbia College here in Delhi and a
third one at Trivandrum, and efforts
are being made to make g3 move in
that direction.

Dr. U. Misra (Jamshedpur): There
is a feeling that your Ministry is mix-
ing up ayurveda and unani and as
a result unani medicines or unani col-
leges are not getting enough atten-
tion from you. What about that?

Dr, Sushila Nayar: May I say, Sir,
that there is a separate Unini Advi-
sory Committee and a separate Ayur-
vedic Advisory Committee? We have
set up a separate Syllabus Commit-

tee for ayurveda and a scparate
Syllabus Committee for unani. They
have worked out their own syllabl.

Similarly, there are separate Research
Committees and it ir pn their recom-
mendation that we release the funds.
Again, we have set up a separate
Ayurvedic Pharmaropoeia Committee
and a separate Unani Pharmacopocia
Committee. As for the unanl colleges,
as I said earlier, the unani colleges
and ayurvedic colleges are all being
dealt with by the State Governments
and not by the Centra] Government.
But so far as higher training and re-
scarch are concerned we are taking
interest, we are responsible. We are
trying to have something started here
in Delhi and also at Aligarh if we
possibly can do so.

There is one other thing which is
very important. There are a large
number of very good plants scattered
all over the country. We wanted
some kind of a survey, some kind of
a scientific study of them. We have
set up the Survey of Medicinal
Plants in the Alping and Himalayan
areag covering Yamuna, Bhagirathi,
Bhilangana and Alakananda wvalleys
and forests of Saharanpur gnd Dehra
Dun, by a unit set up at Hardwar.
Similarly, another unit for other
Himalayan regions covering Uttar-
khand, Kumaon region and Dehra
Dun District has been set up at Rani-
khet, We have also set up a unit In
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the south and it is proposeq to add
some more units in the same manner.
Apart from that, it was considercd
necessary that extensive study be
made of some of these herbal medi-
cines, the jadi-booties, as Swamiji
said yesterday, and for that we have
set up composite drug research units.
There are vaidyas who try a drug
and if they say that the drug is
effective, then that drug is taken up
by the chemist to study its chemical
properties, by the pharmacologist to
study its pharmacological properties
and by the botanist to identify it and
number it as they call it Pharmaco-
guosy. Ten circuits have been set up
and they have been doing good work.
Apart from that, we have set up the
Jawaharlal Nehru Medicinal Plants
Garden and Herbarium near Poona
at Kothrud. They are also doing
good work. We have also a scheme
to set up & 500 acre plantation of me-
dicinal plants near Nasik and the
Maharashtra, Government is helping
with lands, Laboratory tests etc.
are also being worked out so that a
study can be made and the various
requirements of gyurvedic and unani
systems: can be met to the best of our
ability.

Something was saiq about the im-
portance of medical research. 1 am
glad that hon. Members did think
of the importance of research and
said that no cut should be applied to
research. 1 would 1like to assure
the House that we ourselves are very
keen on research and there is no de-
‘sire at all to take away money from
research during the IV Plan period.
As a matter of fact, we have been
able to do a good deal for increasing
the expenditure on research. In fact,
when we started the 3rd Plan, the
budget for research was something

like Rs, 40 lakhs a ycar. In the last
year of the 3rd Plan, it was
Rs. 1.08,00,000 and in the coming

year it is likely to be still higher,
maybe it will come te Rs, 1,50,00,000
or even more. In the meantime a
number of other things have been
done to encourage research. We have
set up, what is known as, a research
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cadre. We have also set up certain
super-numerary posts in order to en-
able some pf our young people com-
ing from abroad to straightaway
slart working and not be frustrated
because immediately the jobs are
not available. We have also taken
some of the retired people and we
have put them on various types of
research schemes, as “emcritus scien-
tists”. A number of research activi-
ties have been intensified .

Apart from that, the nutrition re-
scarch work at Hyderabad has at-
tracted world-wide attention. Iis
work is of a very high quality. Simi-
larly, our research centre in tubercu-
losis at Madras has attracted world-
wide attention. The WHO has pub-
lished the research done there, as a
chronicle. It is a very creditable per-
formance on the part of our scientists.
We have started recently a new insti-
tute of registery of pathology. We
are also setting up an institute for
the study of industrial medicine and
industrial health. Therefore, I would
like to assure the House that re-
search is very dear to us and we are
not likely to do anything to injure
the interests of research.

Sir, while there may be cerlain
other points which I have omitted, I
have tried tp answer most of the
major points to the best of my abili-
ty. I have tried to gnswer some of
the salient points and mentioned the
important projects. May I say, B8ir,
that our effort continues to be to con=
trol communicable diseases, overcome
preventable diseases, as quickly as
possible, and provide integrateg cura-
tive and preventive service for our
people. We try to keep them healthy
as far as possible, and when that is
not possible we try to give them
treatment. For that purpose, Sir, we
have improved the administration of
the Drug Control Act and the imple-
mentation of Prevention of Food
Adulteration Act. There are far less
complaints than there were prgviously
particularly in the fleld of quality
of drugs and the prices of drugs.



11153 D.G. 1966-67

[Dr. Sushila Nayar]

I would like to take this opportu-
nity to express my gratitude to the
drug trade which has co-operated
with us, by and large, in maintaining
the prices of drugs, in spite of the
fact that the prices of other things
have gone up. It is true that we
have the Price Control Regulation
but it was with the co-operation of
the trade that we have been able to
maintain the price line. The retailers
of Maharashtra have set an example
in this matter. The wholesalers
allow them a margin of profit of
something like 30 per cent. They
said that they will take only a
margin of 10 per cent. They have
voluntarily forsaken a portion of the
profit which is permissible to them.
I hope this spirit and co-operation
of the trade will continue to be with
us in the coming years also.

Something was said about the
Patents Bill. May [ say that the
Patents Bill is being dealt with by
the Industries Ministry and not by
the Health Ministry. We are vitally
interested in it and we hope the
report of the Joint Committee will
come out very soon so that this
House will be able to pass that Bill
before the life of the present Lok
Sabha ends.

May I say that I am mast grate-
ful to my hon. colleagues who have
expressed appreciation for what little
we hawe been able to do and who
have been throughout co-operative in
varlous ways, in making suggestions
and in taking up certain responsi-
bilitles when we have requested
them to do s0? I thank them and I
thank you, Sir, for giving me so
much time.
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By taking this opportunity, I want
to clarify one other point. Yester=
day. Dr. C. B. Singh stated that the
All  India Institute of Medical
Sciences had not given any teachers
to other medical colleges. That is
not correct. The All India Institute
of Medica] Sciences has produced so
far 285 post-graduates out of which
64 are teaching in the Institute itself
and 221 are teaching in other institu-
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tions and medical colleges. Apart
from that, 50 teachers at different
levelg within the Institute have also
gone to other medical colleges. The
Institute may not have done as much
as one would like it to do, but the
Institute has certainly playeq a part
in providing teachers to other medi-
cal colleges.

Mr, Deputy-Speaker: Have [ to put
any of the cut motions separately?
No. I will put all the cut motions to-
gether to the vote of the House.

The cut motions were put and
negatived.

Mr, Deputy-Speaker: The ques-
tion is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 31st
day of March, 1967, in respect of
the heads of demands entered in
the second column thereof
against Demands Nos. 41 to 43
and 127 relating to the Ministry
of Health gng Family Planning."

The motion was adopted,

[The motiors for Demandg for
Grants which were adopted by the
Lok Sabha, are reproduced below—
Ed.]

Demanp No. 41—Mmvistay or HeaLt
AND FamiLy PLANNING

“That a sum not exceeding
Rs, 20,72,000 be granted tp the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 19687, in
respect of ‘Ministry of Health and
Family Planning'."

DemAND No, 42—Menicar ano Puswee
HEALTH

“That a sum not exceeding
Ra 13,48,24,000 be granted to the

President to complele the sum
necessary to defray the charges
which will come in course of
payment during Lhe year ending
the 31st day of March, 1867, in
respect of ‘Medical and Public
Health'"

Demane No. 43—Otrer Revenve Ex-
PENDITURE OF THE MINIETRY OF
HuaLTH AND FAMILY PLANNING

“That & sum not exceeding
Rs. 40,27,000 be granted to the
Pregident to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1987, in
respect of ‘Other Revenue Expen-
diture of the Ministry of Health
and Family Planning"."

DEMAND No. 127—CArrTAL OUTLAY OF
THE MvisTRY oF HEALTH AND Fami-
LY PLANNING

“That a sum mnot exceeding
Rs. 9,75,76,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Capital Outlay of the
Ministry of Health and Family
Plaoning'."

MINISTRY OoFf LaABOUR, EMPLOYMENT
AND REHABILITATION

Mr, Deputy-Speaker:t Ll +ause
will now take up discussion and vot-
ing on Demand Nos. 70 to 74 and 134
relating to the Ministry of Labeur,
Employment and Rehabilitation for
which 6 hours have been allotted.

Hon, Members desirous of moving
their cut motions may semd slips te
the Table within 15 minutes.indicat-
ing which of the cut motions they
would like to move,
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[Mr. Depuly-Speaker]
DeMaND No, 70—MinisTRY OF Lasour, DeMAND No. 74—OTHER REVENUE Ex-

EMPLOYMENT AND REHABILITATION PENDITURE OF THE MINISTRY oOF
Mr, Deputy-Speaker; Motion Lasour, EMPLOYMENT AND REHAEI-
moved: LITATION
“That a sum not exceeding Mr. Deputy-Speaker: Motion
Rs. 5803000 be granteq to the  ™moved:
President to complete the sum “That & sum not exceeding
necessary to defray the charges Rs. 63,27,000 be granted to the
which will come in course of President to complete the sum
payment during the year ending necessary to defray the charges
the 31st day of March, 1967, in which will come in course of
respect of ‘Ministry of Labour, payment during the year ending
Employment gnd Rehabilitation”.” the 31st day of March, 1867, in
Demanp No. 71—CHIEF INSPECTOR OF respect of ‘Other Revenue Ex-
MINES penditure of the Ministry of
Mr. Deputy-Speaker: Motion }fabqur: "Em,pluyment and Rehabij-
mowsds itation'.

DemAND No. 134—CAPITAL OUTLAY OF
THE MiNisTRYy oF LaAsour, EmpPLOY-
MENT AND REHABILITATION

“That a sum not exceeding
Rs. 34,52,000 be granted to the
President to complete the sum
necessary to defray the charges Mr. Deputy-Speaker: Motion
which will come in course of moved:
payment during the year ending
the 31st day of March, 1867, in
respect of ‘Chief Inspector of

“That a sum not exceeding
Rs. 9, 24,92,000 be granted to the
President to complete the sum

Mines'." necessary to defray the charges
Demanp No. 72—Lasour anp Em-  which will come in course of
PLOYMENT payment during the year ending
Mr. Deputy-Speaker: Motion the 31st day of March, 1867, in
moved: respect of “Capital Outlay of the
“That a sum not exceeding Ministry of Labou-r" Emp]oyrnent
Rs. 10,60.16,000 be granted to the and Rehabilitation’. h
President to complete the sum i Ll f"r! (;ﬁ-un) + JOTEs

necessary to defray the charges ?1 = ﬁﬁ.@ ot
which will i of ) & o i R s Y

come in course ; £
payment during the year ending e W fefafedm & &

the 31st day of March, 1967, in ET {40y w1 & e i |
respect of ‘Labour and Employ- fee = R

ment".” Y T8 Far fEoww gwit W
DemaND No. T3—EXPENDITURE oM ¥ WEWTE ®T &% 9« @1 & | a9 =
DISPLACED PERSONS W%ﬁﬁﬁﬂiﬂg

Mr. Deputy-Speaker: Motion  fwet #1 ;;rgﬁ-q-m aga W e A
mmess @gw&w:ﬁnﬁmaq
“That a sum not exceeding

TaraT T AT 9T @ E | T G w6
Rs. 10,14,73,000 be granted to the X ; X
President to complete the sum T T wog, frarl W it fasit
necessary to defray the charges ¥ W FE AT FTOOT § IR IO
which will come in course of
payment during the year ending “mt !
the 31st day of March, 1967, in ST
respect of ‘Expenditure on Dis- 11* q'h W o ﬂ
placed persons’.” i wg A | I g a% s
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ferg @ werTd ¥ woere A earfaE
1 ot fomer 9 Tar T ar frggey
Tre ove dvae saaw dadac feard-
¥z, 39 feqrdiz w1 v fear mm o
T8y ot g feudie §m fafaedt & amw
qr | "ow! qar @ e g fafh W
7, € fafaedt € agen W o=
¥g e warar & 1 g fafre W
ey fggear ® ardr aew Foerd
& qra &y @ar § 1 g fafrec o
7= wfdl & wre W w0
@ aga favg 8, e agE
HAEAT W IFA WA TgF § FaT KT
g %% faar & 1 it Fwwy &7 fafa-
=4 & T 9T % fagr amar § o
W IEEI AT SHNE & g
9T &% fear mar § | agr @ fF aw 9w
wgwd Y g fafredy & o & Frererr
T @t ag oY 7 Few o fE qEE A
& o grafua sA § A gRfaa
warw §, forr e A fawd sy
& amg & adf, afer fggem & gy,
&w¥i W ®QE g & 419 2, qE
o I & &g T FT 6 famr @y o
w foird § or agey & qz e
farmt & o ager & ¥ fora & fe—
“the work of the Directorate
General of Employment and
training is revie‘wedb in Volu.n!e
II. The administration of the

Employees'  State Insurance
Scheme™......

#t fF oF g T A o g,
fager g wOw1 fggenfaat ®Y
fa=it & w19 2—

“and the Employees Provident
Funds Scheme was transferred
back from the Department of
Social Security to this Ministry
with effect from January 25
1968."
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[+t 7= Fag)

g wEFr fomdT qraey T ¥ A
ﬁ-ﬂlﬁ*mt.quﬁﬁiﬁ,
I |l 1 o, 97 fre¥ gu St &
| T FT g fafret & ame o
fear, afew @ ot 2 fe gt welt
wgT F, N agw aory 43§, wgA
wggw fFar gem R five og T saw
e ar fF et awm faar man
W A Y S T S e
qogd #Y, IR fae ®, g s
swimpfm e @t S w e
EAM Fa § i T A A I
wroe feenfdY w1 feordie &, fomrmr
AW WA 39 T g e
T &, W W W fafed & g
FIAT ATE, A T T OF qEL
¥ AT Tga AT §, TEA TN TR0
¢ W ma® surar gvwew oy @ fw e
faod gu =i #1 Far o @ fafieedt
et i wfar o g f
forrt st & s foreeft wward ¥
oF ¥ W & gl Y fgswror T wwy
& wi wrE ff w7 T, wifE o @
= et gu wvit w1 favare
L4

5T & qUH 2 g8 T Al
WY FTH ¥ AT gt g Fomdy e
H, gamt 3w § awerdy du gt &, o
fat a= gt &, famd g2 % T
‘=" wr A oy ST ¥ 0 g
@1 gard W faeit & fera-fm
AN oY aew X or @ § 1 Iuemw
AYIET, WAY AGT ATAET gEIR AWTAA
AT AT T § | AT JOETC
O % qg el g F¢ qrf fE
TG qATS ¥ AL ¥ I oo
wr g e o v S A
ae A &, it o Aty wwm A3 L,
frae T ag Frewar § fe g
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qifat 7 g &Y q9g § g W
wTE g1 £, forer fermi & W @ &,
Tl & wrd g &, Ao v g
R G d, g e A & |
qAgd w1 FH ¥ gEdr an g, fae
ife T AT S § | TR ST
Wt 51 8, ¥ ag ara o o afd aew
# T g g fF aeerd s
T 9T OF T AT gAIL AR aga
ofmre W frafia 8, wife &
am fawr wfawl & amg, fow 797 &
ol a9t e T g, g Aegd &
i &1 W F fod, 9ud awma fAe-
aifedi & g¥l @ wn wR § ) w@ife
agi ¥ I AEw fred § wgfead
et &, Fomd® Fraw F woeT A &
SqTaT I fget &1 e @A f )

TR TS & a8 ¥ OF O
& o Fg wgan g R oww faew
TATIH & A ¥ §9 WAl FE, 06
1§ §ag HICT FI | AT IAHT AT
# axa &, o fafa s=dwes § S
araar ¥ g%y §, Fafam qdwm w1 e
#rf qag AR #%, foe W@ e
AT F &9 & A fawee w2 frar
T | T CATI T FTH S
T WY AT AT 1 77 g A
T & W1 @ | WY W faT
TATG & AT A FOHTC WA AT
s aff ar st I A R A ¥
wg wFar g 5 gt 3w & A @ s
T g, 7 qugd 9T W g 6}
T § TwAta® 2= 7oy T & o
%1 fat & ot wamaEw v @ §
T FCIE |

0 o W T e ¥ R oo
oY gz ¥ gt Jve 3 o fey qr--
S ATew T & for o g e
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ot fF mifesi &1 a0 ¥ S TR &
o FrEE §, I aOE F a9 §
AAFA W FIOT F1 It Fawaet #1
vefam ¢ &0 & {73, o 9=
I A & fad goe e & T E
T 3|y I &1 qg a9 A% seel
# @R, g g W g O AT §
WX TgT T T geAl § I WX AT
Y gort & wrf &% g & 1 o W
7 TR fawd &, S O 39 g
oot 2 g at oy fgtr @ e
I gEET 9T o A &, ¥ A A
N gEml ¥ qwwe w9 3 9T fAF g
T a% & gwuwan § i gard | 71
o frart wiwfafes o s1s aawd
T —w< I gwET 9T ¥ afer-
TET |H T T W ATH ¥ @R
e mfesi #1 aTw &, wWE T2 H
€Y T W §F aTE A WA 6w v
Fogd @ defai—frh 0
o 1 # w2y w1, @ g amfafes
qzH WTE GEE ¥ a<h gEr e
g o

T T A ¥ a= AgRT ¥ e
e §, 8 9% & 5 owmwd od aw
TUETEY &1 9 ©£F wia @ g,
I0 0T Q8 a & wwa A Fw o
u W fr 9grEl 9T A @R §
TAH FTH FTH AT GATA FAFL 0 TF
wama afax § oo aw I
ameyw & e S Rfeww ov Ad
& oy & ) N e agi oy £ X
el €t Sfafaai # &t qw fewrea
¥ &, afeT sogd & o § IIe
Tt & S woerd AWt w
dr & 1 & wigw § o o & aEy
Tgt Feereda @t o 1 osrest
Arow & e gart aw F e ff seware
st aga w1 &, feaa A e awd
warat Wi AT & 4 A o Ty
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gfrmiyguar & § 4 am
@t anit § mw wEE, N IR FAg
9 W g, frAh 9 Awr
fevraa & fad s A g,
#E TAE AT @ A A @ oI
AT ®1 w1 yavw g & ) @l &
JEm F W Ay oW § W
= o q a ¥ o Ao & o
FTA wT wrAw faar A |
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ol 9Nt FTEe § ST e
wraw # aga @ I A of IRt W
AR I TS A § a7 fe
fegeam & e §, 399 grew g
T & fay, s ol 30 9e
& fayr #w we 3 oF Fw-a1T wow fiear
aE, & I g e
W IR T W W s &
for gamr dw wom & e
g fe o ag W wmw 9w
it &t ag § o1 f&
A @ Y ¢, A i s
e & awm wo § f aee 9w .
TET WA FOT yqifE a8 Wi fow
oF T & T, 0 femem & A
Wit A A §, Wi ¥ Ao § AN
FaTd wy oy ey § o W ok i
F a%m | @ fox & quwar § f§
FET AT A HTGT & WA F IT At
w1 W ATE 3 w1 g fem @, &
& o ot gart @ wTiT §, wam
& 1 e aw o ¥ e &, &9 g
srer yfowar ew & wfzew K, s
< s g) fawy man 3, I e
afeed #0h AT JAT §, A IR
qeaTAve R T 8, o e g A
T A §, 7 wEw & @ e
cargfm ot G I fee fon
T & 1 & wgen § f5 3% fag W W€
T ANEO FUW R A, W T
wwy fear @
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[=t 7=t fag)

grafan % a5 & Fg7 W@
E | 98 999 a21 7OAT § WY gHIL HA-
T & ara 4w W & o oA §
Wt gAr FET A1 Aifa aga waee
W INFHIG Y T § oar
@M I G wHA T gET & O
W WA g1 & A1 5 aOF F T g
fe g dur FEET #Y e § s
AT & 1w F1 A A W8 7T W
& @A & A1 B araw qgar
T &\ e e R B g &
a1 7% gfaz &, afsas dvet &1 a1 wrgae
dwT @1, gt % g ¥ fer grafen
FT ATETH &, TAR! A6 2 T Fgraeg
g @ FW Ry @i @ A
4% It aefad fowft 1 Qo
w1 & fay #a wiw &% § fr S amw
TR &relt I & €Y Ik @A ¥ fad,
g% awai %1 foamrd oorf & farg,
ITEY 3| WIS FA & o7 oSt sgweqr
Wt #Y ST | T e grefed fay
Ird s I fAm g W s
T T HRA W LA L@ T
A | W T AT T A oAE @ oAs
o § W ¥ 213 & A70 %% a%ar §
fir gaTe 3m # oY woge & W faar
T qTEAT I9H 8, It WK e
Tét &, Swd wre ot s 3fE @i
araw ¥an g e fogs gud # o
4§ TEET T § AR A HF WO
wra fogr & 1 wEEr foamw s A
frear qfers & | 99 I”, wEER,
M, [EEYE, qfaamr,  Sroey
wifx forry a¥-a% wge & 7@ & qogd
1 feeft & 7@ qur 1 frwr wiferet W@
A wF T iR ATA-ETE @ A WX
ITwr 8 Wt R M@, I qeErEa
Wt fear mar &fe gl #t are #
BTCT AT FAFT H A qrfeweT gAALr-
a0 4 wfed g § @ aw ¥
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et s= e off v &% S 71 O
T #t ff Wi g Fogdd 7 a9 g
w1 oftam fear qr, ovit a% gw A
fear mar & 9T & ot iy % o dwTC
e @ & | §TFTC F IAET < FrE oY
aa T  famm § & oSt
HTHETC 0 qGE & 4w F7F §, Iy
ajm@{nmﬁ,qﬂrﬁfzm
Gl

# wa orargie, faw w1 & w9
QreATaHE FEAT §, T AT E | -
T & At # WY @@ e A Aifq &
&1 & SHefY Al F A H Y | wow T
g & fm gt 3w # oY oA -
Sfaw § I =iy ghes fod oy &
¥ S A F TR g ¥ oW\
ATHIC 7 Fdt Fifrw F7 & fF A qwc
g1 ag E I fore o wrf A e
# femr wo ? e #Y aww &
"I /T W07 AT @ § W O A
g1 & ot fewer daxd @1 &, o w9
FTORIT 1 & | 797 FHT GHC A IAE
HiFE ghes w< € wifewr # § 7 Ay
94 A% wW e A, I w0y §
AT ST ? dw f g F
feree a9 § 1| 99 Of #1 T FT
@Y #r aTE w9t qRTC A W
g fm g 1 g fF
WIT §THRIT FT &4 A0C |

F W FErh qad #7 § oy
are & wifex # fwe faar amar &
FAHT weqT AT gAT<i H & | A Weew
FEA AU AR A | T w-
A FTH G §1 AT g a1 I
w1 g fedr Sifw &, @R I
fameft #7 aww @ fad g fsm
faar aver & 1 & sgw g fF wew
w Qmr AwAw qA, #r§ GEr ad
frety forad forew a9 o wwgwme
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T FH S §, TH A ARG A E AN
TART FTH T TAAT AT /H | ¥ I
& fagiv wrarer & 79 &1 & f
& T W T 7% F ¥ fye o
g | 97 w1 AQ w7 g a1 IAH G
T ST T ATHI F1 Gq AT A0OE,
% fau gd gfaes s afed,
T # ST FT IR JoH KT AL

wT # 93 fog JwHi & aX § ¥O
TEAT ARAT {1 AT g § o
# wa § fr e aoprew fomm e
& a1 39 STy & O1 wm avg %
W A T § | TAAHE BT IART
gfm 3 ®1, = fead &1 g
o wrfed | 71 QA §efrEgwEe |-
® FY "o aifgy fowd @ gl
AT &R T FfM 9T T A gl
fag & 7% o A ool amsaa
alk ¥ a9 FC a% | F g fE
HCET T AgEH ¥ gy¢ T Seegee
w2 91 fF 78 ferey a9 dqe &t
&, ot wramre dar W g 1 ot g
g W &, W TR gerd A &
FART WY ATHTC & HT WK 36 TR
¥ ot wrf wree Ay weaTd

ug # qTafe & @y § 59 SgAn
QA f | VW OAE § AR @y 0
o &9 gf & 1 § v aEd) g9, e
&1 fa% w7 g 1 ¥ Avdy A TAeq
% 8 ot W v § fe g @ A
oiffe & amg o gardr werd gk
o A% JTAA arEl FY g feafq @
ot feafa fF 1947 & woonfodt o
91 | 9% WE T w7 5y o §,
A WA ez w7 & At §, I
uT qTarewt e ny § Wi wroonfad
% atg T afeagi ¥ fee w® § 1 3y
% wORTC A *rf A fear g
T FTH 71 IHA T A& 9T e
foar & | Tow FORIL AT TOWA F |/EY
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gt & 1 aal oF OF A Avew ¥ A
e arfeat dar gy A & 1 F ATORw
T UF W TAT 9IW ATH qAF AT A
oy faest g & g ¥ F qy wE
a% i agi & Afemedaan & f@m &
®H T | A=A AR wg & wed
a4 fgg & fag s e § o s
v faeet # ¥ § Wi R o s
T § | UeegE W Ty # gard
W1 AT U, wror {9z #, wifaen
fweT # o FO amar ave dweT ¥
BT S 99 & g% ¥ I ArgErE
T gt af § 91 & a9t A AL 6T
R O e O e e
avft sfezzqedt &, ooy gk & forrdd
IR faar & fis @Y guIt W A
fed mt @ aTeTe A aTw ¥ e weer
yuraar fear wrom, wafidi soquo
w1 qu gurrar e amom, e
T ® WO wER FA & fag
agfera € A, 39 § & v ot qrar
qu 4 fem T g s fw
¥4 § AT A IAF AW K A aw
AT T A & ot 7 fTer g ) ag e
graty &1 qgEAr & wwH faw T &
gl o gTA Ay § ey
ar w4 ot e A foed & 0 &
w1gar § v o8 am % o€ s A ag
f ol ¥t ¥ @ Ay e W
St AT AT &, A oo o ¥ gy
wu &, e ST TR §1 o
ol @7 woniagi w9 § fer W@
g s du g A wgn f fs
a% WY TAd 3 & fAg wd g A
qHY qT WY s AWAT AT K OFAT
%3 |

g 1 T § I a7
wa § ¥ T A o o Avdw
e § Yo A i e § T
dar oY w0 W | qEe o) O ATt
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[ g1 f)
7 framt & art # g 4 fwar ¢ site
FHL TR W9 @ @ R e famn
ITE AW & I aga a9 gAafmar
AT F AT ST A A, A T
R A ot aoe ¥ AR FUE A §
# awwan g 5w 39 @ W omar
fezar M1 % FNT @d feam wg A
ITHT ZTAA WEST g1 A1 § | G AU
T T ¢ ) AT g 3w g §
18 tW ¥¢ f§ It g fasfe
T qEAT EIAT AT @Y g A FEC
ITE! TCE HIE S AG fGAT A1 @
& 1 1 w0E Fr wr # wiwge weg
#137% at ¥ 9% % AW faw w<
T g 3 g waEr fae A
Fiferwr #1 & 1 swvew I 75 o fora €

“It was also felt......

faeft doquell, faraa amgesht @ aw
F1 foar amn § 1 wael fggeae
¥ qwar @ 1| w0wl #Y A F & W
T AT &1 % T8 @A fag
o A § | W% 98 @A & feo el
oA WiTE § | I A F e W
WvST LRI T § | AT I TR
Wt F1E v A & | T %1 m
TE &1 I W R O § W A
FT S W gan § | fe 7 s
@ %g 3 A—

“It was also felt that granting
of free house-sites to the agricul-
tural labour and providing them
interest-free loans, if posaible..”

—that is also, if possible—

& & fF 37 o w1 ggam fam o
T 2, W A 9w g § | wfmt
¥ WL W9 L 39 d1 70-80 TAL
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F UH-UF FR T & | W qfede
qIgd &1 9T 3 F fAw #7r oavan € o
FgT 9T & R g W gen A s
ag ¥ g & faq g agt g wig
g Wy € fr @ v A
aiEl F qEar &, & |0 o aE F wE
¥ gy & ot M ® A% wwel A W
&, fomd are wwigdt #1 wrf | T
& T g gAY | T IR gred
w1 gk o fgge Y gew weer
grft 1 ag s fggen & 1 Ao
el oft o el I A F AT R WA
AT ® A q@  ww-grg €2 9%
qar W A i I AT g
&7 AT AT AT |

wafad & wrq 3 s wet wER
T = T WA A9gd #Y a6 W
e g g o 6w € www ¥
TR T gEm A g g e
s ¥ S | a7 6

& @ qwareg ® 9 A § T
farg s § | @ qF g TR R
T8 1 s forr w1 £ fors e &,
Iq T AT gowew g3 AE R S,
a9 T § O WY 61 57 Rearerg 1 3
¥ fod e At g

Mr. Deputy-Speaker: Hon. Mem-
bers may now move the cut motions
to Demands for Grants relating to
the Ministry of Labour, Employment
and Rehabilitation, subject to their
being otherwise admissible.

Shri Yashpal Singh (Kairapa): I
beg to move:

“That the demand under the
head ‘Ministry of Labour, Em-
ployment and Rehabilitation' be
reduced by Rs. 100."

[Neeq for improvement in the work-
ing of the Dandakaranya Develop-
ment Scheme, (1)].
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“That the demand under the
head ‘Ministry of Labour, Em-
ployment ang Rehabilitation' be
reduced by Rs. 100."

[Neeg for rehabilitation of repatriates
from Burma and Ceylon. (2)].

“That the demand under the
head ‘Ministry of Labour, Em-
ployment and Rehabilitation’ be
reduced by Rs. 100"

[Need for rehabilitation of
uprooted during the recent
Pak. conflict. (3) ].

persons
Indo-

“That the demand under the
head ‘Ministry of Labour, Em-
ployment ang Rehabilitation’ be
reduced by Rs. 100."

[Need for introduction of pension
scheme in lieu of provident fund,
4]

“That the demand under the
head ‘Ministry of Labour, Em-
ployment ang Rehabilitation’ be
reduced by Rs. 100"

[Failure in persuading the industries
to pay bonus to workers. (5)].

“That the demand under the
head ‘Ministry of Labour, Em-
ployment ang Rehabilitation® be
reduced by Rs. 100.

[Need for better safety arrangements
for minors. (6)].

Shri Dinen Bhattacharya:
move:

I beg to

“That the demand under the
head ‘Ministry of Labour, Em-
ployment ang Rehabilitation' be
reduced by Rs. 100"

[Need for payment of compensation
to refugees from East Pakistan,
(ml.

“That the demand under the
head ‘Ministry of Labour, Em-

1888 (SAKA)
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ployment angd Rehabilitation' be
reduced by Rs. 100"

[Need to write off loans and debts
advanced to the East Pakistan re-
fugees. (8)].

“That the demand under the
head ‘Ministry of Labour, Em-
ployment and Rehabilitation’ be
reduced by Rs. 100."

[Need for proper development of
squatters” Colonies in West Ben-

gal. (9)].

“That the demand under the
head ‘Ministry of Labour, Em-
ployment ang Rehabilitation' be
reduced by Rs. 100.”

[Need to provide drinking water to
the refupees residing in P.L. Camps
and other colonies in West Bengal.
(10)1].

“That the demand under the
head 'Ministry of Labour, Em-
ployment ang Rehabilitation' be
reduced by Rs. 100"

[Need to provide jobs and land to
the refugees migrated from East
Pakistan to West Benmgal. (11)].

Mr. Deputy-Speaker: The cut mo-
tions are also before the House.

Shri K. N. Pande (Hata): First of
all, I want to thank the Ministry for
the scheme that they are going to
have and which will really be wel-
comed by the labour world, i.e., the
retirement pension scheme, including
family pension. This scheme how-
ever, contemplales to cover only those
employees who have got the beneflt of
provident fund scheme. At the mo-
ment, the number of employees em-
ployed in industries is about 80 lakhs
and the number of employees employ-
ed in shops is about 20 to 26 lakhs.
The Provident Fund Scheme covers
only 44 lakhs of employecs of this
country. No doubt, it is a very wel-
come scheme, but if a large portion of
workers remains without getting any
benefit of this scheme, I do not think
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[Shri K. N. Pande)

that it would be a justifiable thing.
My suggestion in this regard is that
the Ministry should first think of cov-
ering as large an area under the Pro-
vident Fund Scheme as possible. Last
year, while speaking on the debate, I
requested the Ministry to see that at

least the provident fund scheme is
spread out to cover the employees
employed in shops. These people,

even if the working hours are fixed,
cannot take the benefit of that because
it requires a huge machinery to see
that proper working hours are main-
tained so far as shops are concerned;
it is not done and they are required
to work sometimes for more than 8
hours, i.e., for even 10 hours, So may
suggestion is that the Ministry should
think over this matter seriously and
should try to cover the remaining por-
tion of the people employed in indus-
tries as well as the workers employ-
ed in shops, under the contemplated
scheme.

Another point to which I want to
draw the attention of the Ministry is
about defaulters. About Rs. 2 crores
are lying with the employers; they
have realised the share of the wor-
kers but they have not deposited that
as well as their own share with the
authorities at the proper place, which
they are required to do. Recently 1
drew the attention of the Ministry to
this. The workers have contributed
their share; they are under the em-
ployers and the employers have got
the liberty to deduct the provident
fund contribution from their salaries.
The employers are to deposit the
moncy with the Government but they
have not done it. It is the Govern-
ment’s responsibility to see that the
money is deposited at the proper place,
About Rs. 2 crores are lying with the
employers and the workers are weep-
ing as the benefit is being denied to
them.

Some time back, as a result of dis-
cussion in fhis very House, it was de-
cided that, as the workers are not at
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fault—because they have paid their
contribution—whenever they retire or
go out of employment, at least thcy
should be paid their own share as well
as the share of employers and a fund
was created by the Government. But
recently it was decided by the Board
of Trustees that, in cases where emp-
loyers have not deposited the share
of the workers as well as their own
share, the workers are entitled to get
only to the extent they have depo-
sited from their own salaries. This is
highly unfair because the workers are
not at fault. The scheme is being run
by the Government; it is the responsi-
bility of the Government to sce that
the contribution of the employers as
well as the deductions made from the
salaritve of the workers are deposited
at the proper place. If the Govern-
ment fails to do that, why should
the workers lose? I, therefore, want
to urge upon the Ministry that the
workers should not suffer apd if you
do so, naturally this will create dis-
contentment among the workers with
the result that it will lead to indust-
rial unrest.

Similarly I want to mention here the
case of the employees covered under
the Employees State Insurance Scheme.
Here also there are many employers
who deduct the share of the contribu-
tion of the employees from their sala-
ries but who have not deposited either
the share of the workers or their own
share, with the result that the Em-
ployees State Insurance Corporation is
denying to its employees the benefit
to which they are entitled. I want to
ask how the workers are rcsponsible
for this. It is the responsibility of
the Government to see that the money
is decposited at the proper place and
the defaulting employers are strictly
dealt with, so that the employers
do not remain as defaulters. Mean-
while, till the Government is able to
collect money from such employers, 1
want to request the Ministry to see
that the workers do not lose and they
are given all the benefits to which
they are entitled. I hope the hon, Mi-
nister will look into this,
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I want to mention here another
thing. Although the Labour Ministry
is supposed to be a responsible Minis-
try, to solve the unemployment pro-
blem which is not supported by facts,
still I request the Ministry to see that
the unemployment problem is solved,
The area which the Planning Coms-
mission covers is sp large that I do
not think that it is within the reach
of this Ministry to cover the entire
thing. Anyhow as this responsibility
has been given to the Labour Minis-
try, they should see that the unem-
ployment problem is solved. As the
planners envisage, in the Fourth Five
Year Plan, the number of new entrants
will be 23 million and there is a back-
log of about 14 million. This Ministry
planners envisage, in the Fouth Five-
Year Plan, opportunities are crcated
to absorb this huge force of unemploy-
ed people. They should think over
this matter seriously because the
number of unemployed people is now
increasing every year, It is a very dan-
gerous trend and it is very dangerous
for a country where the number of
unemployed people is already so large.
It such a condition continues, then
they may turn the whole thing in a
different direction altogether and give
it a now shape. What iz happening
in regard to this problem of unemploy-
ment? On the one hand we say that
there is a huge force of people who
are unemployed or who are secking
cmployment. But on the other hand
we find that in several industries the
people are going out of employment.
For example, I may tell you that at
the end of 1965, about 47,000 people
had gone out of employment due to
the closure of thy millsIf unemploy-
ment is going to increase in this
manner, then I do not know what is
going to happen: nobody can forecast
it. This iz a serious matter which the
Ministry has to look into.

15 hrs

I am thankful to the Ministry for
having appointed wage boards for so
many industrics. Some time back,
the question came before the Ministry
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of appointing a wage board for the
workers employed in the motor trans-
port industry and also those employ-
ed in the electricity undertakings, I
may give the example of UP in this
connection. Recently, the UP Gov-
ernment had appointed & pay rationa-
lisation committce. Here is a very
strange thing happening. There was a
demand from the workers that their
wages should be increased or at least
the dearness allowance ghould be in-
creased in view of the rise in prices.
The UP Government appointed a com-
mittee called the pay rationalisation
committee. That also covers the staff
of the secretariat. The scope of that
committee extends even to the wor-
kers employed in the electricity under-
takings. The U. P. Electricity Board
is very much emphatic on this point
that thy recommendations made by
the pay rationalisation committee
should be applied to the workers em-
ployed in the electricity undertakings.
The electricity undertakings are going
to be owned by the States. Generally,
the electricity boards are coming up
in every State, and all the electricity
undertakings are going to be covered
by those electricity boards. So,
it will be the Government machinery
which will be the biggest employer
so far as electricity is concerned. If
the condition ig so bad in these under-
takings, then I am afraid that dissatis-
faction will be there among the wor-
kers, and that will not be a
happy thing for the country. For,
most of the industries depend on elec-
tricity. If the workers in these elec-
tricity undertakings are discontented,
then naturally that will have its re-
percussions in the sense that the facto-
ries may close every now and then
and the whole working of the indus-
try will suffer. So, I would request
the hon. Minister that as early as pos-
sible he should think of appointing a
wage board for the workers employ-
ed in the electricity undertakings, and
similarly a8 wage board for the wor-
kers employed in the motor transport
industry.

Now, I would like to say eomething
about the ESI scheme. More and
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more areas are now going to be cov-
ered by the ESI Act. By a mere order,
the scheme is going to be extended to
cover certain areas. My request to
the Ministry is that before covering
a new area under this scheme, the
Director-General should visit the area
in order to see that the scheme could
provide the proper benefits for which
it is envisaged.

1 might give the example of Mirza-
pur, in this connection, Mirzapur dis-
trict has got a hilly tract. Indus-
trialisation is going on there wvery
fast. There are several factories
there. There is a chemical factory,
there is one aluminium factory and
there are also some electricity under-
tekings having several hundred wor-
kers there. The area being a hilly
area, some place is at a higher level
while some other place is at g lower
level. One hospital has been fixed
up there, which is at a higher level.
The people have to walk a distance of
about three miles to reach the hospi-
tal from the lower levels. If a patient
has to be taken to the hospital, then
one has to get a ready ambulance car
and take him to the hospital in cases
of emergency. The people are ¢rying
that they are not getting the benefit.
Do you mean to say that this scheme
can be extended to cover their fami-
lies when even the members who are
insured are not getting the proper
benefit?

The matter was referred to the re-
gional director but he says that this
is the proper place for the hospital.
He does nof care for the inconvenience
of the workers. Therefore, my sug-
gestion is that the Director-General
shoulg visit these places before issuing
an order extending the scheme to
Cover 4 nMew Aarea.

Now, 1 would like to say something
about the application of the labour
laws to”the undertakings owned by
the States. So far as the Centre is
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concerned, the laws are applied libe-
rally. I must thank the Ministry for
seeing that the laws are observed and
enforced properly in the areas for
which they are intended. But in the
States, nobody is there tp take care
of the observance of the laws. There
are several States which have got
some State undertakings where even
the Industria]l Disputes Act is not ap-
plicable. They have not got the ne-
cessary machinery. Their cases can-
not go to the conciliation machinery.
The State Governments do not take
care of these things. Even when the
things are brought to their notice by
us, the Congress Members, not to talk
of the Opposition Members, do not
care and they do not even hear us.
This is the fate in regard to the State
undertakings. The States are going to
own sp many industries in the future,
Yet, we find that such things are hap-
pening, and even under the laws of
the land the workers cannot be pro-
tected. If that is going to be the case,
1 do not know what the fate of such
Industries is going to be and how the
industries will function.

I do not want to comment on these
State undertakings and say whether
the things are very good or bad, But
anyhow, the undertakings or the fac-
tories are working and they are earn-
ing profite also. But according to
some of the provisions of the Bonus
Act, the Bonus Act does not apply to
those undertakings which are run de-
partmentally. The result is that the
large number of workers employed in
so many industries owned by the Cen-
tre or the States are deprived of
these beneflits. My suggestion is that
the Labour Ministry should do some-
thing in this regard; if the Bonus Act
cannot apply to those workers, then
they should find out some solution
such as an incentive scheme etc. so
that ths people may be encouraged to
work. For example, take the case of
the railways. It some incentive scheme
could be devised on the railways so
that the workers could be rewarded
if the proper timing of the trains is
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maintained, if there is no wastage, if
wastage is avoided and so on, then
the workers could a'so benefit there-
by. A similar thing could be extend-
ed to the defence undertakings also.

Now, I would like to say a word
about agricultural labour. We are
talking so much about agricu'tural
labour. The agricultural labour is
mainly thereg in the countryside. Even
if we pass an Act, and even if we try
to cover a; large an area as possible
undi r the Minimum Wages Act, if the
cultivators are nnt capable of paying
sp much 1 dp not think that the condi-
tion of the agricutural labour will
improve in any way. My suggestion
is that unless agriculture is subsidiscd,
the kisans or the cultivators cannot
stand on their own legs. Unless the
condition of the kisems and the culti=-
vators is improved, the fate of the ag-
ricultural labour wil! remain as it is.
The problem cannot be solved by sim-
ply talking gbout it

We should dp somz serious thinking
in regard to this matter.  Recently,
there was a conference about agricu'-
tural workers.

Shri Dinen Bhattacharya: A seminar
was there,

Shri K. N, Pandey: And some deci-
sions were taken at that conference.
But there are difficulties in applying
all those decisions to improve the con-
dition ef the agricultural workers. 1
want to urge the hon. Minister to see
that ansther conference ig held; let us
be practical and et us see that what is
possible may be attempted to be done.
For. by such conferences, we create
new hopes in the minds of the people,
and if we fail to apply those decisions
on them, thep these conferences be-
come fruitless and we are subjected to
criticism also in that regard.

Therefore, in order to have g prac-
tical solution of the matter, I would
submit that we should try to subsidise
to some extent the payment to the
agricultura] workers in an indirect
manner so that the condition of the
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cultivatprs may improve and at the
same time the agricultural workers
also may have g better deal.

Shri Mohammad Elias (Howrah):
Mr, Deputy-Speaker, Sir, we are dis-
cussing the Demands of the Labour
Ministry at a time when throughout
the country, in the different parts of
our country, the workers in their hun.
dreds and  thousands are protesting
against the Government's anti-labour
policy due to which the workers are
suffering very much and their condi-
tion is very badly deteriorating. The
Labour Ministry in their Report have
mentionyd that the total mandays lost
during the Third Plan period is less
thun the Second Plan period, although
the number of workers have grown
very much, It is true, Sir, because
this Third Plan period has witnessed
two emrrgencies in which the workers
have sacrificed very much, they have
stood solidly brchind the Government
to protect the country. to save the
country from the foreign aggression.
Bul, Sir, it is a very tragic thing
that the workers have been deprived
of their dues. They had assured
through the Industrial Truce Reso'u-
tion that the wages of workers will
not be cut down; their movement will
not be suppressed. But, in fact, tak-
ing the opportunity affordrd by the
emergency and the Defence of India
Rules the workers are being suppres-
sed by the Government and by the
emnloyers. The workers have been
stabbed behind their backs due to this
emergency, buy it i« the workers who
have done so much sacrifices for the
country. As to how they are being
deprived of their wages 1 shall just
give you one or two examples only be-
cause the time is very short, Firstly,
1 should like to take up the question
of bonus. As the country and the
House know the question of bonus was
a long-pending demand and we passed
a legislation in this House.  Before
passing this Bonus Act, therc was a
Bonus: Commission which worked on
it for more than three years and that
report was passed almost unantmously:
there was only one dissenting note
from the emp'oyers' representative and
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the Government bowed down before
the employers. The whole unanimous
report is washed out and the Govern-
ment fell on the feet of the employers
and passed the Bouns Act in support
of the employers’ demand The legis-
lation was framed by the Labour Mi-
nistry Secretariat in such a way, in
order to give opportunity to the em-
ployers to fle jitigation in the courts.
Whatever Act may be passed, what-
ever amount may be granted, the
benefit j3 being washed away due to
this litigation in the courts and for
this opportunity has been given by
the Labour Ministry's Secretariat.
Over and above this, Sir, the budget
proposals of the Finance Ministry for
the year 1968-67 have also becn fram-
ed in such a way that the workers
will be @eprived very much from the
quantum of their bonus. I shall read
out one part of the article o show
how the new budget proposa’ has hit
them. This is obvious because Shri
Sachindra Chowdhury was serving
the Tatas and Birlas for 30 years and
this proposal has come from him and
workers are d--rived of their legiti-
mate dues. I would like to tell how
the budget proposals have come and
how thp workers are being deprived
of their legitimate dues.

Firstly, the abolition of the tax on
bonus shares would mean capitalisa-
tion of the reserves and calculating
return on these earlier reserves at 8.5
per cent instead of the present 8 per
cent. This would mean slashing of the
available surplus under the Bonus
formula. We have made some calcu-

lations in relation to some of the
leading industrial concerns and the
fall in bonus quantum expected

through this process is between 18.4
per cent to 27.8 per cent

Secondly, Sir, for certain industries
the Finance Minister has announced
new ratea of development rebates.
These concessions for the industry
would go actually out of the workers’
bonus, as so-called prior charges.
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The third and the most important
of all, is the fact that while the em-
ployers have now been given a gift
of no-dividend tax upto ten per cent
the workers are not getting similar
benefits from the proposal, because.
Sir, the only ground on which the
Government upheld Dr. Dandekar's
demand for raising the rate of return
was that the rate of return of 6 per
«ent under the LAT formula was non=-
taxable and that including the tax
element, the rate should be 8.5 per
cent,

Now the tax on dividend is not thers
upto 10 per cent dividend. There is
therefore a clear case for revision of
the Bonus formula and reducing the
rate of return on paid-up capital from
B.5 per cent to 6 per cent; and on re-
serves from 6 per cent to 5 per cen..

Ii this is not done, workers will not
et any benefit from the Bonus Act
That is why our demand is tna! the
time has now come that the Bonus Act
should be amended in a proper way.
And not only this, the ceiling which
is fixed, that is, 20 per cent, must go.
There should not be any ceiling. Why
should the bigger industries get so
much benefit from thig Act? As there
is no ceiling there are many industries
who earn huge amounts of profi's and
who accumulate those profits, but the
workers are not getting good amount
of bonus. For example, 1 would like
to mention the names of certain
foreign companies like Alcock Ash-

down, Braithwaite and Company.
Guest, Keen and Williams, Born
and Company, etc. Such industries

accumulate huge amount of profits.
The workers who used to get nine
to ten months wages as bonus
are now being deprived due to
this ceiling which has been fix-
ed. So we demand that this ceiling
should go. There should be a Bill
brought in this House so that the
Bonus Act could be amended properly.
If Government does not do it the Gov-
ernment is closing its eyes about what
is happening in different parts of our
country, Ultimately Government will
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have to be forced by the workers to
amend this Bonug Act.

H.egarding the question of wages, I
do not want to repeat certain things,
but it has been announced in the
Labour Conference and Government
accepted the principle that decent
wages should be given to the workers.
The Labour Conference is being pre-
sided ower by thg Labour Ministcr.
They have accepted the idea that the
dearness allowance should be linked
with the cost of living index but Lill
now, Sir, this is not done. Under the
very nose of our Government here in
Delhi. house-rent is being kept at the

1044 level. Whatever was the
house rent in 1844, the same
house-rent calculation is being made,
The same calculation is being

made in respect of the dearness allow-
ance. In calculating the cost of living
index also, Sir, there is lot of fraud
and the Labour Ministry says that
there is not enough staff. We do not
get any uptbdate data. Whenever we
demand, we are being given three-
years old data. Instead of putting up
a computer machine in the L.I.C. office
through which thousands of employers
are on the way of retrenchment, why
the Labour Ministry is not bringing in
a computer machine for the labour
ministry itself so that they can give us
uptodate data, so that the workers are
not deprived of their legitimate dues?
(Interruption) My  hon, friend,
Shri Yagnik knowg all these things

well, how the workers are being
deprived. And, not only this, o the
question of the Wage Board, I wish 1o
tell something. In the 1857 Labour
Conference it was decided that Wage
Board should be set up in all indus-
tries. To set up a Wage Board the
workers have to carry on a long-term
struggle, including a general strike.
Government was forced to set up a
Wage Board. We have got very bitter
experience about this Wage Board. T
have been working there for more
than a year. It is a costly luxury.
Nothing is done from the Wage Board.
This is my bitter experience, Sir, Gov-
ernment agreed to appoint a Wage
Board for the engineering industry in
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1957 but it took them eight years Lo
have thig constituted and the workers
have been fighting for setting up these
Wage Boards since 1956-57. When the
Board was set up in January, 1965, the
demand came for the Board that the
question of interim relief should be
decided by the Wage Board. Then the
workers had to stage a big demonstra-
tion before the Wage Board. Then
only the Board look a decision. In
spite of the workers' representative's
pressure, first the employers said that
‘we are not going to discuse the interim
relief question’. Then they were fore-
ed to discuss it. There was discussion
and discussion, a lot of arguments.
When the question actually came as
to how much should be given to the
workrrs by way of interim relief, the
employers snid, "We can give only
Rs. 2 or 3. Then the Chairman him-
self, in order to evolve a unanimous
acceptable formula, put forward =
proposal. The workers' representative
hag to acvept that formuly with great
reluctance because he wanted to save
the prestige of the Chairman as well
as of the Wage Board. As soon as the
workers’ representative acctpted it,
the employers' representative said
‘'We have got nothing to do
with this resolution’. They have not
accepted it. The report is pending
with the Labour Ministry. The Mini-
stry is trembling; it is very much
afraid to accept this majority report of
the Engineering Wage Boar«'{ including
the independent member in it. The
workers are very much discontented.
They have decided in several confer-
enceg in Bombay, Punjab, Bengal and
Mysore that if it is not accepted by
Government and if it is not implement-
ed immediately, there will be no alter-
native left for them but to go on an-
other general strike. So I would re-
quest the hon. Minister to look into
this matter and see that whenever
there is a majority decision by any
committee or board, that must be im-
mediately accepted and implemented
by Government. They should not go
on begging the employers "Please
accept it'. Why should ernment
come in the way? We ghall fight It
out with the employers if they do not
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implement it. Let Goverrunent please
not interfere. It the employers do not
accept it, we can force them to. We
can use the language they can under-
stand. We can go on strike. We can
Eive a slap in their face, as has been
done in Bombay. There they said that
they could not give a single farthing
as bonus this year. Not only that.
‘They dig not want to give the dear-
ness allowance of 37 per cent. As soon
as the workers gave a slap in their
face by a strike lasting 11 days, the
employers came round and settled the
dispute. Now they are ready to give
part of the bonus. We know how to
give another slap in their face. Why
should Government intervene? We
can deal with them. We shall save ihe
prestige of Government ag soon as gov-
ernment accepts the majority recom-
m ndation of the Wage Board.

Coming to the labour policies of
«iil srent Ministries of the Government
of India, every Ministry, Transport,
Trrigation, Railway, Commerce and so
o, follows its own labour policy. Then
why should we have a Labour Mini-
stry functioning here if they cannot
interfere even for reference to a tribu-
nal for adjudieation of a dispute. Un-
less and until the particular Ministry
concerned with a particular maltter
gives ils permission, the Labour Mini-~
siry cannot interfere in labour matters.
This is not at all a happy state of
affairs. The Labour Ministry is not
able to function at all. Now every
employing Ministry is facing serious
labour trouble. The Labour Ministry
cannot intervene in these matters. So
I request the Labour Minister to see
that it is able to intervene in these
matters in every Ministry wherever
there is a labour problem. Coming to
the problem of politics in the trade
union movement, I am very happy
that there is a mention in the Report
of a call for an understanding between
employers and workers. which iz qua-
litatively different Yrom what they
have been accustomed to, It
says “Organised labour and manage-
waent will have to shoulder greater
responsibilities in every sphere in
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which they come together and this
they will be in a better position to
do if there is a feeling of unity with-
in the trade union ranks”. This is a
very good thing. We welcome it. For
the first time, we are noticing a little
change in the Labour Minisiry's re-
port. Shri Jagjivan Ram has returned
to this portfolio after 12 years and Lhat
iz why he wants lo enunciate some
new policy.

How will unity come about umong
the rank and file of the workers? It
cannot come if Government does not
stop boosling the Governmenti-spon-
sored and employer-sponsored trade
unions which all the time try to im-
pose themselves on the workers. We
have the glaring example of Bombay.
‘There 200,000 workers went on sirike.
This is the report of the bourgeois
papers; it was a 100 per cent strike.
It has proved that the only represen-
tative union there is the Girni Kamgar
Union.  But Government ‘close their
eyes 1o farts and do not recognise that
union. This Union has proved by
action that it is the majority union
enjoving 100 per cent support of the
workers. The workers have got confi-
dence in that Union, but Government
are not recognising it. Insltead, they
recognise other unions which have no
following at all among the workers.

Similarly take the Bhopal Electri-
cal Workers' Union. .....

Shri D. C. Sharma is interfering
with the hon. Minister while T am
making my points. Kindly direct him
not to.

Shri D. C. Sharma (Gurdaspur): I
can repeat every word of what he <aid.

Shri Mohammad Ellas: In the
Bhopal Electrical Works, 80 per cent
of the workers are organised into one
union with Shri Bhowmick as the Sec-
retary. Government have been saying
that the Unions should not be manned
by outsiders. Here is an Union where
there is not a single outsider. The
workers have organised themselves
under their own leaders who are very
yvoung. Shri Bhowmick is only 20 or
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25. He is a very young boy. He is
now on hunger strike. Because he
fought for the cause of the workers, he
was put in prison. He is on hunger
strike. If something is not done.
within a day or two he might lose his
life. The most representative Union is
not recognised by the management.
This 15 the state of affairs.

Then again, take the Chittaranjan
Locomotive Works, Shri Jagjivan
Ram has been Railway Minister. He
knows the facts. 80 per cent of the
workers are under one Union, Many
a time we have pointed out that this
most representative Union is not re-
cognised because it is conducteq by
ecommunists. How ecan we avoid com-
munists because communists look after
the inlerests of the workers? That is
why the workers have confidence in
them. If the INTUC alsg lonks after the
interests of the workers and if neces-
sary fight the employers or the sake of
safeguardigg and defending the work-
ers' interests, they will also be Iuked
by the workers. But we find all the
time the INTUC unions supporting the
labour department and the employers.
That being so, how can the workers
have confidence in them?

Shri K. N, Pande: Workers have
faith in INTUC. We saw it in the re-
cent ‘bandhs’, which his union was
supporting.

Shri Mohammad Ellas: There are
some INTUC wuniong in which the
workers have got confldence,

Coming to the question of repression,
there are hundreds of our workers who
are still in prison. They are all sincere
and honest workers. Under the D.LR.
what happens is this. A petty Labour
Officer takes up the phone and rings
up the local Police Station that this
worker is creating trouble and he must
be a Without any warrant,
immediately a Police Officer comes and
the worker is arresteq and put ip pri-
son under the D.LR. The Government
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must see that such things must be
stopped and the D.IR. should not be
utilised to suppress ithe Trade Union
movement.

1 strongly feel, Sir, that the Techni-
cal Institules should nol remain under
the Ministry of Labour and they
should be put under the Ministry of
Education because il is absolutely a
matter of technical training. There is
a lot of mismanagement in these Insti-
tutes. If time would have permitted,
1 would have given tov this House so:n.@
examples and also all the information.

Regarding the contract labour
system, there wag discussion in the
recent Labour Conference and it was
stated that a Bill would be introduced
in this regard. But the Bill has not
vet been introduced. The contract
labour system must be abolished as
soon as it is possible; it is very neces-
sary in the interest of welfare of
labour. With this I conclude.

15.30 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

EwcHrv-FirrH REPorT

Shri Hem Raj (Kangra): I move:

“That this House agrees with
the Eighty-fifth Report of the
Committee on Privaie Members'
Bills and Resolutions presented to
the House on the 12th April, 1966."

Mr. Deputy-Speaker: The question

is

“That this House agrees with
the Eighty-fifth Report of the
Committee on Privale WMembBers'
Bills and Resolutions presented to
the House on the 12th April, 1966.”

The motion was adopted.
.
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1530} hrs.

HEALTH (PERIODICAL MEDICAL
CHECK-UP OF PRESIDENT AND
PRIME MINISTER OF INDIA)
BILL,* 19686.

By Dr, C. B. Singh

Dr. Chandrabhan Singh (Bilaspur):
‘1 beg to move for leave to introduce a
Bill to provide for the medical check-
up of the President and the Prime
Minister of India from time to time
at the All India Institute of Medical
Sciences, New Delhi, gnd for matters
connected therewith.

Mr. Deputy-Speaker: The question
i8:

“That leave be granted to intro-
duce a Bill to provide for the
medical check-up of the President
and the Prime Minister of India
from time to time at the All India
Institute of Medical Sciences, New

Delhi, and for matters connected
therewith.”

The motion was adopted,

Dr. Chandrabhan 8ingh: I introduce
the Bill.

1531} hrs.
CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Articles 80, 87 and
176) by Shri Kishen Pattnavak.

ot feww wzmaw  (gegT)
# ey wvan § f wren & wfagm 7
W wEEE w37 oy fadmw ¥ dw
Tt £ wafa & am
Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro-
duce a Bill further to amend the
Conatitution of India.”

The maotion was adopted.
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15.32 hrs,

HINDU WIDOWERS' RE-MARRIAGE
BILL,* 1866

by Shri Hari Vishnu Kamath

off wnaw fdg feget (wowt) i
ferg faa<i & qafeag «x sfvea
I a1 fadww #1 4w 7 F1 wwAta
g g, o |

Shri Raghunath Singh
Are you married?

(Varanusi):

Mr. Deput-Speaier:
is:

The question

“That leave be granted to intro-
duce a Bill to provide for the re-
marriage of Hindu widowers."”

The motion was adopted.
ot wrae feig gt : & frdas
it ¥ FTTF |
15.534 hrs.
CONSTITUTION ON
BILL*
(Amendment of Articles 59, 66, 158
etc.) by Shri Hari Vishnu Kamath
Shri Hari Vishou Kamath (Hos-
hangabad): 1 beg to move for leave
to introduce a Bill further to amend
the Constitution of India,
Mr., Deputy-Speaker:
is:

(AMENDMENT

The question

“That leave be granted to intro-
duce & Bill further to amend the
Constitution of India.”

The motion was adopled.

Shri Hari Vishnu Kamath:
duce the Bill.

I intro-

*Published in Gazette of India
18-4-08,

Extraordinary, Part 11, section 2, dated
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13.33} hrs.

CONSTITUTION (AMENDMENT)
BILL—contd,

(Amendment of Articles 75 and 164)
By Shri Hari Vishnu Kamath

Shri Harl Vishnu Kamath (Hos-
hangabad): Mr, Deputy-Speaker, when
the House adjourned a fortnight ago,
1 had drawn the attention of the House
to the relevant Articles of the Consti-
tution, namely Article 75 and Article
164, the former pertaining to the
Union Parliament, the Union Govern-
ment, the Union Executive, and the
latter to the Executive in the States.

1534 hrs.

{SuRT SHAM LaL SArAF in the Chair]

My Bill geeks to’ amend both these
Articles, Article 75 and Article 184, in
order to provide, in order to guarantee,
under a full-fledged parliamentary
democracy like ours, and the greatest
democracy which we hope it will be
in the very near {future, in order
to lay down very healthy, very sound
traditions which will be emulated by
other democracies of the world and 1
am sure that every Member on every
side of the House will argee that India
ghould provide, should guarantee,
should set an example in this matter,
should become, may I say, the arbiter
of constitutional elegance and the
paragon of constitutional and parlia-
mentary manners, Therefore, the
Constitution should stipulate, should
lay down peremplorily, specifically,
categorically, unambiguously and un-
equivo-ally that the Prime Minister of
the Union Cabinet, of the Union, and
the Chief Minister in the States should
be an elected member of the Lok
Sabha, the House of People at the
Centre and the Vidhan Sabha or the
Legislative Assembly in the States res-
pectively. Why do I urge this, Sir?
Mr. Sharma says, yes. He is perfectly
within his right to ask me why I urge
this amendment. May 1 say, Sir, that
at the moment the Union Council of
Ministers, the Union Cabinet, T mean,

Bill .

presents a rather dismal picture from
this point of view, not from any other
standpoint—I am not going into the
wider question of Ministers of State,
the Deputy Ministers etc—....Mr.
Shukla has walked in and he is walk-
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Mr. Chairman: Why do you name

him alone?

Shri Hari Vishnu Kamath: He chose
to walk out. His senior Minister is
here; but he belongs to the other place.

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): Which place?

Shri Harl Vishno Eamath: To Rejya
Sabha. Whenever this House refers to
Rajya Sabha, it is called the other
place. You can check it up from the
records of the proceedings of this
House in the last one decade. The
Union Cabinet is rather curiously com-
posed for the first time in India’s par-
liamentary history: Out of 16 mem-
bers of the Cabinet—this number is
not curious—® are members of the Lok
Sabha....

Mr. Chairman; Order, order. There
should be no crossing of the floor.

Shrl Harl Vishnu Kamath: § mem-
bers of the Lok Sabhia—may be nava-
ratnas; I do not know whether they
are Navaratnas or Navagrahas— and 7
members belong to the other place.

Shri Kapar Singh (Ludhiana): Sap-
tarishis'

Shri Harl Vishon Kamath: Li is sup-
posed to be the House of Elders. I do
not know whether it is appropriate to
call it as the House of Elders, because
so many youngsters have been nomi-
nated for ulterior purposes.

Shri Khadilkar (Khed): Your former
leader is also there

Shri Harl Vishon Kamath: 7 mem-
bers belong to the other House. 8 and
7—this {8 a most atrocious proportion.
No other country in the . world, no
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other parliamentary democracy in the
world can boast of such a proportion.
No other parliamentary democracy
shows such an example with regard to
their own Cabinet functioning in that
country.

Now, S8ir, of these 7 Ministers
belonging to the other House......

Shri  Warior
place,

Shri Harl Vishou Kamath: Yes,
other place. I am glad that the hon.
Member pointed out this thing. We
should be quite correct In our parlia-
mentary phraseology or parlance.

(Trichur): ....other

Mr. Chalrman: Perhaps you need a
little help from others.

Shi Harl Vishnu Kamath: I welcome
help from all quarters, from you too.
I am sure it will be forthcoming in
abundant measure from you also, as 1
proceed. You will not be able to take
part in the proceedings. If you are
down below, you will also support
me.

Of the seven members of the other
House too, as you are well aware,
when they were appointed to the
Cabinet, maybe three, perhaps two,
were houseless Ministers, houseless in
the sense of belonging to neither
House,

You remember that in the Jlast
House of Commons, when Sir Alec
Douglas Home was appointed Prime
Minister in succession to Mr. Mac-
millan, Mr. Harold Wilson quipped,
“This is & houseles; Home"—or Hume
—Dbecause he had to come into the
House apfterwards, he had to be elected
to the House of Commons subsequent-
ly.

Here, there was one Minister—I am
sorry to point out this fact, but there
is no casting of reflection on any one,
I am polnting out the hard facts and
figures which we should not shirk
facing, we should face them with the
fullest courage and honesty—who was
appointed to the Cabinet. He had
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been, unfortunately, I am sorry for
that, defeated in the last election, and
he was appointed to the Cabinet. He
should not have been appointed to
the Cabinet unless he had been elected
to one of the Houses,

Shri Khadilkar: Who is it?

Shri Hari Vishou Kamath:
you know it.

I think

This is pot such a bad instance.
Some years ago you will recall that
the founder-leader of the Swatantra
Party was the Chief Minister, last-
term Chief Minister—he did well, of
course, as Chief Minister, I do not
deny his capability, talent and what
not—but he had been nominated by
the Governor to the Legislative Coun-
cil of Madras, nominated, not even
elected to the Legislative Couneil, and
he became Chief Minister and carried
on the administration for, I think, two
or three years in that capacity.

Shri Man Sinh P. Patel (Mehsana):
One year only.

Shri Hari Vishnu Kamath: That Is
a minor point, whether it was one
year or two years. He was there as
Chief Minister, 8 nominated Member
of the Legislative Council,

The point I am 1rying to make out is
that we are establishing bad traditions,
setting up unhealthy conventions, very
unsound iraditions which are anti-
thetical to the principles and spirit of
parliamentary democracy and to even
the letter of the Constitution.

There was another instance in 1952
I belicve, when a candidate who was
defeated in the election at that time.
the first general election, was strajght-
away appointed Chief Minister of that
State, Bombay, the then bigger, bilin-
gual, or rather quadrilingual State.

Mr. Chalrman:
gual?

Shri Harl Vishmu Kamath: Thank
you for the help, timely help,

Why not multilin-
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He was appointed Chief Minister, It
was some time before he got elected
to the lower House, the Bombay
Assembly.

We are in the seventeenth year of
the Hepublic of India by the grace of
God, established by the grace of God
and the goodwill and co-operation and
sacrifice of the people. We should
now make up our mind gnce for all
that henceforth we shall not commit
these blunders.

Mr. Chairman: There are two hours
allotted for this Bill.

Shri Hari Vishnu Kamath: The
time may be extended,

Mr, Chailrman: And there are a
number of hon. Members wanting to
speak.

Shri Hari Vishnu Kamath: 1 am glad
ta hear it.

Shri Raghunath Singh (Varanasi):
He should allow others to support the
Bill.

Shri Hari Visbnu Kamath: Yes,

it ag fawd (Fix) : @a7 @
s =it o

Mr, Chairman: The hon. Minister
has also to reply. Seo, he will kindly
keep the time in mind.

Shri H. N, Mukerjee (Calcutta Cen-
tral); The time may be cxtended.

Mr, Chairman: There is no motion
as such. It will be seen later on.

ot 7y fowd : faor 355 & w=e
# OF TR ATEAT § | TTAA ATEE
w1 fagaE Tga wweT § | I sEfA
ww @ ¢ & eq e & g A
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Shri H. N. Mukerjee: It is the great
desire of the House that some Cabinet
Minister ought to be here. This is a
subjeit of very great importance, and
Government disregards it because they
have a majority and we cannot change-
the Constitution by our vole, and
they send a comparalively junior
Minister. I have nothing against Mr.
Hathi, but he does not belong to the
Cabinet. The Prime Minister is not
here. None of the other Cabinet
Ministers is here. This is a reflection
on the House. From that point of
view, you can perhaps have it convey-
ed to the Prime Minister or the Leader
of the House that they should do some-
thing about it.

Mr, Chairman: It will be conveyed.

Shri Ranga (Chittoor): Is
any whip at all here?

there

ot wy fawy : $faAz F1 79 A
T uw W waEr At Add g sfrw
A ¥ FET wmw wgar W =
% % ff W AR ? | T H W
qI5% ATET a1 WA |

il vawre Ay : ¥ fAaem # fw
A weewW favws o7 fawrr &AWy
wrf 7 s war A1 Ao g wdgw
sreT ore ft grIw W9F AG, ATEN
fafaees qioe 77 #, fgw waw 7# &,
fedy fge a9z 7 2 1 grew 49
w= ?

Mr. Chalrman: I have taken note
of that, and I am taking action with
regard to that.

Shri D. C. Sharma (Gurdaspur): I
endorse every word of what Mr.
Raghunath Singh has said It 8 a
sad reflection upon our House and
upon parliamentary democracy that
the Treasury Benches should be empty,
except for this gentleman who iz a
very dutiful Member of the House.

Mr. Chalrman: I am selzed of the.
situation.
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Shri Raghunath Singh: Thank you.

Bhri Hari Vishnu Kamath: [ am
happy that the Bill has evoked so
much interest, and rightly so, from
Members on all sides of the House, and
I do hope that in response tg the
request made by my hon. colleagues,
some Cabinet Minister may appear
from somewhere and will be present
in the House,

Mr, Chairman: That point is clear.

Please be brief.

Shri D. C. Sharma: He will not
drop from the ceiling.

Shri Hari Vishou Kamath: I was
inviting your attention to this rather
unpleasant facl, unsatisfactory fact, of
the proportion of 8 to 7 in the Cabinet
here. What is the position obtaining
in other parliamentary democracieg of
the world?

Shri D, C. Sharma: Do not make a
long speech.

Shri Harl Vishou Kamath: 1 will
give you full time. The time will be
extended by another two hours,

In Great Britain whose Parliament,
the House of Commons, is called the
Mother of Parliaments, the most anci-
ent democracy from whom we have
borrowed much of our Constitution,
though not in entirely, there, in Bri-
tain, no peer, that means a Member of
the Upper House, the House of Lords,
has been Prime Minister since the
resignation of Lord Salisbury in 1802,
In 1923, the question whether it was
then possible for a peer to become
Prime Minister, was definitely raised.
The resignation of Mr. Bonar Law
left George V with a choice between
Lord Curzon and Mr. Baldwin. The
convincing argument was that, in the
opinion of many members of the
House of Commons, “the time. .. has
passed when the direction of domestic
policy can be placed outside the House
of Commons.” They definitely said
that no ‘longer a Member of the other
House, the House of Lards, could be

.
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trusted with the direction of domestic
policy.

“It was not plain in 1923 that
the Prime Minister must neces-
sarily be in the House of Com-
mons."”

Then it goes on to say:

“It is however now conceded
that the Government owes a res-
ponsibility to the House of Com-
mons alone.”

Then, we have a similar provision in
our Constitution also. Will you kind-
ly see article 75 and article 1847
Article 75(3) says:

“The Council of Ministers shall
be collectively responsible to the
House of the People.”

There is also the parallel and corres-
ponding article for the States, article
164(2):

“The Counejl of Ministers shall
be collectively responsible to the
Legislative Assembly of the
State.”

Iy it not a strange irony—may 1 use
another word which is more appro-
priate—travesly and mockery of the
spirit and letter of these provisions
of the Constitution if the cabinet is
headed or the council of ministers is
headed by a person who is not a
member of that very House to which
the cabinel is collectively responsible,
the council of ministers js collectively
responsible? Today I am not making
any persona] reference in this matter.
It is a matter of principle, tradition,
and good conventions. I am sure
that but for this emergency which
has become more a shroud than &
cloak to cover the cadaverous sins
and erimes of the government, but for
that there would be by-elections.
Even with the emergency on, there is
no reason why there should not be
by-elections in the country. When the
war with Japan was in full swing in
1945, there were general electiong in
Great Britain; the British government
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Wwas carrying on the war against Japan
after the fall of Germany, still
general elections were helq in Great
Britain. Here the Government is
fighting shy of holding even byelec-
tions in the country. 1 am sure the
dignity and the status of the Prime
Minister would be enhanced if fighting
a byelection, Shrimati Indira Gandhi
got elected to this House and came
here, as an elected Member of this
House, of Lok Sabha; because she is
Prime Minister she will displace the
Leader of the House also from his
position, not that 1 am againgt him.
But it is in the fitness of things that
the Prime Minister should get elected
to this House and I am sure she can
face a byelection and after winning
the byelection come here. I hope in
spite of what the government thinks
on this emergency at the present
mument, you yoursclf, I am sure, and
the Members of your party and the
House, of Parliament as a whole will
compel the government . . .

Mr. Chairman: At the moment I
have no party.

Shri Harl Vishnu Kamath: When
you come down, you will have ...
You will compel the government to
hold byelections even if the emer-
gency is not revoked. I hope it will
be revoked in response to popular
demand. Ewven if that is not done,
there should be byelections and the
members of the cabinet should be
from this House. I hope, I wish very
much even Mr. Hathi comes to this
House but it is perhaps too late in
the day now, but next year .. .

Shri Hathi: T was.

Shri Hari Vishnu Kamath: 1 know
1 am talking of this Parliament. Next
year he will perhaps be in this House.

1 was pointing out about the other
eountries; there are very strict con-
ditiong in other countrles. In Canada,
another Commonwealth country, all
ministers in charge of departments of
government must be members of the
House of Commons—all ministers in
charge of departments. Who can be
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members of the other place? Can
you guess? Those who are without
any portfolio can be members of the
other House. I do not mind if one or
two ministers without portfolio can
be taken from the other House Rajyva
Sabha, the other plie. In Ireland,
the Irish Free State, only the mem-
bers of the Dail Eireann can be mem-
bers of the Executive council, that
is the cabinet, thus preventing the
country—that iz how he puts it, it is
unfortunate, but it is true and we
have to face facts—from making full
use of such abilily and experience as
may be found in the Senate. The
Senate is the other House. In spite
of that, they have provided that no
member of the Senale or the upper
House in the Irish Free State can be
a member of the executive council.
Then comes New Zealand; it has got
only one House. In France which has
gone through many vicissitudes, there
is now no parliamentary democracy
ag we know it. In West Germany,
where there is parliameniary demo-
cracy, the federal chancellor, that is
the Prime Minister, is nominated.

“The federal chancellor is nomi-
nated, as we have seen, by the
federal President and must then
be clected by the Bundestag.”

Bundestag is the lower house;
Bundesrat is the upper house, as you
are we]] gware. There also it is the
same position. In Canada, Irish Free
State, Germany and Britain which
are among the important parliamen-
tary democracies, there are provisions
jfuarantecing that the head of the
cabinet, the Prime Minister, i3 a
member of the lower house, House
of Commons.

One or two words more and 1 have
done. For the present, I would like
to say—I have the right of reply and
T will take up some other issues at
that time, one or two matters—that
there are two amendments to my Bill,
one in the name of Shri Yashpal
Singh and the other in the name of
Shri Vishwanath Pandey.” 1 welcome
these amendments, and if the House
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agrees tp the amendments, 1 accept
them; I agree to them. I will be glad
if the House agrees to the amendment
for the circulation of my Bill for
public opinion,

One word about the import of the
Bill, because it is likely to be
misconstrued that this is a sort of
reflertion, unjust and unfair reflection
on the Rajya Sabha the other place,
By no means is it so. Because, what-
ever may be our likes or dislikes,
aspirations or desires, the Constitu-
tion has made them unequal; there
is no question of equality. We have
gut respect for cach other just as in
the wide world, though human beings
are unequal, they respect each other.
They are unequal. We have regard for
them, But I do not think our regard
should be carried to a point where it
becomes reverence, in the words of the
Finance Minister who talked the other
dav about reverence for the other
House, I do not know what he meant
by reverence; it is reserved for some-
thing much higher, much more than
political  inslitutions. Regard res-
pect, love, affection, yes, but certainly
not reverence . . . (An Hon. Mem-
ber: Consideration).

Mr. Chairman: There is a little line
of distinction between the two,

Shri Hari Vishnu Kamath: There
iz much distinction, not g little, You
will find cven in the Rules of Proce-
dure that for certain purposes and
for certain committees they have mo
locus standi; they cannot get into these
commitices. You know that. The
Constitution makes it quite clear
about their powers in regard to
Money bills, financial business, etc.
They have not got any financial
powers; they do not discuss the
budget demands. It is very wise,
therefore, that other countries have
provided that the head of Govern-
ment should come from among them-
selves, from that House to which the
cabinet, 1he council of ministers, is
collectively responsible,
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Now, on the question of a motion
of no-confidence, ag you are well
aware, a motion of no-confidence has
been moved four times in this House,
the Lok Sabha. This House has had
the distinction, the third Lok Sabha
has had the distinction, of moving a
motion of no-confidence in the Coun-
vil of Ministers not once, twice or
thrice, but four times. In thy other
plave, the poor Rajya Sabha—I should
not say poor—they have not had the
privilege of moving any motion of
no-confidence. So, does it not stand
to reason that the Prime Minister
should be an elected Member of this
House?

May I, before I conclude, ask, is
there any Member of this House whose
soul is so dull—I will not say so
dead—who is so soulless and so dull
that he will not accept the provisions
of my Bill? He will be “stultifying
himself, the House will stultify itself,
if the House rejects my Bill which
provides that a Member of this House
should become the Prime Minister of
India. Does it not appeal to you,
Sir? If you were down below here,
I am sure you will agree. Does it
not appeal to all the Members, Mem-
bers on all sides of the House? Could
anybody feel otherwise? [ am sorry
to say that if the House votes against
this Bill, if the House disagrees with
this Bill, I will have no hesitation in
saying that the House will be stulti-
fying itself.

I would, therefore, urge that, as I
have said in my Statement of Objects
and Reasons. in no circumstances
should the Prime Minister or a Chief
Minister be a Member who has been
elected indirectly and who has not
been elected directly by the people of
this country. 1 therefore move this
Bill for the consideration of the House
and 1 « d it for pt by
all sections of the House, by all sides
of the House and by every Member
of the House.
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Mr. Chairman: There are two
amendments, one by Uiri  Yashpal
Singh and the other by Shri Vishwa
Nath Pandey.

Shri Yashpal Singh
move:

(Kairana): I

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 30th September,
1966."

Shri Vishwa Nath Pandey (Salem-
pur): I move:

“That the Bill be circulated for
thye purpose of eliciting opinion

thereon by the 30th October,
1966."
Mr, Chairman: Both the amend-

mentg have been moved. Shri Harish
Chandra Mathur.

Shri HMarish Chandra  Mathar
(Jalore): Mr. Chairman, Sir, Shri
Kamath, as usual, has drawn the
attention of the House to a matter of
real, vital and significant importance.
So far as the basic principle of the
Bill is concerned, 1 think there can
be no two opinions, and it will have
my support in full.

At the very outset, I wish to draw
the attention of the House to the fact
that if we were to accept the consti-
tutional amendments that are brought
before this House, 1 think we will
have to amend our Constitution
almost every month. I have here
before me a list. Of course, the
Government have amended the Con-
stitution 18 times or more. But the
private Members have felt it neces-
sarv, on certain vitel matters, to
bring before this House Bills for the
amendment of the Constitution and
as ] counted the Bills, I found that
during 1964, we had about 16 Con-
stitution (Amendment) Bills; so, it
is more than one in a month. In
1065, it is the same ratio. In 1966—
we are in the month of April—this
is the fifth Constitution (Amendment)
Bill,
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Shri Kapur Siagh (Ludhiana): So,
you exceed the average this year,

Shri Harish Chandra Mathur: We
are progressing. This indicates that
there are certain Bill: which are
brought obviously with a view to
highlighting certain points, to focus
the attention of the Government on
certain matters, but I think there js
great need for us to give some thought
to the basic matter, where there is
need for an amendment of the Con-
stitution in vital parts, in several res-
pects, after our experience of these
17 years. Ag a matter of fact, when
1 went through the proceedings of the

Constituent Assembly, I found that
the late Prime Minister, Pandit
Jawaharlal Nehru, had observed,

when his attention was drawn during
the concluding portion of the debate,
that there were certain important
matters on which decisions had been
taken at that time and they could
nol go buck to review the entire
matter. He thought that it would be
wise to review the Constitution after
five years or so. I think in these
matters as have been highlighted by
the Opposition—the Opposition may
be weak in numbers—the points are

not weak, The Opposition's points
have strength, and such points,
such matters, such subjects as

have real strength in them need to
be examined. Therefore, 1 would
suggest that a Committee might be
constituted to go into all the various
constitutional amendments, Constitu-
tion (Amendment) Bills, that have
been presented so far, and the Go-
vernment should examine whether
there is need for this House to consti-
tute itself, after the next election, into
another Constituent Assembly and to
have a complete review of the entire
matter. There are many other mat-
ters such as the State.Centre rela-
tionship and others which will have
to be given a deeper thought and
consideration.

Coming to the provisions of this
particular Bill, ag 1 said, “while I
entirely agree with the basic principle,
I am afraid I cannot subscribe to the
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clauses as they have been incorporated
in this Bill. I see no justification for
a 25 per cent strength of Cabinet
Ministers to be drawn from the other
House. My amendment to this would
be, if on account of any emergency or
urgency there is need for somebody to
be appointed as a Cabinet Minister
from the other House it may be done,
but he must seek election within six
months; he must immediately vacate
his seat if he accepts the Cabinet
Minister's position and then he must
seek election in the other House.

So far ag the Prime Minister is
concerned, it is for the first time that
we are faced with a wery difficult
and urnigue situation. Our minds
were really very much exercised at
that tune, and 1 feel the only correct
thing would have been for the Prime
Minister, before she took the oath
of office before the President, to have
resigned from that House—even
before she took the oath, Without
being Member of any House she
could be the Prime Minister for six
months and then the election should
have followed. Some of us did ex-
presg such an opinion, as a matter of
fact, even then. What was thrown
in our face wag that we are in the
midst of an cmergency. May be
legally it is a valid point; technically,
it is a legal point. But I am unfor-
tunately one of those who have been
advocating all the time that it is time
to do away with the emergency for
all practical purposes. Even yester-
day, we had a meeting and I have been
pleading—it is no secret—on the flooT
of this House and outside, that if you
want to give real meaning to the
emergency in the minds of the people,
it you want Government to be really
aware of its own responsibilities for
the sake of the Government, to make
them aware of a sense of their res-
ponsibility, to let people have com-
plete freedom and be exercised when
there is the emergency to consider it
As an emergency, it is high time that
we did away with the emergency.
So, to my mind, there is absolutely
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no consideration whatsoever. But,
even if it is, technically, as it stands
today, an emergency, though certain
reasons are advanced for not having
by-elections now, reasons with which
1 am not in agreement, I think the
Government should consider this
matter and have these by-elections
held. Now, possibly I do not want
to be absolutely impractical, Now
that hardly 8 to 10 months are left
for the general elections, I will not
force the hands of the government
here and now that they should ask
all the Cabinet ministers coming from
the other House to go in for bye-
elections now. But it is very signi-
ficant and important that the Gowvern-
ment, the Prime Minister, makes a
policy decision that they subscribe to
this particular view that they do not
want this to be carried any further
and they will be doing nothing than
what we have been following all the
time.

You are possibly aware, Mr. Chair-
man, that the late Prime Minister
Jawaharlal Nehru had made it abun-
dantly clear to all the Cabinet minis-
ters from the pther House that if they
were to continue in the Cabinet afler
the elections, they must contest the
elections and come to this House. So,
the thinking, the philosophy, the prin-
ciple, ig there. It is now time that
the government reiterates and makes
abundantly clear that very policy and
assure this House and the country
that there would be no backdoor
entry for the Cabinet ministers and
that we will adhere to this very sound
principle and policy to which we
have subscribed all the time and
which the country has held in appro-
bation all the time. I think at pre-
sent all that is necessary is a clear
enunciation of that policy and a
commitment by the government. I
do not think it would be possible or
advisable to pass this Bill as it is,
because as I said in the beginming, I
do not subscribe to the view that
there should be a quota fixed for the
other House. I do mnot subseribe to
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the view of such quotas and permits
so far as this matter is concerned.

Shri H N. Mukerjee: Sir, I am
glad that at least the Leader of the
House, after more than half an hour
has passed, has chosen to appear and
the Law Minister also has condes-
cended to be with us.

Shri Ranga: But without his rose!

Shri H. N. Mukerjee: 1 was recal-
ling what the Americans used to say
about rapid means of communication
which are available these days and
which are much improved today.
They used to say that the three quick-
of communication were

est ways
telephone, telegraph and  tell-a-
woman. It seems that even though

we have got quicker means of com-
munication, we could not communi-
cate with members of the Cabinet
and could not persuade them to come
here, because—1 feel very strongly—
and I cannot understand why the
House does not seem to take this
matler scriously enough—Government
seems tp think that this is a matter
which, being a constitutional amend-
ment, has not the foggiest chance of
being passed and, therefore, they can
make short-shrift of it. Here is a
matter of principle, as Mr. Mathur's
speech has made it very clear, how
the minds of Congress members are
working in regard to the measure
which Mr. Kemath has proposed. He
might not agree {p something suggest-
ed in the Biil, but the main point in
the Bill that the Prime Minister
must belong to the Lower House and
the Chief Minister in the respective
State must belong to the Legislative
Assembly and not to the Upper
House, is a matter on which the gov-
ernment’s assurances have got to be
forthcoming. There is mothing per-
sonal about it. Though I said tell-a-
woman, there ijs nothing personal.
The Congress administration, who-
ever heads it, being bad as it is will
stink just as badly. It is not simed
against any particular Prime Minister,
It is based on a certain principle.
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I also wish to say something which
Mr. Kamath has referred to and
Mr. Mathur in his own way has very
strongly mentioned it, namely, the
decision of the Election Commission,
which unfortunately has come to
mean the same thing as the decision
of the government, something which
we are not going to accept. The
Election Commission is a body which
should behave differently. The Elee=
tion Commission in the desire of the
ruling party and in the name of the
emergency, which to ull intents and

purposes does not exist, have
banned Lye-elections. This is a most
Lal Bahadur

peculiar state of things.
Shastri is dead and his seat is lying
vacant. Was it not possible for the
Prime Minister of India to contest
that seat, which ought to be a very
safe seat for a Congress candidate,
and come to this House? Bul she
does not choose to do so because that
would mean that the revocation of
the emergency would become a really
practicable proposition, which it is.
Government is denying that it js a
practicable proposition, but it is, in
the eyes of the prople and in the eyes
of genuinely enlightened representa-
tives of Congress opinion like Mr.
Mathur, certainly eminently practi-
cable.

The points of principle have been
placed by Mr, Kamath. [ need not
refer to the case of Curzon or Home.
There is another instance of Quintin
Hogg, who merely aspiring to become
Prime Minister gove up his succes-
sion to Lord Hailsham, whnse son he
is, These British precedents are
there, Why are we asking for our
country accepting the gpirit of these
British precedents? It is because, if
this country is serious about working
parliamentary democracy—and, more
than us on this side, the government
party says it is very serious about
parlismentary democracy; I am twit-
ted from time to time as having no
very great fondness for parliamentary
democracy, and for many pepects of
parli tary democr I do mnot
have much of a fondness, 1 can assure
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them—but if government really and
truly cares about parliamentary
democracy, it is a matter of delicate
balance. If that delicate balance is
%o be preserved in conformity with
the principle that the people’s ropre-
sentatives should have a real say in
the administration, then this kind of
thing like the Prime Minister being
a moember of the representative,
elected House becomes a categorical
imperative, There is no getling away
from it. This is a matter of principle
which you cannol gel away from,

There have been occasions and
already it has happened in this
House—it is the Prime Minister's
duty to express the sense of the
House on formal occasions. In the
British House of Commons, this is
exactly what is done. [ am gquoting
Arom Erskine May:

“It is the Prime Minister's duty
to express the sense of the House
on formal occasions on motions
of thanks or econgratulations and
motions of condolence.”

None of us had any objection perso-
nally to Shrimati Indira Gandhj lead-
ing the debate when we were expres-
sing our condolence as we did at the
passing away of Lal Bahadur Shastri.
We were not vulgar enough to object
to that procedure at that point of
time, But it is perverse and ridicu=-
lous that this sense of the House js
being representatively expressed by
some person, who however eminent
he or she may be in some other do-
main, does not belong to this House.
This is not & purely legal quibbling
kind of thing; it is very important.
The spirit of the matter ig lost of that
kind of thing takes place.

Some of us remember, and certainly
the Leader of the House will remem-
ber—that in the frst Parliament—I
think at that time Mr. Kamath also
wius here-—there was a great deal of
trouble and hullabaloo over some
Jaxru pas, some false step having been
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taken by the then Minister of Law,
the late Mr Charu Chandra Biswas.
Mr. Biswas, the then Law Minister,
belonged to the Rajya Sabha. I do
not want to go into the details of that
incident. He was hauled up here and
also hauled wup in that House. He
walked out of this House because that
other place, that other shop, had put
a ban on him to open his mouth in
this House. It went so far—and Mr
Satya Narayan Sinha will certainly
remember that occasion when in a
huff, obeying the directive of the
Chairman of the other House repres-
enting the Rajva Sabha, Mr, C. C.
Biswas, the Minister of Law, walked
out of this place. Ultimately an un-
derstanding was reached between the
Speaker and the Chairman who sat
down together. The Government
of India represented by Jawaharlal
Nehru tried to intervene and a sort
of understanding was reached.

Mr. Chairman: Do you mean to say
that an hon. Minister functioning
here, a member of the Cabinet, could
not speak out his mind here irres-
pective of the above fact because he
belonged to that House?

Shri H. N. Mukerjee: A Minister of
the Cabinel, who according to the
Constitution belonged to a Council of
Ministers, answerable to this House
and this House alone and not to the
other House, who was driven by the
compulsion of his position in the other
House, whose discipline he was bound
to obey, refused to speak and answer
questions and walked out of this
House in a huff. This can be refer-
red to. Shri Satya Narayan Sinha
is nodding his head in agreement
because I am stating a fact. This is
the kind of thing which took place,
this kind of thing might very well
take place later on, this kind of thing
has got to be safeguarded against
and it should not be allowed to
happen.

Sir, I do not have much time and
1 do not have to talk about the
necessity of this measure on which
everybody is agreed. Shri Kamath
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mentioned about the Chief Ministers.
He hag referred to the case of our
revered leader of the Swatantra
Party, Shri Rajagopalachari entering
by the backdoor. Shri Mathur has
put it strongly that “backdoor entry”
into positions of power has got to be
stopped. It was said that he got into
position as Chief Minister by the
backdoor. This has great implications
for the future of parliamentary demo-
cracy. Already there are indications
in the country that these satraps—
one day Shri Kamath described Chief
Ministers as subedars—are becoming
too powerful, and if in addition to
the power which they have come to
enjoy in the Congress set-up—they
dominate discussions at the Centre,
they decide who is to be the Prime
Minister and who is not to be the
Prime Minister—these Chief Minis-
ters, if in regard to the population of
their own respective States can say:
“To hell with you, I can get into the
Council gr the Upper House through
nomination even and I can be a Chief
Minister without having ever been
answerable tp the electorate”, then,
Sir, where is parliamentary demo-
cracy leading us to? We have had
the instances not only of Shri Raja-
gopalachari—who, after all, has a
record which will speak for itself and
he does not have to defend his own
position—but of other people like the
Chief Minister of Uttar Pradesh or
the Chief Minister of the multi-
lingual Bombay State or early days.
They were thrown out by the elec-
torate and they had the gumption to
walk batk into the position of the

highest power in their particular
States. If this kind of thing get
constitutional tion on t

perhaps, of an inadvertent dereliction
of duty on the part of the Constituent
Assembly which had gone into the
serious implications of this matter
when putting in those particular
clauses but not an additiona! safe-
guard sbout making sure that the
Prime Minister should belong to the
Lower House and the Lower House
alone—it was perhaps an inadvertent
omission—this country’s parliamen-
tary democracy, this country’s demo-
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cratic future will be in danger.
Because of an inadvertent omiasion

on the part of the Constituent
Asgembly, this country’s parliamen-
tary d acy, this try's demo-

cratic future should not be mortgag-
ed, should not be endangered in the
way it appears to have been.

Therefore, I feel from every point
of view, from the point of view of
principle, from the point of view of
practical working, from the point of
view of parliamentary life in our
country, from the point of view of
the delicate balance which parliamen-
tary system ought to represemnt other-
wise, we ought to accept the principle
of the measure. Let Shri Hathi,
instead of saying nothing but at
length and in a very gentle fashion,
come forward with a definite assur-
ance that Government is going to
look into this matter much more
seriously, the Government wunder-
stands the implications of this
measure and Government is going to
do something about it.

Shri Hathi: You want me to =ay
that or a Cabinet Minister to say that?

Shri H. N. Mukerjee: [ do not
mind. You are there. I do not mind
if you say that. It is not that I want
a particular Cabinet Minister to say
something. You are very welcome
to speak on behalf of the Govern-
ment. Ag long as we permit you in
this House to speak on behalf of the
Government we accept whatever you
say.

Mr. Chalrman: How much time
will the hon. Minister take for his
reply?

Shri Hathi: It all depends on how
the debate proceeds. I will take at
least half-an-hour.

Shri Raghunath Singh: Sir, this is
s very important Bill. The time
should be extended and every Mem-
ber who wants to speak should be
given a chance to express !11! views.

Mr, Chalrman: Let there be a
motion.
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Shri Khadllkar: Sir, I beg to move:

“That the time allotted for this
Bill be extended by one hour".

Mr. Chalrman: I shall put the
motion to the vote of the House, The
question is:

“That the time allotted for this
Bill be extended by one hour".

The motion was adopted.

st e g ;& ¥ g
Sera @ § & & 92 # aw agr
fear st

Shrl D. C. Sharma: Mr. Chairman,
Sir, I have great regard for Shri Hari
Vishnu Kamath as I have great regard
and respect for that great novelist of
England, Charles Dickens. Both of
them are great artists of exaggera-
tion. Now, Sir, Shri Kamath tried to
paint a very gloomy picture of our
parliamentary democracy. But I can
say, after surveying the parliamen-
tary democracies all over the world,
that our parliamentary democracy is
much better, sounder than and as
effective ag any other parliamentary
democracy in the world.

But there is one thing. If the
number of Bills to amend the Con-
stitution is sp great, as was referred
to by the hon. Member, it is for the
simple reason that it is the most easy
thing to bring forward a Bill by a
private Member favouring the amend-
ment of the Constitution. It requires
only one additional sentence or re-
quires only the omisslon of one
sentence. Therefore, if there are so
many Bills it does not mean that our
Constitution has gone to pieces or
that there should be a Commission
appointed or that the Parliament
which will come into being in 1887
should constitute itself into a Con-
stituent Assembly. I think, Sir, here
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1 find that imagination is running
amuck.

An hon. Member:
a level-headed persom.

Shri Mathur is

Shri D. C. Sharma: All are level-
headed persons, but sometimes level-
headed persons run amuck more than
anybody else.

I would submit very respectfully,
Sir, that no reflection should have
been cast on our Prime Minister. She
can win any election from any con-
stituency in India at any time, and if
she had not sought election up to this
time it js because of the fact that the
Election Commission has suspended
the by-elections for the time being.
Otherwise, to say that our Prime
Minister stands in the same category
as some Chief Minister of some kind
of State or some Chief Minister of
some multi-lingual, bi-lingual, tri-
lingual or mono-lingual State, s
nothing but a travesty of facts.
Therefore, 1 think we ghould not
drag into this picture the great per-
sonality of the Prime Minister of
India who, 1 think, is by all judg-
ment, capable of not only fighting her
own elections but fighting the election
also of the members of our party and

bringing them to wictory iIn this
House in 1067,

Shri Shinkre (Marmagoa): Yet to
be seen.

Shrli D. C. Sharma: After having

sald that I wantto make one point. I
cannot understand one thing. I can-
not understand why our parliamen-
tary democracy is putting so much
emphasis on the defeated candidates.
I tell you, Sir—may you live long and
may you always be victorious......

Mr, Chalrman: In what?

Shri D. C. Sharma: May vou always
be victorious in the elections and
everywhere. I submit very respect-
fully that in this parliamentary
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democracy of India it is much better
to be defeated than to be elected. If
you are defeated you become the
Chairman of some big corporation,
some big commission and, if nothing
else, you become the Governor of
some State, If nothing else, you
become an Ambassador somewhere.
Therefore, this is a very unhealthy
trend in our parliamentary demo-
cracy. [ believe that defeated can-
didates should not have any truck
at the hands of the powers that be
in this country. They should stand
where they are. They have been
adjudged by the people; they have
been found to be unfit; they have
been found to be below par; they
cannot represent the people. And
yvet we find that they are levelled up,
upgraded, raised high, which is an
unhealthy trend.

The second point that 1 want to
make is this. As was pointed out by
a friend of mine, you cannot compare
our Rajya Sabha with the House of
Lords of Great Britain. You cannot
compare our Upper House with the
Upper House of a Commonwealth
country. There the hereditary prin-
ciple prevails, more or Jess. Here
you have elections, more or less; of
course, there are some nominations,
I am glad that the retired Secretary
of Lok Sabha has been promoted to
the Rajya Sabha. Perhaps, he has
been sent there to acquaint the
Sabha with better parliamentary pro=
cedure and better parliamentary prac-
ticeg there. I do not know why he
has been sent there, but I am very
happy. Otherwise, I find that most of
the Members of Rajya Sabha are
elected indirectly and those few who
are nominated are persons who are
nominated for one reason or other—
some person is a social worker, some
person is a writer or some person is
a parliamentarian. Therefore, you
cannot compare our Rajya Sabha with
the House of Lords or the Upper
House of a Commonwealth country.
There is a fundamental difference
between the two.

An hon Member: Which s better?
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Shri D. C. Sharma: If you were to
ask for my opinion, T would say:
abolish Rajya Sabhe, abolish the
Upper Houses in the States. But I
am not an Utopian. I take things as
they are. A Brahmin always takes
facts as they are. Therefore, I would
very respectfully submit that this
disparity, this differentiation between
the Rajya Sabha and Lok Sabha in
our country is absolutely unwarrant-
ed and uncalled for. We stand on
one footing and they stand on a
difterent footing. But, all the same,
1 would say that, so far as things go,
80 far as our Constitution stands as
it is, and the Council of Ministers s
responsible to the House of the
People, most of the Ministers who
come from the Rajya Sabha are com-
cessfonal Ministers.

These poles or pillars are there;
similarly, they are there. Al] the
same, T would submit very respect-
fully that almost all the members of
the Cabinet, almost all the Ministers
of State, almost all the Deputy Min-
isters, almost all the Parliamentary
Secretaries should come from the
Lok Sabha, because it is the Lok
Sabha that represents the people. The
Rajya Sabha people represent this
group or that group or this or that
State; they do not represent the
people (Interruptiong). You,
Rajas, are having a good time. So,
why do you bother sbout this? You
should not be annoyed about it.

1 was submitting very respectfully
that we are used to quotas. permits
and licences in this country and they
are helpful for our industrial growth.
Similarly, I think the quota system
may be useful for our parliamentary
growth. Therefore, T would sav that
80 per cent of the members of the
Counrcil of Ministers should come
from the Lok Sabha and only 20 per
cent should come from the Rajya
Sabha. We should have them only
80 that they should not fee] ignored.
George Barnard Shaw used to write
prefaces to good plays, and one of the
prefaces he wrote was like this “to
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[Shri D. C, Sharma) .
the critics lest they feel ignored".
Therefore, I say that 20 per cent of
the members in the Council of Min-
isters may be from the Rajya Sabha
lest they feel ignored. So 1 say:
Give them a small place in the picture
but do not give them a big place in
the picture.

As I said in the beginning, our
parliamentary democracy is working
very well. But we have to take note
of the composition of the Council of
Ministers with particular reference to
the members from Rajya Sabha in
the Council of Ministers. We have
to take note of the great adventage
which the defeated candidates are
getting in this country. We have also
to take note of those factors which
may not work to the advantage of
our parliamentary democracy. Par-
liamentary democracy is & very
tender plant which requires constant
looking after; it has to be tended
very carefully; it has to be watered
with the life-blood of the people; it
has to be fertilized by new ideas. So,
we have to see to it that those per-
sons who do not represent the will
of the people do not have a control-
ling voice or a dominant voice or a
predominant influence in the Council
of Ministers in this country.

s TEEAS Y . W WEIRY,
18 819 QU9 TTE & I T
e i gz g § R fegmm
FT TUTA Hel 7T TAT FT =iET I47 |
EH @A Tl OOl ®1 99 AT
AT w0 g W g8 Fr 9T 8 fw
T T Ao g e § e &
dfra &1 s wEw w7 Ay §
e wgied, § wrod A ag e
gaTar s fau ag wEa @ 6 arfermiee
TETH ¥ ATAY F gW A a) st
2 wwx g, afwa e grogw wari fE
78T &1 o A W e R AET
o aF v g & A qee 7 gt
ot @t & 1 gfeE w7 oA faw o
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A FET & | ST £ ag o
&1 e qf g & arq wgm awar &
f& fog qomm #1 3 45-50 TGt &
Efreeam 7 waw feg go & o gl &1
SR Wl AYHAWT & & AT AT 7,
T GWT & G ST, I 90T F1
gw arewT Ieet faw 7 ot @ §, fee oY
0 IO A A w0 E )

T gy W4 afary w1 3@ Ay
gfagm & ars faar §--70 @ &7
REALLEE

“There shall be a Council of
Ministers with the Prime Minister
at the head to aid and advise the
President in the exercise of his
functions.”

o fRT wg=ex 75 ®1 A w7 E—

“The Council of Ministers shall
be collectively responsible tp the
House of the People.”

@ wa wAT grm 4g e W
fafres afgs @ w2 1, A0F-HAT 71,
o HET ®1 A8, T & wfa farrE
g0 1 fe form wifeeer e Fafeest
#1 &% @ UeW AW 1 TR W
qWT 1 AT 7 &1, a1 g9 aY ag wE
fr ag Fed Tt g, #rE & & A
m{ﬁm%mmﬁ.#ﬁm
# ArA-watar WY, €581 F1 Arer MWAT
w1 dree g § W fE
oTE AR fARAT | gETL FIAS WA A
e 3% g T & s A
Wt AT wg awdt of | A & wg
gt § e qg 9w af@re A o
w0 & f& o ofcre &1 oge s
Fr§ gz, Fr§ T o § T T
fs ag fegem # fedt vl 4
T g AT A g | TR W
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Mr. Chairman: Shri Khadilkar.

Shri Man Sinh P, Patel: Normally
senior Memberg are preferred for
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speaking first. You should give a
chance to junior persons also,

Shri Raghunath Singh: You are also
a seruor Member; why should you say
that you are a junior Member?

Mr, Chairman: What happens gene-
ral.y is that hon. Members gpeak and
go away. If we take thus plece of
legislation that is before ig very
seriously, I wish that Members' not
only speak on it but they listen to
what is being said later on angd not
go away. Thercfore, my hon. friend,
Shri Sinh, should stay on for some
time, He may get a chance later.

Shri Narendra Singh Mahida
(Anand): Normally all the senior
Members are given a chance to speak
on all the matters and other Members
who are back benchers do not get &
chance. I request that you should give
a chance to back benchers also.

Mr. Chalrman: If the hon, Member
is desirous of speaking, he might catch
my eye.

Shrl Khadilkar: Mr. Chairman, 1
fu ly share your view that those of us
who are interested in the very lively
debate that has been raised by this
Bill should attend throughout while
discussion ig going on and I promise,
though I have wrilten to you that I
have to attend a meeting, 1 will come
back again after some time.

It is said that if democracy becomes
dull, it becomes iifeless and my hon,
friend, Shri Kamath, in his own way
tries to bring some life into demo-
cracy by activities on the floor of the
House as well as outside.

Mr, Chairman: Deep study too.

Shri Ehadilkar: He hag raised an
important issue, but it should not be
construed, though incidentally he may
have got inspiration from the present
composition of the Cabinet, and I do
not think that he wants to highlight
that issue and bring forward a con-
stitutiona! amendment.

An hon. Member: Why not?
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Shri KEhadilkar: Because, under com-
pelling circumstances, according to
me, the present arrangement has been
made and I feel that as soon as condi-
tions are improved, the emergency is
lifted—and the time is not very far
off—the Council of Ministers and,
particularly, the Prime Minister would
certainly offer herse and get elected
to thig House.

1 support the principle of the Bill;
whether it ghould be by a ding the
Constitution or by a conventiun ghould
be left Lo the House because in Britain,
as he pointed out several instances, it
is by convention. If you take into
consideration the structure of the
Indian Constitution and the practice
up till now, it ig such that the Leader
of the House, the Prime  Minister,
has a.ways been a Member of this
House, that is, Lok Sabha, Therefore,
as to whether this measure  needs
a constitutional amendment, I  have
my own doubts. Sometimes I feel the
Constitution framers or the founders
of our Constitution were, no doubt,
inspired with the best of motives to
give a Constitution to this country
that would meet all the growing needs
of the community., But 18 years' ex-
perience has shown—my friend Mr.
Mathur had just indicated—that there
is & need for a complete overhau) and
not for a piecemeal amendment.

One day I had a long discussion
with the predecessor of the present
Law Minister. He also agreed with
my view when I stated that the time
has come when a smal committee
should be constituted to review the
present Constitution. Why? 1 stated
one or two things. I do not want to
repeat all the arguments, Firstly, the
Constitution, if at all it s to serve
the social objective which we have
placed before us, must be an effective
instrument in that direction. In my
opinion, the social objective of having
a soclalistic pattern of society needs
radica! amendment of this Constitu-
tion if it is to serve as an Instrument
of social change through a peaceful
and a parllamentary method, He
agreed. But nothing happened be-
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cause that was a private conversation.
As Mr. Mathur said, we are having
so many discussions on small sugges-
tiong for amendment of the Constitu-
tion and that does not satisfy. An
overall review is called for.

In America, the amendment of the
Constitution is very rare, But the
recent publication has pointed out—
there is a good publication—how the
policy-oriented judges, the judiciary,
in that framework, has effectively
directed the attention of the Govern-
ment and the Parliament there so that
it hag influenced in many ways and
supplemented the provisions of the
Constitution, In this country, unfor-
tunately, the judiciary, even the
Supreme Court, has hesitated on many
occasions to play an active role as
Justice Frankfurter or others in
America have done io play that role,
though they have occasionally struck
down certain legislations; beyond that
nothing hag happened. Therefore, Mr,
Kamath's Bill highlights that the time
has now come for a review.

There is another aspect also. We
are watching with a little apprehen-
sion the relationship of the Central
leadership and the State Governments.
It is a matter of concern—I used that
word on the last occasion—that a new
type of war lordism is developing in
thig country. The Constitution has
meticulous]y divided the function has
the powers between the Centre and
the States and there are certain con-
current powers and the residue is
with us, that is, without union Gov-
ernment, The inherent jurisdiction,
the ultimate, the final, the sovereign
authority is vested in us. We are the
repository of that authority, With the
growing State influence and a certain
personality of States, developing, be-
cause of the new reorganisation, be-
cause of the State chauvinism, on the
one side, and the Centre being looked
upon ag if the Centre is eroding the
powers or @ncroaching upon  the
powers and the functions of the State
Governments, the time hag come when
2 comprehensive review of the Consti-
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tution must be taken very seriously.
From this point of view, 1 do hope
that it is a welcome measure. I fully
share that view. [ may give you one
instance only. When Chamberlain
resigned—he was compelled to resign
ag he failed as a war leader—there
was a serious proposal that Lord
Halifax should be the Prime Minister.
He stepped down and said in effect—
and that was certainly an act of wis-
dom—as follows:

“1 have to leag the nation and
we are fighting an all-out war,
I am not a fit person for this
job. Let Mr, Churchill come in."

Ultimately, Mr. Churchill wag elected
and he won the victory in that war.
Therefore, if you want a proper
leadership, if you want to reflect the
popular urges and socia]l sanction
being built up in the country pro-
perly, this House alone can deliver
the goods. Take these Committees,
the Estimates Committee, the Public
Accounts Committee and the Public
Undertakings Committee.  Though
the Rajya Sabha Members are asso-
ciated, the Chairman is from  this
House,

Shri Ramga: He is from your Party.
Shri Ehadllkar: Why are you get-

ting frustrated? He iy from this
House. Therefore, all the financial
measures are in our hands. The

supremacy of this House has been re-
cognised and enshrined in the Consti-
tution and it should reflect in the lea-
dership and the Council of Ministers.
1 do not believe in this quota system.
Those who have a popular support,
those who are in touch with the peo-
ple, with their aspirations and all
that, should alone lead the country
and lead the Government and for that
it should be a healthy convention. I
do not think that a sort of amendment
is called for, As it has been the prac-
tice for so long, it should be establish-
ed and under no circumstances, the
leader and the majority of the Coun-
cil of Ministers should come from the
other House, They should never come
from the other House.
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Shri B. K. Das (Contai): Mr. Chair-
man, Sir, everyone of the hon. Mem-
bers who have preceded me has sup-
ported the primeiple underlying the
Bil] that has been brought before the
House by Mr, Kamath.

16,57 hrs.

[MR. DePUTY-SPEAKER in the Chair)

Mr, Kamath is one of those who
was active at the time of making the
Constitution. I am not sure whether
the lacuna was noticed by him at that
time. It should be considered whether
it ig a lacuna at all. After all, the
direction is there that the Council of
Ministers is to be responsible to the
House of the People and not to the
Upper House. So, we should consider
whether the direction given in this
provision is enough or whether an
amendment is called for, In my opi-
nion, the direction that we find in this
provision is enough and that by chang-
ing the Gonstitution no further im-
provement will be made. I think in
the provisions of the Constitutions of
other countries, there is no definite
provision like that.

Shri Hari Vishnu Kamath: I gave
the instances of Canada, Ireland and
West Germany.

Shri B. K. Das: Mr. Kamath, very
scholarly, has been able to show only
three instances to us out of so many
countries. He hag given the instance
of United Kingdom where the House

of Lords is a hereditary body and
not an elected body, In our country,
the Council of States, after all, is an

elected body, although it is an indirect
election, and it cannot be compared
with the House of Lords. He is not
able to give many instances from the
Constitutions of other countries. I
may draw his attention to the Consti-
tution of Austria where the provision
i this. There are two Houses—
National Council and the people’s
federation akin to ours, i.e, the Felzx-
ral Council. The members of the
Federal Government must not belong
te the Nationa] Council. , .
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Mr. Deputy-Speaker: The hon, Mem-
ber may resume his speech after some
time. There is a calling attention to
be taken up now.

17 hrs.

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC IM-
PORTANCE—contd,

(ii) STrixke CALL Grven sy THE UNITED
CHameer or Traok UNTONS

Shri D, C. Sharma (Gurdaspur): 1
call the attention of the Minister of
Home Affaire to the following matter
of urgent public importance and I
request that he may make a statement
thereon:—

“The strike cal] given by the
United Chamber of Trade Unions
to protest against the Govern-
ment's decision to increase sales-
tax in the Union Territory of
Delhi on the 19th April, 1986."

Shri 8. M. Banerjee (Kanpur): I
want to make a submission before the
Minister makes the statement.

1 pointed out in the morning that
this call attention notice was based
on the report that we got that there
was going to be a general strike on
the 18th April, as a protest against the
increase in sales-tax. We expected
the Finance Minister to make  the

statement. This i= not a law and order
question. It is a peculiar thing that
the hon, Home Minister is making

the statement.

Shri Kapur Singh (Ludhiana): This
is a reasonable demand.
Shri 8. M. Banerjee: My call atten-

tion notice was addressed to  both
the Home and the Finance Ministers.

The Ministey of Home Affalry (Bhri
Nanda): 1 am prepared to shoulder
this burden. I have also requested the
Finance Minister. He will also come,

Shri Harish Chandra Mathor
(Jalore): The Speaker had made it
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clear thiy morning that the Home
Minister would make the statement.

Shri Raghunath Singh (Varanasi):
The responsibility iy collective. Any
Minister can make the statement.

Shri Nanda: In reply to Starred
Question No. 151, my colleague, Shri
Jaisukhlal Hathi, had stated in the
House that certain proposals for
effecting some changes in the exisling
rates of sales-tax in Delhi with a view
to raising additional resources and
reducing disparities in the tax rates
in this territory and the adjoining
States were under consideration,

The question of raising additional
resources and bringing about a larger
degree of uniformity in the tax rales
in the neighbouring S.ates with a
view to preventing evasion and mobi-
lising additional resourceg for the
purposes of meeting urgent require-
ments of defence as well as develop-
ment, was taken up by the Flanning
Commission in September 1885. In
this context they convened a meeting
of the represen'atives of Punjab,
Rajasthan and Uttar Pradesh Govern-
ments and also the Delhi Adminis-
tration and made certain proposals
whioh involved adoption of uniform
rates of sales-tax on as many as 56
items in all these States and Delhi.

These proposals were discussed
informally with the members of the
Delhi Advisory Committee. It was
urged that Delhi is a predominantly
urban area with wery little hinter-
land and that, in any ®cheme of
adjustment of sales-tax vates the
digtributive  character of its trade
should be safeguarded. This aspect
was carefully gone into at the time of
the introduction of Central sales tax
in 1857 The rtate of Central sales
tax on inter-State sales from Delhi
was reduced to 1-2 per cent in res-
pect of goods which suffered Central
sales tax on their import into the
territory and re-exported without
undergoing any change in their cha-

APRIL 15, 1966

by United
Chamber of Trade
Unions (C.A.)

11230

racter, At that time the Central sales
tax was 1 per cent. In 1963 when the
Central sales-tax was raised to 2 per
cent, this concessional rate was
increased to 1 per cent. Thus, Delhi
already enjoys a concession of 1 per
czntl in so far as inter-Sta'c trade is
concerned. Thig concession is propos-
ed to be continued.

It was suggested that parily even
in regard to the rates of local sales
tax would adversely affect Delhi's
trade, After giving due consideration
to this aspect it was agreed that in
giving effect to the proposals made
by the Planning Commission, g conces-
sion may be made in favour of Delhi
to the extent of 1 per cent in the case
of commodities gn which the adjoin-
ing States would be levying a tax of
5 per cent or less and 2 per cent in
the case of commodities on which they
will be levying a tax excecding 5 per
cent. This, however, was subject to
the existing disparities not being
widened. It was also agreed that no
tax should be levied on foodgrains in
Delhi even though they might be
subject to a tax warying from 1 per
cent to 2 per cent in the adjoining
States.

The question of revising sales-tax
has to be viewed in the wider context
of the wvital national needs of raising
additional resources, In pursuing
that objective, the special reguire-
ments of Delhi have been kept in
ming firstly by allowing a concessio-
na] rate of inter-State sales-tax on
certain types of transactions and,
secondly by allowing 1 to 2 per cent
disparity in the local sales tax also
in respect of a number of commo-
ditles,

As 1 stated earlier, the proposals
drawn up by the Planning Commis-
sion involve raising of tax on certain
commedities not only in Delhi but jn
the adjoining States also. For inst-
ance, Punjab will have to increase
tax on 34 itemg Rajasthan on 24 items
and Uttar Pradesh on 24 items, In the
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case of Delhi, the proposed changes
will affect 25 commodities but even
then Delhi will enjoy a benefit of 1
to 2 per cent on most of these items.
1 would also like to mention that on
48 many as 14 items, the rate of tax
in Delhi is higher than that in some
uf the adjoining Stales. The adjoin-
ing States will now increase these
rales and, to that extent, this will be
an advantage te Delhi

Per capital expenditure ag also per
capital income in Delhi are high. The
people of this lerritory should be pre-
pared to make their due contribu-
tion towards development expendi-
ture of the territory. It is to be
regretted that this fact is not being
appreciated that conslstent with the
national requirements of raising
resources, legitimate interests of the
{rade in Delhi have been safeguarded.
1 still hope that they will not embark
on a course which is neither justified
on merits of the case nor conducive to
the trade interests or economy of the
territory.

Shri D .C, Sharma: While apprecia-
ting the statement which the hon.
Minister has made and while also ap-
preciating his appeal to the United
Chamber of Trade Unions not 1o
embark on strike, I would like to ask
him one question. If they do not res-
pond as positively to his appeal as he
hag made, has the Governmenl
thought of taking any steps to sale-
guard the interests of the consumers
and if so, what are they?

Shri Nanda: In the fArsi place |
would like to point out that it is net
United Chamber of Trade Unions: jt
is Trade Associations.

Shri D. C. Sharma: [ suid, “Trade
Unions” because this wonderful Lok
Sabha Secretariat has given me this
paper where it is wriiten as “Trade
Unions™.

Shri Namda: [ shal' explain now
This question concerns ine consumniers,
it ig naturally very important. As I
have explained in my statement itself.
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when there is need for addMional
resources, it has to be met and it
may be that, in certain cases, there
may be something to be pawd by the
consumers too. lo fact, in this case,
the articles of commop coasumption
figure in a very smail degree and I
do not think that there is going to
be any significant impact on consu-
mers' expenditure.

ait Wo wto Wil : IurETY WEvET,
T im A R v dw f
XEET AT THAT § 00 dww cav T R
Fqifs F7gaT ®1 qg T q9gar §
Nt A g
& & Wt e | qg e ger §r
fr v wifedra ot § oo T
10 THZ ¥ 20 TTHE A% WA [
T § W REF I W T T N
wiwiEr § 7 & ag gea wWigar § %
ag day Faw foesit 4 At afew g
s & o Fg1 A1 £ fF ool e
AMEAT & FO @A o ar &
s WG § A g Hel ot ¥
o fam dat ot & fo v ag quies
§ fs o2 qeEd @ W wwd §
W gEd W §, IR EH STy
Sradta $1 9y mifw ag AT A g e
ag a1 S} ¥ TW A T oI I
*1 X@®T AW ST 9§ ? & A
wga § {6 neregd T, Gl sqaeer
R Y T Q& fe gwT R
grei W I A A A
aw ?
ot oy - ag wrfew g o g
¥ & Wit 7 0%, €1 qedz e frdm
T qg oF frmfeefzy dfeolie o
wx W grfax & aw gg ol gt wife
'qg@ gy dmwr @ fe foelt € Wi
| gEt e @ W @I R OE @
| afew grft 1 fax foedlt % wX @
1 fov ag s o1 f fewel? & g% wie
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21 9T ®H 7§ WL U TiHE gen |
H9 §TEH &) qEAT T AR 5T
wTq aga A Ay gk | I wh AT F
i wfe 6 98 ¥ ag afeda g € |

TH0 FA 91 Toqwd w1 5 oEw
YRGB AN T OxAd Odae
ENT &1 WEHIT §%5 &1 4g §ATT Al
famrgm vt & it 9w ¥ oo gt wigamaa
@A § W 39 F A waw g 2
wifF T 7% ag g s § 5 9T Ay
M goRr wRwnial wr femoaw
uerSE 2 ¥, 9 Twdz famm Ay 3g
qEHT T ¥ YA Few g1 Aar g |
W @ ¥ AU @@ wEW 95y aET
st wifirw @y fF e "\
sHfragsrag

oft 7w fawd ( AT ) @ Faream
AEILT, ATHT FY faeer off w7 qraed
TG § 39 H ¥R Ano§ s
FFdIs gt § Kfs 200 W 300
AT AT FAia § Afew o @
qaet § a7 O ¥ F AW F Wi oA
# 4 fr wf WA qr ure § )
AT ®T HTAT W4T, ¥ FL0E F1 4040
F11 faoeta S foasr w1 A
o AfE T TR O ¥ w0T 8
ST FT 97 A7 I T IF S/ A A
aAgigg TR st dag . . .

Iy W faww & ange
7 wifed

ot 7w femd @ fawg & wwafua
LG a1 O S
Shri Kapur Singh: The hon. Mein-
ber is making accusations against ver-
tain individualy who are not in the
House. I submit that it should notl be
permissible 1o make positive accusa-
tions.

ait wu ot o+ & ¥ @ @ ag @
Heft WEIGT T FEE | WA AT FEAE
#E KwaEamafisg g . .
Mr. Deputy-Speaker: Order, order.
It the hon. Member has any ques-

tion on this calling atiention notice,
then he may ask that question.

ot ww fomd : SuTemw mEgEw, &
oy g AT 91 e 'were f A
T AAATHT FT RS TEA: qF /OO
=1 § faerar &1 ag o fafy ¢ feselt
# 77 faemn 9 w1 § 99 & ey
W BE AT § W A IOEIET
wIEE S § 99 %1 awers goir o ar
wadt wgrew & W wwgan g fsoamn
7z W foara = A 9w § fF M
Ewimm fovarge fofiaem | foeet
foe awT T w1 W1 dwer § Ag
frdR AR T aF @ F AL ¥
wrf GmeT Ag gwr a1 W oaed Y
o foofr w0 & o 37 A 7 el ®
fau Wt FEwW =X F avw ¥ @
fEcF §mam e F o W F
at # dae & &1 AwT faee &
Arafent W srwar Y fear aman gafog
# @t wgrea & W W g fe
T IZ A ST AT G @ AR
a9 feeet & wortfas wfesy § ae &
FweT g1 AT I & arw A fawe
wwT, a1 FfES T 9T 99 F g9 F
W 4ud w1 ey fear w7

Mr. Depuiy-Speaker: Thalt 15 a
different matter altogether.
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ot AR 4R AT I I9 F Ay
TEF @A &

ot vy fad ;a7 % A=y TH
™At § ?

ot Ay ;- ey afiwT aww wT
W T ¥ a1 & 3R o 3 €
TATCE | T F I0 T AT FAT A
Get a4 § Forawr i s & 7@
2 gwar § | 3er gg wE fw foo-
FE Al & @ o wg  fR g ®
7% e aiferaritz e &2 gu
T g FAE m F AL A AE IR

ot ®o wWro WMt : 7T THo TiFe
W & famms &0

oY WedY ; gE WA 4g @ fnown
™ W aF AT T AT g9 A A
L | Og T TAT AT &0 AT
BGET & T TAX AT G T G GHH
g faamn ww% v wrf ame fedy
Faifed & Fav, fedt wifefes & w07
FTE G AT FAT &Y AT A AT AT L
w1 g ¥gE gywesse figae Wi dne
fogr w1 wwar & AfeT dox @ g
fafae vt qrwsasi | AfieT ag daan
IO T awA AT R |
W® T A AT S & T A ag
B2 I 9T B2 STt 97 /) &
& wff & 1 aver aga B agw Ay e
a1 mwar 2 Afew 9z AW # 0F @
AT & W F w13 FAT WA
Few v # agt faet w1 9@ W
aow @fay fe 1€ 300-350 FOX
Wy # AW ¥ TR A gl ag ow
FAOT T A geI 0 s A agy A
o3 Ferd afefesw & )

s e e (fete)
I T wErew, faedt W #1 T-
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Ao Toar & T & wfeg fawraa
& aT faelt w0 3w W yww i
F2 oY avaT W @ R 1 g HaTw
faogAMfrom Ao framm &
sl ¥ e W d T FAn v ar
feeeft & WY ¥ SWIT & 39 Y FAT
T FH faedr ® wT WA @
THIT FI FTATA T WEAIFAT FT GA7T
ATFIT A ¥t fear 7 qfgeer ow § 4t
f& foaar fresft & w7 &= &
w1 7 O7 1 & g A o FAT A
&% ¥ % famr s fomd fe aoae
w1 feafer s oy 1 aft feafer oy it
&Y o FowTT o faedl, g9, TRy
o7 ToEaE w§ ol e g 7 fee R
a1t 3w & w7 ow A Aifa fraff
A w7 @ AT sl
w1 wodt F=f &7 fogg a=eh * 7
w7t wat froft T o & e wT A
9 AW 9T AT W W H FE N
s gt & o e s e
AT Wt FEAT & W A A S
Ay wrx ¢ faed fE ATt dwowr
e o & ofer faw amo | & oA
aar § s wr oaoe o fom &
farare %< <y & afz gt &t &% aw w1
favag & foram o ?
Mr. Deputy-Speaker:
gestion for action,

ot wy ;- ow geTe W ke
SrewwT qT e qgEY st o |
Bhrli 5. M. Banerjee: He has asked
whether there is any proposal.

ot wAy . W B G §
I gATE & | % wEA & fF owwowl
g far avar & A & 37w q@Ern
g g & qwd wg W ag § 0 aw
Eilcir R g R E iR AR i
g ¥ ot § afes 33 € o ol
%t mf £ 1 4 wOT vTO AT AT 3

It is a sug
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(= 7=1]
g8 @1 T i o am &w
R ¥ A€ e &

off W gEra awdm (777) ;A5
v ¥ g% ¥ oF wwifadwa 7 et
wx v Ara faor £ ot 10 arda w
e faeet @2 gnfr o

ff WrTEN /Y WA (WAL
I § g A £

ot go Wte wANi ; IH Fa qfegi
£

ot v® agw qwdw & wEer
wrgar § 6 onrfr e & fadn-
TAR ¢F Twe # g F1 g9 w7
w® § o 3 ¥ gud ¥ faeelt F ¥
dv ®Y afg w1 wrvew fwar & A
& 7 f e afy faeet & B 9
¥ & wt ®y % fxar amg @ et &
TN THT 9T THRET AT AT T 7
7@t og & moww a==) # o
o9 Y & W ofx ag ey fT W &
arar &t Iuwr faenfaal o gt
9 ¥ a9 g ey faenfon) o
TEET NfaERT WWY A 9% e W
sy fear o @ & ?

wt A & qowan g fe foelt &
1 W Ag §T T A9 WG
g WY W W § T FHS ;AW
|

T RYMTE wava: g A qifeat v
farelt dx ¥ wfws § 1 wrg Y ot
L

ot wr A A% § WOwH wW
g o £

it Wy fema @ QX W A e
XwET AT WY |
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ST AR W W AR A
T & ag 9 FEd A o i s oy
aFgmaar Tt ar ? § ¥ 9w ¥ faw
wg frar & f5 omr s difar
22 FTT T9X FT FF TF ATGA L2
F wT AT 5 §OT FT 7 foedr ¥
T T |

Shri Thirumala Rao
What about the ‘bandh’?
replied.

(Kakinada):
He has not

Shri K. C, Sharma (Sardhana): He
will open it
17.18 hrs.
CONSTITUTION (AMENDMENT)

BILL—contd.

(Amendment of articles 75 and 164)
by Shri Hari Vishnu Kamath
Shri B. K. Das: 1 was gnenlioning
the case of the Republic of Austria
where there are two Chambers, (he
National Council, which is elecied by
the people, which corresponds to
our House of the People, and the
Federal Council, the members of
which are elected by the pravincial
Diets, which corresponds to vuy Coun-
cil of States. There neither the Prime
Minister, who is called the Federa!
Chancellor, nor the other Ministers
have got lo be members of the
National Council which is 2lected by
the people. The Council of Ministers
is removable by a vote of ro con-
fidence by the National Council.

There may be other instances also
where no such compulsory prov'sion
as proposed is there. I think if this
constitutional amendment ig accepted
in the way proposed in the Bill, it
will be compulsory not to have a
Prime Minister from the other House.
But if any contingency arises, as it
has arisen in our present case, there
should not be any compulsory provi-
sion like that. Rather, the Prime
Minister should, according to the
direction that is there in the Consti-
tution, seek popular vote at the next
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opportunity. I therefore feel that this
Bill ought not to be accepted by the
House, and the Constitulion as jt is
expe-ted to give us direction that
the Prime Minister should belong to
the House of the People and not to
the other House, and he or she should
seek election of the people at the
earliest opportunity.

Shri N. C. Chatterjee (Burdwan):
When Benjamin Disraeli became Lord
Baconsfleld, even that great states-
man was subjected to the criticism
that by the peerage he had disquali-
fled himself from becoming the Prime
Minister of England. Even when the
great Gladstone retired out of the
scene and the Marquis of Salisbury, a
great statesman who enjoyed the con-
fildence of a large section of the
British people, assumed the office of
Prime Minister, there was a good
deal of discussion whether it was in
the fitness of things that when there
was a real.parliamentary democracy,
a man who was not in the lower
House, i.e., in the House of Commons,
should at all be qualified to become
the Prime Minister of g democratic
country.

T think Mr. Kamath's suggestion is
quite good, and the first part of his
Bill should be accepted that the
Prime Minister should be an elected
Member of the House of the People.
It ix not merely in the fitness of
things, but really parliamentary demo-
cracy will not be working properly
it that Member is not responsible to
the really elected democTatic cham-
ber. The sovereignty of the nation
is refleted In the lower House. We
have np animus against the Council
of States or the Rajya Sabha It is
not a question of any reflection on
the present Prime Minister. We are
only thinking of es{ablishing a proper
convention, putting the Constitution
in the proper shape, so that we know
that the head of the Cabinet must be
in this House, because this is the
House which ean appoint. which can
dismiss the Cabinet. The dismissal
can only be really either by = vote of *
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no confldence, or the second thing
which is recognised In May's Parlia-
mentary Practice, by demanding a
dissolution and compelling the Prime
Minister to order a dissolution. How
can you compel the Prime Minister to
order a dissolution, how ¢an you
move a vole of no-confldence apainst
the Prime Minister unless the Prime
Minister is here, a Member of the
House, directly responsible to this
House?

Therefore, in the fitness of things,
and also having regard to the proper
working of a parliamentary demo-
cracy, it is essential that the head of
the Cabinet should be here. Other-
wise, there would be an anomaly. It
is not a question of reflection on the
other House, but it is absolutely
imperative that the Prime Minister
should be a Member of this House
owing allegiance to this House, and
should function really as an integrat-
ed part of this organism, because this
is the organism which shapes the
Cabinet, which shapes the destiny and
the tenure of the administration.

Moreover, on financial matters, this
House has been given a predominant
power, and the financial part of the
constitutional prerogative is the most
important in a democratie Constitu-
tion. Therefore, having regard to all
aspects of the matter, financial, politi-
cal and alse administrative, it Is
desirable that the Prime Minister
should be here.

It is really a matter of regret that
we cannot find a seat for Shrimati
Indira Gandhi for one of the Lok
Sabha seats. That would have been
proper, and that would have put her
on a proper pedestal and would have
given her a better status when she iz
negotiating with other countries, other
statesmen of different nations in the
world.

Therefore, 1 am only supporting
thig first part of Mr, Kamath's Bill. I
think it is timely. Without, casting
any refleciion on anyhody, without
making it a party question, T think
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all Members of this House should sup-
port this measure that in the Consli-
tution we should have a provision
that the Prime Minister should be an
elected Member of this House and
thereby make the democratic orga-
nisation more practical and realistic
and also in the fitness of things, so
that we can have a head of the Cabi-
net directly responsible to this House
and have him or her functioning as
an organic part of this machine which
is a democratic part of the parlia-
mentary machine,

ot vqamq ey : ITreme WETEw,
& st wHy W wWd Ao wwAw
am g f& SN wdd
ggfy & T g W W
wrge fear § o gw A S
(= fom @ fs we gear W Aw o
Aeda  wwTT §, Avgd fea fa
LR i

qra%E &1 d1 FETHET %,
IAET WU ®W! W 4g
fagrm & fe dWvddy w1 Fww 2
FATH fam-Avkser | 9aT ETRAY
w1 WETT AREST §, ot wifeerT
3q "%wer & wlaffum  ggiec
s s 37 fegam & SFsaw
FEA  F ITA AFT ET FTar & W
AR gg fad @1 @w1 § @Eem
g farer o FFT @0 Jmvr
ot #rz fem amare qr ferama 7
uF dfdeEr gar 2, faas s O
A1 TN AT WEET {9 F ag Wmar
&1 T AT #1 qeae felr dfawet
F OTHIT 9T qA K7 AG wmm ¥
Tafan &% AT &1 dEaT dw & ufA
FAwEEr ¥ | BT US AR FEAY 99
wrar & fRan 3w & faa a fean
aw % ufy gardy fovimrd &1 Trew
BT & azeqt @) foaeder Tedt §
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# 9T w1 Eq ¥H AT W WrwiEd
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A% wWT w7 AT @Y, ardfe
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wafa w1ty aft far s gy o
w1 fremg ST AEEH AWT oW@r )

ST ¥ ST qUEW ®ER T W,
T I qigw qC JarE g om
T gaXEw ¥ fao agw gwim
T A
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o FHT F T A0 F A
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TE M TR
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Fgaw WA HAT § 9T I AT
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WOHE A WOGE  F gL qw Al
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FTAET FAEIMT qIA FT A9 A A7
wwar qr) gAer  fqearm feEmn
wgar g i ww &1 w1 f1 AE=
WNEIAA § ¥ §AX FW gAAT
e st fag Aare @

¥ oray oF @1d A1 AT ATEAT
E et gt oF Tvera 99 M
%2\ uF wvam agi 43 # faml
ux fofreer #t gz, os 9
drex 11 A FAL ATET H THT
o faey & o 9w e £
wg e fafrer avm B0 W
wor guar 2 fF 399 fem Afade
224 (ai) LSD—10.
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o w9 WAz @ fs fom aewy
&t g fogar gawr aro s eqe
T g afe drg Ay fafes @
CAIR LT G CE O o L i O
T AW wg A 7 fe wa W
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TG X QF RIANG ATEd A TSR
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i & g W afeAm & aw gt
drrAE ¥t ravenn &G & A qfem
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g1 JAET FHFT AR KT FOT |
TG AT AT WTTHT IT ®T B AT

Bill

Sihrl Shinkre: Mr. Deputy-Speaker,
Sir, frankly speaking, 1 do.not know
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what has happened or what is happen-
ing to this Governiflémt of ours, be-
cause, the Bill brought forward by my
hon. friend Shri Kamath is so mode-
rate in nature that they ought to have
shown all hurry and willingness to
accept immediately at least the spirit
thereof, so that they could run away
with  whatever concessions Shri
Kamath has been willing to give them
at this stage. By and large, we see
the sense of the most important Mem-
bers of the Congress party who have
spokepn that they are against {the
upper Houses or are even for the
abolition and elimination of all Upper
Houses. When Shri Kamath was
good enough to give, to allow to the
Government a concession of 25 per
cent of Ministers in the Cabinet from
the other House, they ought to have
welcomed with all fheir hearf this
measure propounded by my hon.
friend Shri Kamath.

Actually, thjg Bill of his represents
nothing less than a real challenge to
the protestations repeatedly made by
the Congress party of parliamentary
democracy. If they really care for
such ap institution called parliamen-
tary democracy, they could go all the
way to say that they immediately
accept the spirit of this Bill and then
act upon it, in due course.

1 do not believe that the present
Prime Minister of ours did not seek
the vote of the people for this House
on any apprehension that my hon.
friend Shri Yadav as advanced.
There is no question whatsoever that
within the preseat political set-up in
the country, easily a seat could be
found for her and she could be elect-
ed to this House. If she dig not
choose to do so, it is not because she
anticipated any defeat it is because
that would have laid down the pre-
eedent for so many other things which
the Congress party or the ruling party
or the Government want to avoid:
once they accept the principle that
& by-eleotion should take place for
the Prime Minister's election, then
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by-elections ang elections should be
held in other places where the rul-
ing party is not so sure that it wiil
win its required number of seats. We
ece speuking of the abolition and
ellmination of the other Houses. But
we have heard just now—it is in the
air—that ai least there is one Siale
whereln there is no upper House and
that the Stale is being blessed by the
present Prime  Minister  hersslf
eventually with an upper House, in
recognition of the great services that
that pgentleman, whose name I need
not mention, rendered to her in her
own recent uplift to her present posi-
tion. I do not believe such a story,
but I sound a warning to the govern-
ment not te fall into such a trap.

An hon. Member: Which is that
State?

Shri Shinkre: My hon. friend knows
that it is M.P.

Everybody knows why the ruling
party wants the Upper House, Be-
sides making it the back-door entry
for so many ministers, it is meant
to make the so-called distribution
of booties among their own members.
I warn them: They must see the
writing on the wall. The dny is not
far when the scales will be turned;
most of them will be sitting on this
side and most of us on this side will
be sitting on that side. They will
then repent and-resemt at that time
fhat the conventions and traditions
established by them are playing
against them. I warn them once
again: Do please rcalise the signs
of the changing times and mend
matters when there is stil] time and
be responsible for establishing good -

traditions of democracy in this
country.
Mr. Depuiy-Speaker: How much

time does the
reply?
Shri Hathi: About half an hour.
Mr, Deputy-Sveaker: How mueh
time doeg Mr. Kamath require?
Shri Hari Vishnu Kamath: We took
only 7 minutes on the last occasion.

minister require for
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The time ©ias been extended by 1 hour
and so it comes to 3 hours. 20 minutes
have been taken by the Home Minis-
ter. T want about 15 minutes.

Mr. Deputy-Speaker: All right; the
minister can reply on the next day.

8hri Sham Lal Saraf (Jammu and
Kashmir): Sir, after very great strug-
gle and heavy sacrifices that the
country has gone through, we have
been able to establish democracy in
in our country. Keeping that in view,
it becomes absolutely necessary and
incumbent upon all of us, to which-
ever party we may belong, that we
must see that this democracy is kept
safe, and nothing is done which
might in any way hurt or harm or
spoil it. Today it is not a guestion
of A B or C; for the matter of that,
it js not the question whether our
Prime Minister today could or could
not be elected to this House The
question is this, There is mo
doubt that our founding fathers,
the framerd of our Constitution can
be ranked as high as any that have
been produced in  any country in
the world so far as wisdom, learning
and foresight are concerned even
compared tg the country which we
call ag the Mother of Parliaments.
So, it is abundamtly clear that we
must protect the principles of de-
mocracy as best as we can.

I honestly and sincerely congratu-
late my friend, Shri Kamath on hav-
ing drawn the attention of this House
‘to this important mattér. I have
been a humble worker in this fleld
for the last 42 years. The goal that
we have always been cherishing is
democracy with a socialist base.
Keeping that in view, we must be
able to develop healthy conventions.
Keeping in view the present consti-
tutional set-up of our country, with-
out meaning anything and without in
any way diminishing the respect or
prestige of the Rajya Sabha or of
the hon. members serving there, T
must very humbly but forceful'v
say that this Hous: is the represem~
tative of the people. Therefore. the
majority view of this House cam cer-
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tainly be said to be the majority
view of the country as a whole.

It is not only that. There iy one
thing more. I must say that what-
ever is expressed here, if the majority
opinion agrees with it, it meang the
country wants it and it becomes a
“mus!” as far as the democraticset-up
is roncerned. Keeping that in view,
it would certainly be in the fitness
of things  in the fitness of our Con-
stitution. in the fitness of our aspira-
tions that our Prime Minister must
certainlv be a Member of this House.
I am absolutely sure about it I Have
myself been a worker. 1 have
visited a number of consfituencies
during the elections. Even for our
late Prime Minister, T have gone with
pride to Allahabad with a number of
other friends to see if we could
rontribute our mite. If our Prime
Minister so desires, she can stand
from anv constituency in the country.
T am absolutely sure she will win,
T agree with my hon. friend, Shri
Raghunath Singh, that ghe will be
returned by an overwhelming maj-
oritv. But it is for her, for the Leader
of the House, for other members of
the Cabinet and for the rank and
flle of our party to put their heads
together and see that these conven-
tions are developed and things are
set right.

Whet happens is this. There are
my friends here who place these very
things before the people in a very
perverse manner with the result that
it creates reactions and reprcussions
that are not at all healthy, not at all
helpful in our making the democratic
set-up successful in the country.

Keeping that in view, I am absclu-
tely in agreement with the spirit of
the Bill. 1 wish this Bill is either
acrepted or the Government does
romething about it. [ would be safls-
fled it at least the first part of It
in accepted as was rightly said by
my respectful elder Shri Chatterjee.
As far ag the second part is concerned
1 doubt whether Parliament will be
In a position to pass that plece of
legislation which concerng the States
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as such.
lend my {full

#ee that this principle is upheld.

st germe e (faeEtr) o
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Keeping that jn view, I
support to this Bill
and I wish that something is done to
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Shri Man Sinh P. Patel: Mr. Deputy-
Speaker, Sir, while agreeing with the
spirit of the Bill of my hon, friend, T
entirely disagre» with the Constitu-
tion (Amendment) Bill, T personally
believe that it is not absolutely neces-
sary for us to say everything by every
word in the Constitution itself. It is
always left to the Mcmbers of the
House to decide how the leader is to
be elected. So, what the senior mem-
bers of the parties have said could
have been stated at the meetings of
their respective parties in order to
evolve a consensug throughout the
country as to how the leader should

be etected,
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Shri Raghunath Singh: Panditji has
made it clear in his specches.

Shri Man Sinh P. Patel: The Consti-
tulion provides that a leader can be
c'ected, or a Minister can be appoint-
ed, even though he is nol o member
of either House, for a period of six
months.

Shri Sham Lal Saraf: That would
have bren better.

Shi: Man Sinh P. Patel: That means,
the functions and the privileges of
parliament+ © democracy cannot  be
eanstrued 1o mean that the recognised
ivaders are always necessarily elected
by the people in the general elections
initially, ! cun guote a very simple
rxample, You cannot make the
anomaly of two types of members—
defeat:d members an:l the members
of the Rajva Saubha. The Members of
the Rajya Sabha should in no case
have any predominance in th- Couneil
of Ministers. Secondly, the Lackdoor
approici. g defeated Member's getting
elected to the Rajva Sabha and then
hecoming a Minister shou'd be stop-
pod. Bal T go a little further. If by
chance n recognised leader is defeal-
¢d in a single constituency, that does
not decide the will of the  general
slectorate of the country as n whole,
Suppose a candidate i3 defeated  in
one constituency and if he is elected
+s a leader by a particular House,
there is a constilutional provision
which says that he must again go be-
fore the people for election within
six months.

1 do appreciate the spirit that having
selected one as a leader, he should
not retain  his leadership by being
nominated to the Rajya Sabha or by
avoiding election even after 3ix
months. There is nothing in the Con-
stitution which says that electing a
defeated candidate is a breach.

Let us Inok at the process of the
‘ast 15 years. There might he an
nccasion that the recognised leader
mirht have been elected in 1952 in one
State but this might not have been
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so in 1957 or in 1862, There are so
many examples which T can quote.
Shri Nijlingappa and Shri Balwantray
Mehta, both recognised leaders, were
not elected in 1962 and this very rul-
ing party had to wait for them. So,
ag in this Bill it is not absolutely
necessary to mention everything in
the Constitution.

Clause (3) of article 75 of the Con-
stitution does state that the Council
of Ministers are responsible to the
Lower House. Even in the States they
are responsible to the Lower House,
As my hon. learned and revered
friend, so far as I am concerned, Shri
Chatterjee, said, If fhe Leader of the
House is from the Rajya Sabha or from
the Upper House, how can we pass a
vote of no-confidence; this thing
restricts us even to pass a vote of no
confidence. Even according to the
present constitutional provision, a vote
of no confidence can be passed by this
House and it will be essential for the
Prime Minister to obey it and a vote
of no confidence can be p d against
the leader also.

Here, 1 want to quote the British
parllamentary  democratie practice.
Mr. Wilson after the last General
Elections in 1964 did appoint Mr.
Patrick Gordon Walker as a minister
even though he was defeated in the
General Elections,

Shri D, C. Sharma: No, no.
-
8hri Man Simh P. Patel: I am sorry.
Prof. Sharme is not right. T will
vacate my seat if [ am wrong and my
learned professor, Shri D. C. Sharma,
has to vacate his seat if he is wrong.
Not only this, he wag put up in
another ronstituency where he lost
and then he had to go out of office.
So. there is a constitutional provision:
six months are provided for any re-
cognised leader to be leader of the
country or a state

Ultimately what do we desire?
Should the consensus or opinion res-
tricted to one loca] constituency pre-
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vail or should an overall opinion, call
it g State or the whole country, pre-
vail? Therefore, as far as the Bill
is concerned, it does not require to
be put on the statute book. We can
create conventiong and the conven-
tions can possibly be created by the
ruling party which we shall do.

it gwrqrw Fag (o) - FumeTE
T, A e o gfe fae
A F1 59 74 § w0 fa= & fAu §
Fug 3§ | A W@ g7 faw o
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TH-ren & fagrat g o & g
WA FIAT AMGE | W THOE F
At & wfa oF 0 a7 v wg
fear mn o1 #fFw 5w & wow mmEn
T g% d1 f wEw gE Aer 6v )
@ W AT AT A § AT Ay aww_"
w1 gAT ATq wEEr g wifge

# g fafe W& it e
g Wt ® e faemn wgar § f
gl Wi qfeaTiE gEE # WY W9 Ay
T wwr & g ¥ OF vy AhiAe fely
sy & g ag oY o wE g ¢ e
TS TNT H1 Y & o S aer e
@ ? o vEewe woe 99 R E |
% o7 at oy § Tow awr & fag o
w3 I & A1 ar & 91T 99 6
T gaft SEe & o ow feemit Y
2 ww tw Ay dr fafa & 9w #
frgrr awr &1 ¥ T & 7 g
AT g et 7y wE § e g
W ¥ 27 0% wewr @8 § wife
7 9T AT WX FA § A AgT 7 WA
TorrT & & & FAC AT WEE FAT
qeet & #E a7 faa wwmel & A%
FrdY FrEw ¥ & EWAT & 7 OWHT gEr
go 9o F Y THo THo Qo AT T ¥
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Tz 3] & o &t 14 THo THe THe
% atz wafav eifer 3t 719 fF 5= @y
qar &Y v f& frwma ard qvw A
T ATE TTH TS & | WA AT ST
faferee 1 worw gom ar &t 39 § 9
e WiEe ¥ AT wwlww anfiw
&1 7 grdfar @1 ™ f5 & Tt AR
AT AGS IS q oI ¥ T A
qer & s w17 |yAr otz o Ad 1=
aEX & A = wTA s0r @ ?
W I F HECEGVT AFH W71 AT 2
a1 AT A W A oA oA e
% wH ! atg & 1 gEIR eEeETE §
FAT ZATY AT F IO A A X
T¥T wear & & & ¥ gu o W
1T & "IFT d5 AX & | W SR
9T WY VWS AET HCT e § ar
g FAAT AATEA FT ATC 741 A0S & 7
*47 qg #gr wvar & f& omar & fo-
dov & ¢ e ag e w1 fo
Sew Ag & 1 & go Yo T @ AT
g1 agr S g A At o s firfre
o afger § ag W g w6 o E AR
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Far wer &, 1 #1 Ao s e
@ @ & 3 W e oF afe
T @M & A€ FH wa &) wTEiagi #
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fer mr & ¥fF T & =i s ol
Lo

st awarw fag : 3t safwal w1 @
w% wo gy § Afe ot aF o
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saft far s ar 1 e Al e
fafree g o' 2@t qe7 w1 dr gy
T FUTET w58 A ¥ ww mear 4
UEATFAT W T w1 ¥ fw A gt
A wee o gfe fawy wgm oW
fa= & 9 1 T et w31l & o
fm wfgr W gt st ¥
a1 srfaww & @ 9 79 o AT .
T F2Y & A areE # A o gwg
waq &% WY femerg | & 7 ugE ot
% TH 9% W9 A ar fr & & e
EETIE ®1 77 A€ Zan fr ag e A Ey,
st afeew at gt #fFa o7 w7 daen
frad w1 1 g% 7 &1 1 # wrf
tar fafrre 7 e 5 s wfor e
o g1 AfFT IW R @ e e
gife @ & 1 gwrd smew fafree
agr aAt & 7 wmew fafreT ae
# ofew 378 o1 3 w1 A% gfew A
& ag WYAT AR FAT AL W AWATE )
W ag AT TAOET ¥ I9EE & W
FrdaaTE F1 faemr 1 I A ww
W &t &gen feq am o @ faw
ot FTa 7 AW fer @ aw A & ok
aafe & arx wo § W I IWE
faq qarTa 3T £ 1 & wgm f
gy fm «T fesdlt s & mar
Eic

Frenw wEve ;o firr Ao

o fme AToTOW (et ) ¢ ITEnw
wErEg, S FHA ¥ A qEy A
waEAE L,

it wew aroraw Fag : & oo for
sit qgre fag w1 waern W f fe
T A W1 F T BTy & wrk et
xgr § o T wwt Ay omar }
dar T waR wfe o .
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&t amare fog ;& s graw
mEEWE ...

st W aroga fag o AR m
aww -t fe wft 0w #7 gw A
g om ¥ AT ST wify @ oaw A
e g {7 9zt g #18 uT AEd A
g fr smea fafaee & #frex s &1
gew @ afes =t I 3% e
T 7 £ | FA mEEET o aA A
e T f agr @1 wmew fRe ofiee
s A IR Ad £ | =S @et Tg
agm § ag wem W § o

it aoarw fog : agt §7iE ¥ Aw
T g w1few | gw &Y awr o sy
qOE A w

&t fore sroraw ¢ g wEET,
ZATE W A "faue w1 fo= Fagrt
& @Ay § oz o fagm o &2 #
AT A IT HafEd g L,

Shri Raghunath Singh: I am not a
junior.

it farw Ao ; faegiv ag wfaam
FATET § 9§ oI g A A #
dfag ofteg & oF & o famw
fag & @ foegiA & og wfaum aar
wT A 1 fagy ¥ ) 9w# dfew apw @,
IAH FTo THE Q1S ¥, ST NIALFT
¥ oz Wt wawt @ ¥2-fagra v faEiE
f ag wfaam @5 w7 a9mr 1 5%
aft Eri e dEqdi st §
g wgr § foogdr # onrd fidw
stz w44 2 fom gnie 4
T AT gATL ST A E1 E | FaT gAY
Trin wiRzgmm @ yws 28 1 gt
Srew ARy A w7 —

“Tha Minister must be of either

House, either Lower House or
‘Unper House. Any one can be a

Constitution (Amendt.) APRIL, 15, 1968 Bill
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Minister and any one can be the

leader.™

ZATY JUT F 97 0F gAY ¥ gt
sTeR fafaee ov sitesam frar g fs
I7 T ATEAT F TAE AT ATEN
fafreer a7 % avf w2 g€ & a1 &
wifgar Arz7 Ww I9% o wfaEt w5y
¥ s § 5 wrt & oA @ @
a9 wa "qrew fafaeze wy qma wgar
F faar 0 w7 378 mifam &7 F faan
i & 3w 0¥ oAy Y ot gETt AT
¥ owar AnIY A | dfE W
#ro wrEo Wro A # gAfAT ATATd 3
a7 AT nAAvE AT ¥ W IR fm
A 1T R0 FE W AT 0T A W
o § T AFY FHAT 97 qfeT oF @
2o WEe WITo A %tﬂ'( TR
THFH AAITAT 9, 10 WEAET H W ATe
& afag oft 19 A A A0 Iw@
a1 wATA oA A g WA
e § 917 39§ o que e o)
HATE A qE A1 oy A w7 "y §
A AT I AT # A FPAT 9T
F 9T AT TIAT TF SR a1y g WY
¥ www ¥ o7 avg # S A I
I A &

gl a% iy &7 el w7
qaT & gW WY WA T AR T
% 1 gart wfaum & AT grIEE W
FATar £ | Fwrdy FErRAy #7 TeA ATt
®AT & ) tAE i T g §
waiE H o § 0 Az vfEy gEva
ST A AAT SR g
# fm su & wrq fasae fear @
T a8 O @ Wiy wiedeguA
% amw femr gon g e fafree dWi
grew & & Fradt &1 o @), ar & W
TS99 ¥ g1 a7 W9T ETIE & A 1w
it Firfiree @) e @ W FTE oY aireR



11259Constitution (Amdt.) CHAITRA 25, 1888 (SAKA) Bill

&1 waT § 1 eafe wror o 39 9T A
3wt g G FeTAT AT § A A9
1 3F 77 @ A wiedgw wr gy
AT A7 at ara I gt 1o @

gt Fer € e v 1 am
AT AT | §feT AgE w1 garew foam
o & A dfew AgE d W owEroar
T AEHT § W IR I w7 AT 0
g fafrex gri ox atsg & & o o
wz g & foray gt fafredt § ovew
T qT FT ZT O A Ag0 WA
a1f S e ag W AT T A
§ @ 9 dfave ¥ a8 @ wifgn
Far % it w1 & fawr &7 foz w1
# a7 31 3 JTEY IAWT AR T AE WY
BT i At e IE Wfeg | W
a7z & wrAw fer o7 wTAr g oawEr
wid ',

W T g T =y o

T T, ¥ wge qigan g fF s
sTe fafreex ot = smw fafeee
a7 gt off orafe g far A o &
#fem 97 a9 TN AR AE A
a1 | 39 & aw a9 fafret gt mf ar
for w= W faem W @@ ww
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fafret o (weem) ww g
TR E gET XA e A A
FE AG TAT AT FE R

HTeqET, A §THA €T AT gy §
Faer & wwds v § W wpar f fe
e a7 A% At uffy w1
fear wm w37 o g W gni
£ty i wifx 2w F o oF A
v w9 qer & IH oEi WO W
o § & ¥ g vt At 7
a5 oF TE 5w 7€ 7f & W\ g Ty
w2 w74 § | W97 grI9 wafeg A
g | gt ¥ o T ) WU e
¥ 7% % W 9 §, A Ay F gre
§ apam i & | getw H i aAmar mar
ife @ cdwe grT A A AEr 9%
age wrd | g AT ¥ aF 4§ fagrT oy
%z A4 aF A7 T A5 | wwlww &
7wl ¥ ATe I A s g

Mr, Depaty-Speaker: The hon
Minister will reply the next day, The
House stands adjourned to meet again
at 11 AM. on Monday.

18 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, April
18, 1966/Chaitra 28, 1888 (Saka).



